
THE 

LEGJStATIVE ASSEMBLY DEBATES 

Official Report 

Volume I, 1946 

( 21•t January to 11th· February, 1948 ) 

FIRST SESSION 

OF J'HE 

S·IXTH LEGISLATIVE ASSEMBLY, 
1946 

Pu.LIi.iUD IT 1'lla :luMAOM 01' PullLlCJ.no.11111, DaLBJ., hiotA 
PmnaD IT 'l'ID M,u1AOE GoTallllDT or IWDIA P••s�, Ninr Dam, l11Du 

1M7 

7th February 1946



i 
LEGISLATIVE ASSEMBLY 

President .. 

TBli HOl(OUBABLlI MR. G. V. MAVALANKAB. 

Deputy Prutdent .. 

Sm MU1UJO(AD YAMIN KJuN, M.L.A. 

Panel 01 Ohairmen : 

MR. K. C. NBOOY. M.L.A. 

SYRD GRUL4JI BlI1X NAIBANo. M.L.A. 

MR. P. J" GBIl!'F'1TBs. M.L.A. 

Secretary .. 

MR. M. ·N. KAUL. BABB18TBR-AT-LAW. 

A88istan" of tlle Secretary .. 

MR. M. V. H. CoLLINS, M.B.E. 

Ma. A •• T. M. ATKINSON. 

MR. S. D.A8. 

Mar&hal; 

CAPTAlX HA.JI SARDAB NuB AHMED 'KHAN, M.e., I.O.H., T.A. 

Committee on PetitiOft, : 

Sm MU1UJ(](AD Y.AIIIN KBAN. M.L.A. (Ohairman) 

SnD GIlUL4JI BBlX NADUNO. M.L.A. 

MBo SRI PB.Uu.u. M.L.A. 
!ilia 

UK. T. CB'ulUlr.MoRTDIlDB. M.L.A. 

SUDU IbJrOAL SmoH, M.L.A. 



ii 
OONTENTS 

Volume I-21st Januer7 to 11th February IH6. 

)(ondaY,21 .. laDDlU'J, 104e,-

Meuage from Ria ExceUency the Governor 
General . . . . . . 

M"mbel'll Sworn . . 
StatemeDY laid on the Table . 
Governor GeDeral's Auent to BUIa . 
PoInt of Order,. dropping of Queetlon Hour 
Paper laid on the Table. . 
lIlotlon for Adjournment ,. Government 

of India's participation In operatloll8 In 
lndonNIa and IndO-China-Adopted . . 

Eleetlon of Membel'll to Standing Finance 
Commtttee for RaUwaYi . . . 

Eleotlon of Membel'll to Central Advlaory 
CouncD for RaUways . . . . 

Election of Membol'll to Standing Finance 
Committee. . . . . . 

Eleotlon of Memben to Standing Committee 
for Roads . • . . . . 

Workmen's Uompellll.&tlon (Amendment) 
Bill·Introduced . . • . . 

Insurance (Amendment) BOl-Introduoed 
(',ode of CrimInaJ Prooodure (Amendment) 

Bill-Introduced . . . . . 
Prof_loDS Tax Limitation (Amendment) 

1I00-Introducod .. .. 
Provident 1<'t1ndB (Amendment) HOI-Intro-

duced .,' . 
Indian OIlaeedB CommRtee Bill-Introduced 
Pbarmacy Bill-Introduced 

i'awday, lind lanDar)', 10"-
Member Rwom 

Motions or AdJournmeut re-

1 
1-6 

6-1i3 
liS 

63-56 
51\-61 

81-82 
(18--82 

88 

88 

64 --Mi 

86 

117 
117 

67 

67 

07 
67 
87 

83 

TrIaIa of Indian National Army OIDcon. 
Ruled Ollt of Order . 88-86 

Police drlng on Studenb In Caloutta and 
other cltlN·Ruled ollt of Order 86-87 

8hootlnll of I.N.A. l'rlaoners-Ruled out 
of Order. . ~ . 87--88 

Demllnd of Secmlty Mlm NIJtio1l4l ilmzl4 
of J.ucknow-Rulod out of Order /!!I 

Use of Indian Troops In IndoneSia and 
Indo-Cblna·narreQ . /18 

Forced ReallzatiollJ! under Nationai 
Savings Drlve-Ru,led out of Order /!!I-·89 

81gulnjl of Bretton. Woods Financial AI!: 
reement·Rulcd ollt of Order. 89 

Rejection of llallwaymon'. Fedoration 
Demands ,. Retrenchment--
DlscUBIlolI on the Motion not ooncluded 90, 

100-120 
Election of Mem bel'll to the Standlnl 

Flan""" Committe. . . 90-07 
Election of Members to Pnbllc AcCounts 

('",mmUtee. 07 
Election of MJmbers to Standing Com-

mittee for W .. r 'transport Department 98 
Election of M.'nI~ to Standing Com: 

mtttee for Labonr Department Ol! 
1<;lection of Members to Standlna' Com: 

mUtee for POSY and Air Deparknont. OS 
}<;Iectlon of Members to Standlnll Com-

mittee for Common·Wealth RelatlOIl8 
Department . 118 

E1eation of lIlemben to' Btandtnl Com. . 
mtttee for Agriculture Department Oil 

Election of Membel'll to GOvernlnll Body 
of Jndl"n Research Fund Auoclatlon . 91l 

Wedneed.IJ'. ~3rd lauuary, 10'f-
.Ilemben Iwom 121 
t.:~tt=nto~Jg~~~_ 111 
Expenditure on Britiab Parliamentary 

Deleption to IlldlM-Ruled out of order 121 
Inaction,. Deletion of 8eotlolll 111 to 

121 of Govemmenl of Indla Aot--lLuled 
oot of order . . . . . 122.24 

RU88IaD ~ aplnat Persia·· 
DJaalIowed . . . . . . 124 

DeatbB of I.N.A. Men In Montsomcry 
laD-Ruled out of Order. . • 124-26 

ScaIJIIIr dOWD of Great Britain'. Sterlllll 
Debl to lndla-DIIIaI1owed . • • 

Yarn I!carcUy for Madru Preaidnay 
Haudloom Weaven-Ruled out or order 

Food I"amIoe III SOuth India DlltrIeW-
Wltbdrawu _ . . • • 

Treatment to LN.A.. datUM - DIIaIIowed • 
Non·.B.eJeue of daten ... uoder Ordlnanoe 

No. a or 19U-Adop&ed 

EJeotlon or )(emben to Standing Oommlt&ee 
Cor LegIIIa&lve Depart.znent. . • 

Election of llemballi to BCandlQl Committee 
·for Food Depar1men& •. • • 

ElectlOll or IhDlbel'll to Bt.aading CommIttee 
for PIaaDIIIi and Development Depart· 

EI=n ;'r lfembeD to' JDdJan oOooauL 
CommIttee •• • . . . 

K1eot1cm of Memben' to Central AdvllorJ 
Board 01 Health. • . . 

lCIectloD or Ifembelll to StaDdJlI1 
FiDaDoe 00mmI"" for :aaDwaYI . 

Thunlay, 14th llUl_!U'J', lOte-

Mllllale from BII Iboellenoy the Governor 
General ••••. 

lIlemben Swom • • • . 
MOtiOD Cor AdJoummllllt N hlJure to earry 

out A.oranee Ball-Bold Oeoordlnatlon 
Scbeme·Postponed WI Tuelday 

Election of Memben to Standing CommIttee 
for PIa.nnIn8 a.l Development Depart-

ment • • •• .. 
ElectioD or the l'J>Nident • 160--62, 
8tatemllllt of Bua-

Monelay 18 "aDuary, 1048-

Hia Excellency the UoVllrnor Goneral'. 

Iii-. 

1~ 

:::r. 
1:~ 

~ 

la7~ 

166 
III 

1K-" 
1. 

168-61 
IO~ I. 

AddNa to t.he LeaIIlaUve Aaaombly 167 ...... 
Mewben BworD • • . • . 181 
Election or tIM DeDut, Pnaldent . . 181 
Code 01 CrlmIoaI PeoOeclwe (~ Amend-

ment) BW·Introdneecl. . • . 
Motion N Bretton W80d8 Ooo""nmoe Agree-

III 

menta-DIaoUllllon DOt oollcludod IGO-N 
Tue.day IlOt.b JIUIMlJ, 10"-

Memben Sworn • • . . . 1. 
8hort Notloe Ques .... aDd AlI8wcrs. . 1M-Of 
Election of Memben to Standln; Oommlttoo 

for POIIts aDd Air ~t _ • 
Election of Memblln to StandJ.na Committee 

for War Transport DeDarimenl • . 
Motion,. Bretton Wooda ~oe AlJ'Oc, 

menta-Adopted u alD8Dded • Il00-18, 22O-4IIL 
, 28i-41 
MOllon for AdjollJ'llJllent N I'aIIuIe to cam 

out Auuranoe N .II.aI1·Boad OcMlrdtnatlon 
8cbeme-l'ostponed WI IIUt day • 21S-lIiD. 

WedDladay, BOth laDuary, 10"-
BI8OtIon of llembon to BtaacIInIr J'lDanoo 

Colllllllttee. • • • • . 
Election of llemben to OentAI Advllory 

Uounell for RaU .. aYl . • • • 
EJection of llemben to 00verDIna Bod, of 

Indlan ~ I'uDd A.ac\atlon. • 
DecIaratloll8 of Exl!lllption lUlder R .... • 

tratlon of Fonipen Act . • • 
Motlooa for AdjoufDlD8llt N--

FaDwe to DrrJ on& AI_ranoe,. RaIl· 
Road Co-ordlnatlon Bobeme· Wlthdlan BIM10tt Q/ Itt ...... ID C ___ ,. IfIItI4-

p::'UJ~~ .. 
...., Itt ... " "',.",., JI, • • 

Dealba 01 L&. llillbar 81" ... alld L&. AJmer 
81qb ID DeIId Bed II'ori-lDelllded ID 
llotlon for AdJo-' N llahllda .... 
prbCamp. . . . . . 

281 __ -



lItODPaIle of Passnl!l!l' Trallle bet_ 
Bianera and Arn .... oU -DlIAllowed. . 
Iaaotlon ,.. Deletion or lectlO ... III to l!l 
Gf ~o ern ent of India Act-Ruled 
au t of order ..... 
OJ-treatment oC I.N.A. lien III Bahadur· 
prh Camp -Talked out 

lleetlon oC lIem ben to OommUI.ee ,. Brllt-
Ionwood Conf.renee Al!I'IIemeota. • 
IIIItIan Mines (Amendment) BW·InWll1lOld 
lIoUon r. Bood Sltuatlon-DIaeUIIlon oa \he 
.llotIon to oonslder not ooncluded . 

'1 1 1da~. 1 t Janual")' 19'6-

llemben Sworn .  .  . 
Ihort Notloe Queat\on and n ~ 

lIoUona for Adjournment rf-

247 
247 

Inaotion r, Deletion of Sec,loOl III to 121 
of Government of .Indla Ao'-Ruled 
aut of Order .  .  .  •  . 101-302 
fillllllllK of Bretton Wooda Jr\n&DoIaI 
Agreement-Ruled Ollt .  •  • 
hllure to aecu.re FoodgraInI aeaen.-
Ruled Ollt .  .  •  . .'. 
Ord1nan_ demonetlalq BtP Value 
Notes-WIthdrawn .  •  • .. 

lJ&les of DulUona at hI8h price ~ ll.elerft 
. Bank-l>lullowed .  .  .  • 
B.eorulmaent of EIlIOP8llDi to Indlaa CIvil 

301 

301 

301 

802 

Uld PoUoe Servloea-Adopted 802-01; 
836-411 

lIomtnation of Ilemben to IJbrary Com· 
mJUeo. •  •  •  •  •  • 
JilecUon of Memben to PubUo AOOO1IIlta 
• Oammlttee. •  .  •  .  . 
.... 00 of lIemben to Centnl Ac!vtaory 
"'Board of Health. .  •  •  . 
-.ouon of Jilomben to 8tandJna OollllDittee 
for Roada •  •  •  •  •  . 
lIIeoUon of Kemben to 8tandJna CommIttee 
fur lAbour Department .. . 
II.eRollI Lioo n JlelaR of one-t.bIrd IIW ~ara 

305 

305 

306 

306 

306 

Cor llandloolDl-D\I(nllllon IlIK mDCIaded 306·-36 

Fddar.lHt J'ebrual")' 10.6-

"bel'll Sworn •  •  .  .  . 
Ilhort NotIce Queatlon ancl Auwer . 
Ibtlollll for AdJou.nunoot .... •  .  . 
. Uro l~le  by 1'lon_ RorOe In Pacb1aioh 
nil .Ie near O ttaao~ llaUo1 lld . 
OI_lIter at Dl&molid HarbOIll .Jetty-
Dlrll.tlowed. .  •  .  .  . 
"_port to Panc1Jt .Jawaharlal Nehru If .. 
Mala,a. etc.-
,U,1IIed out of Older.. " 
biDding of taklna lIBpertaat Deal8looa 
durlnl( A_bIJ IIeIIilon-foII&llowed . 
ID&dequiate Aooommodatlon Cor Auombly 
. Ilembe_DlIaIloMd. . 
bldJa', Quota or Beperaf;Iop Crom Ger: 
many and JapaD Neptlved .  . 

Bleet\01l of )(emMm' to 8tand1Dc 
Oomlttoo for Commonwealth Relatloll8 
Department ~. . 

Papere laid on Lhe Table .  .  . 
MoUODI rI Food 81tuatlon ~ DiJoo ..... lolI 
oot, concluded 

861 
851 

351-64 

854-55 

3S6-00 

360-61 

362 

11 ~' 
387-114 

864 
36' 

861i-70 
87()......87 
3116-"7 

MOIIl1n .. tIon of P&IIIIl or Chalrmu . 370 
Blectlon of llemberl to OomJLteee... lilt'· 
• t&aa Woods· '.o llren~ Aareement... 370 
E1ClOtloo or lIemben to OnmmUtIIe f'II Road 
""U Co .. rdlnatlon Boheme . 370 
8Ieotlon of I,/le Deputy Preetdent 394 

.... . t .l '~.II1 ~ 

.... bel !l'Irora .  . :1911 
IIota_ for AdJounament ,.,. 
ralluro .~ .... 1IIlIh NatiORa! lJOy"rn. 
-at. .-DlIaIl"..... by the GoWlllor 

~:'ot ~ or 'Indta' l~ 3119 
88 A In' OIIlt.ral Pl{.vln_ and .Herar-
" Illallowed. . •. . 3\111 .. ~OO 
u ... or Ia4laD Troopl In IndODfIIIA "ud 

JId Olllna ~taaUO ed ~ 

01llclal Inte~n e 'In Eleetlolll-Dlaallowed 
by the Governor General. .  . 400 

At.rocltJea by Pioneer Borco near liliQ' 
para !!.allway !:ItIotlon-Dlaallowed .  . 400 

BrltJah Policy In Pulestlne-DJaaIJowed by 
the Governor General . .ao 

Sales oC HuWons at Uillh PrIce. by B.8ee"e· 
Bank-Ruled out .. 400 

Attestation Fees Cor Declarlltlon Pormi 
re hIgh Value Notee-Ruled out.. 401 
Unsatlsfaotory Medical and. other 
Relief to IndlaOlln .MaJaya-ItuJed out 
Order . 401-408 

RlIIIIanAgreaslon against Iran-DisalloWed 
by the Governor General. •  . '08 

RMtrloted Ilallway Booking or Bldel and 
Skins-Ruled out .  .  .  . 40& 
Student Strike 10 Delhi Polytechnlc·-
J'ostponcd .  .  .  .  . 404-'07 

ItIotlUcatlon oC San FrancJaco Cbarter-
DJaallowed .  . \. .  .  . 407 

Grievances of R.I. A. F; Men ID KaraachI-
Ruled out. of Ordor. .  .  . 407-408 

Pollee j)'lrlng lu !10m bay-Disallowed . 408 
IllIl(ltloD re-Removal of e tl~ III to 121 
oC Government of India Act-Wltbdrawn '08-09 
Inadequate Food Supply In Almer-Mer-
wara-DJaallowed .•. 410 

Indlu putlclpatlon In Anglo-8lam Treaty 
Dla .• llowed .  .  .  .  . '10 
Polloe Flrlnga on I.N.A. Day-DJaallowed 410 
Failure to protect Interesta of IndLaIl8 In 
South Afrloo--Adapted .  .  . 416-416 

489-66 

ElectIons of Memben to Standing Com-
mittee tor Food Department 4HI 
ElectIon of Memben to IndLan cOoonut' 
Uomlttee .  . nil 

Uesoilltlon r.-Releaae of One-ThIrd XIIi 
Yam for Handlooma Adopted as amen-
ded .  . '. .  .  . 417-28 
lteaolutloll8 rs-Releaee of Indian National 
Army MeD and Political PrJaonelll-
Dhlcussloll8 not concluded .  . 42&-311 

Tucaedar. 6\h Febraarr.19&6-

Member Swora . .. '67 
8tarred Queetlons aDd Answelll . 46'1-86 
UlI8tarred Queetlollll and ADlwen .  . 486-608 
8nort N otloe Queatlons aDd Answelll . 606-608 
MotioOl for Adjournment r.- .  .  . 
Interference In 81nd' Auembly KleotIoOl 
by European OIllcJaJa-Dlsallo\l ed by the 
Go,,"rnor General .  .  .  • 608 
Interference by I.C.S. Penonnel In Elec-
tiona III KamcW DJaallowed by tbe Go-
vernor General .. 60S 
RII/hta of IndlaDJI In Kenya Colony-Adop: 
ted • 609 -6S8 

'8 

ElcotJoal of lIemben to Staodlq CommIttee 
for AJrrioultu.re Department •  • 6011 

Election 01' Kemben to 8tandlng COmIlllttee 
for LelrJaLative Department.. 1110 

Election ola Member to Standing Committee 
for W&r TraOlport Dep4J'tment . 610 

PreeentAtion of the Report of the Public' 
Account.. CoD1lLlttee. . 610 

ElectIon or the Deputy Preeldent :  : 611 
Motl~~dJood SltuRtlon--Adol.ted a. :)11-88 

TIlnnd.I)'. 7th i'<brullry. 19411-

Hemben SworD .  .  . 
Starred Question, and AMwen 
Unstarred Questions and A oawelll 
Short. NotIce Q"estlons and Answen> 
Motlona Cor Adjournment r.-

646 
1>46-90 
6110-117 
697-1111 

Rofll.al of Ieavc to employ_ In certain 
Dilpartmenta of Covenment oC Inda 
to proceed to Simla to oast votea In the 
Pllil.Iab Auembly EIeet1oOl-Nol move. 
Prdeeoutlon oC p"nona In PlllIJab under 
section 196, Cr. P. COde-DlIoaIlowed by 
the Governor-lI'lnerai .  . 

610 

Strlke of 8ludenta of Delhi PolytecbDJo-
~tponed. •• 
Kmployment of Non-Indian W. A. C.-
Not moved 

601 



~. 

l'IOPC*d evacuation of v\lJatIeIln u.e Prole-
outlon of the Damodar 8abom&- ~ 

1 ~ tr ttO  towiuda ihe wOrklni 
'I~~ U.N.O.-Not moved. • 

ImmInence of 8trlke In PolIte and Tete-
IlI'pbi Dell&l'tment--Adopt.ed 

He.aae from His Excellency the Governor 
General •  •  •  •  •  • 

lIIeotlon ot Hemben to 8t.aDd1ng Committee 
for PlaDning and DevelOpment Depart-
ment . ... •.• 
BJection of Memben to 8tandlng Committee 
for War Transport Department .  . 

BomJnation of Hemben to tbe HoUle Com-
mittee .  . ..  .. 
B\eotlon of Memben to 8tandlq Committee 
for Commerce Department .  •  • 

JUeotion of Memben to Standing CommIttee 
for IDdUltrlee a.nd Suppl1ee Department . 
Bleatlon oC Memben to Imperial Counoll of 
Allrloulturat ReIearoh.. . 
BIeol1on of Hemben to Standlq Committee 
tor Information and Broadoutlq Depart.. 
ment.. •••• 
B1eotrlolty (Supplyj.J3111-lntroduoed . 
TraIIsferofl>n:iperty and Su_lon (Amend-
meat) BIll-lDtroduoed .  .  •  . 
lDaurance (Amondmen) BIll-DlaouaIoDl 
DOt conoluded 

i'rlday, 8th I'ebruary. 19&6-
8tarred Queetloaa and ADiwen • 
U_tarred QueetioM and Auwen • 
IIbort Notice Q_tlODS and ADa"en . 

~7 

7~ 

608-11 
081-'8 

011 

611 

611 

012 

012-13 

1I1S-U 

1114-16 

611i-16 
616 

017 

617-81 

iy 

MottoM for AdJourument ,.-
ItO Delhi PolyteohDio 8tr1ke-Ruled out • 

Revel'lllOll8 from the I.A.M.O. to tile IDdJan 
Medloal Department-W1t1ldra.wll • 101 
Repatriation VaclllUee to Indian Labouren 
on 8lam-Burma Rallway-DllaUowed • ~ 

Election of Memben to 8tandlq Commlttee 
for Health Department • 

Oentrai' 
897_ 

e" :." £111.11 
098-99 Tobacco Committee •  •  , .• 

Election of Members to Standing Committee 
899-701 for Home Jlepartment. •  •  • 

Election of Memben to tbe Staodiq Com-
mltee on PUgrlmaae to ~ •  •  • 701 

lnaurance (Amendment) B Refbrred to 
Select Committee. .  •  •  • 701-U 
Workmen'. CompeDl&tton (Amendment) 
Bill-Palled .  . .,. • 714-18 
Indbin MJnee (Amendment Bill) ~ . 71a--. 
Plmnnacy 1I1U-DlsoUMion on the Motion 
to refer to 8eloot Committee not ooooln-
ded 7»-17 

If.onday, 11tb Februar:v, 19'11-

Hember 8worn .  • '. 
Starred QueettoDl and ADSwen . 
Uaatarred QueettODl and AMW8n 

7..2n 
771-" 77&-81 Sbort Notice Queetion and ADlwer . 

Hotlon for Adlournment,.. CorrIdor to the 7--0' 
Nlzam of Hyderabad DIzaIlowed. --. 

Resolution ,.. Re'-of ID4Ian Natlona I 
Army Hen and 1'0Utioal PrIIonen-DII-
UIII~O I not ooooluded . 71H-812 



LEGISLATIVE ASSEMBLY 

""",ICIG" '711 Febrwa'N, 194.8 

"!'be Assembly met in the Assembly Chamber of the Council House ., 
Eleven of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) 
in the Chair. 

llEIl4BER8 SWORN: 
Mr. Vishnu SaUy, I.C.S .. , M.L.A. (Gol'eftUllent of 1Bdia: Nominated 

OfficiBl); 

Mr. Muhammad Azim Hussain I.C.S., M.L.A. (Government of India: 
Nominated Official). 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 
INDIAN NATIONAL Ama MEN 

41. *Pund1t1 Tbakur Du Bharpva: (a) Will the War Secretary kindly state 
thE' number of the I.N.A. men oaptured by them and made prisoners? 
(b) How many of them are still prisoners? 
(c) How many of them me died in cusf.ody or been shot or hanged? 
(d) How many of them have been punished, what was the nature of punish-

ment, awarded, and what were the offences with which they were charged? 
(e) How many of them are undergoing imprisonment by way of punishment? 
(f) How many of them have been released unconditionally? 
(f!.) If some have been released conditionally, what are those conditions? 
(h) How many cases are still pending against them, and how many are in 

-contemplation? . 
Kr. P. Kaaoa.: I would like to point out that the War Department are con-

cerned only with I.N .A. personnel who belonged to the Indian Army. My 
reply therefore does not cover civilian members of the I.N .A. : 
(8) About -19,500 members of the Indian Army of the I.N.A. have been 

reoovered.; 
(b) About 6,000 are in custody in India and 2,000 in ALFSEA. 
(0) Twenty seven military members of the l.N.A. have died in custody. 
~apta n Maghar Singh and Lt. Ajmer Singh-have died from self-

inflicted gun shot wounds as announced in the Press. None have been 
banged. 
(d) The number of those who have been punished as a result of courts 

martial is 27. Of these, 23 were convicted 'before the Recovery of nangoon. 
The pWlishments awarded included death, transportation for life, rigorous 
imprisonment, cashiering and forfeiture of pay and allowances. The charges 
included waging war against the King, murder, abetment of murder, grievous 
hurt and desertion in the·face of the enemy. 
(e) 15. . 
(f) and (g). Approximatel, 11,000 have been released, all unconditionally. 
(h) Four cases are pending before Courts Martial at present. I cannot say 

how many more CRses may be brought ·before the Courts Martial until the 
interrogation of all members of the I.N.A. is completed. 
Seth GoviDd Da8: With respect to clause (b) may I know why the 

remaining I.N.A. prisoners are not being released? •  "  , 
Ill. P. Muon: I propose to explain this matter fully in the debate on 

Monday. I suggest that it is a difficult matter to expla.in in answer to a 
'C)uestion. . 
Seth GoviDd Das: With respect to part (e) of the question, is it not a 

fact that when three prisoners of the I.N.A. have been released uncondi-
tional1y why are these imprisonments and other punishments being meted out 
to other prisoners? 

(546 ) 
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Mr. P. JIuoD: As explained in the Pl'eBB communique of the 16th Novem-
ber, the position during the' war wa.s very different from that now and the 
punishments given d.uring the war were very 'much more severe. The quelJi;ion 
'CI,t the review of those punisl;u:nents is at present being considered. 

SeUl Govb1d Daa: Is it not a fact that even after the war is over certain 
prisoners are being punished ? 

IIr. P. ]118011: Only those guilty of crimes of brutality. 
Shd Sri PrakUa: With l'eference to the Honourable Member's reply' to 

part (c), may I lmow the plaoe where these men were hanged and what waa 
done with their remains? 

JIr. P. Jluon: I should require notice of that. 

Prof. H. G. BaDia: Will Government give the public details in regard to 
these gentlemen who were hanged, nine of them, why they were hanged and 
their names? ' 

Itr. P. JIaaoIl: I should require notice of that. 

Shri Sri Pr&kaaa: Will the Honourable Member .please state the nature 
of the Courts that sentenc;ed these men to be hanged, the place where these 
Courts Were held and whether the trials were in secret? 

']fr. P. M..on: The Courts were military courts. As regards the pJa~ 
where they sat and their exact composition, I should require notioe. 

Seth Govind'Das: Will the Honourable Member give d:1tes when these 
prisoners were hanged? 

Itr. P. JIasoD: I should require notice. 

Shri Sri Prakasa: Did the trials take place secretly or publicly, and wa& 
there any difference between the Courts that, tried them and the Courts that 
have been sitting in the Hed Fort and the Cantonments? 

Kr. P. Kaaon: They took place secretly because the war was then in pro-
gress. As to any difference between the Courts, I am not quite sure that I 
understand the Honourable Member. They were not composed of the same 
persons but they were not substantially different. The trials took place under 
the Indian Army Act. 

Shrl Sri Prakasa: May I know the reasons why those tria1s ~ ere held 
secretly and why publicity has been given to these trials? 

JIr. P. "son: As I explained the war was then in ,progress and it .. Was 
operationally necessary not to reveal the facts of the 1.N.A . . 
JIr. Manu Subedar: Did the accused in these trials get the benefit, of 

Defence Counsel? 

Mr. P. JIUOn: Yes, Sir. 
Seth Gov1Dd Daa: With respect to-".clause (h) may I know whether now 

that the war is over the Government is contemplatinr to ' t d.r~  all the elises. 
against the I.N.A. prisoners? ,. .:' 

Mr. P.'IIaIOD: I propose to explain t ~ 'whole po!icy' bn MOnd ~. 'I do not 
think that question arises just now • 

. Ball AbdUl Sattar Ball Iahaq ieva: Arising out of (f), will the Honourabl& 
Member say whether the policy as regards release is the same in 'the' case 
of every prisoner or is there Bny discrimination with r~gard to the parties who-
.defend these prisoners? 

Mr. Pruldent (addressing Mr. Ma~on  ,: Purties who defend these pl"i!lonerlr_ 
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BaJI Abdus Sattar Bali Iahaq Seth: Political organisations which defend 

these prisoners. Any discrimination? 

1Ir. P. lIaaO~: Sir, no difference is made. 
Ball AbdUl Sattar Ball IIhaq Seth: Will my Honourable friend tell us why 

th?re has been discrimination with regard b Copt. Abdul Hashid V;8 a vis these 
prisoners who were re!eased? 
Mr. P. Mason: No discrimina.tion is !Dade against any prisoners. 
Bajl AbdUl Sattar Baii Iah&q Seth: What about Capt. Abdul Rashid? 

1Ir. P. lIason: It was because he was gui!ty of crimes of brutality. 
Baji Abdus Sattal' Hail Iahaq Seth: Not the others? 

Shrl Sri PrakaI&: One of the charges made against those men who were 
hanged was that of murder. Mav I know if murder included shooting of the 
enemy while they were at war? " 

Mr. P. Mason: I should require notice of that question. 

Babu Ram Narayan Singh: According to which section of the Indian Army 
Act can thc trials be held secretly? 

Mr. P. Mason: I am afraid. I require notice of that question . 

. Hajl AbdUl Sattar Bajl Ishaq Seth: May I know whether my Honourable 
friend thinks that murder is not included in brutality? 

Mr. President: That is asking for an opinion. 

Seth Govind D&8: In respect to the secret trials which the Honourable 
Membar mentioned in answer to one of the questions, lllay I know whether 
the prisoners were aIIowed defence counsels and if so, how were they selected? 

Kr. P. lrIason.: I shou!d require notice of that question. 
SrI 1'4. ADantbasayanam Ayya.ngar: May I ask the Honourable Member t.o 

take note of those questions in which he wanted notice and answer them 
himself on Monday. 
Mr. P. Mason: I will answer as many of them I can r~ e er. 

Mr. Sasanka. Sekhar Sanyal: May I know, Sir, whether the relations of 
these prisoners were given information that thQae prisoners were being tried 
secretly? 
Mr. P. Mason: I should require notice of that question. 

Babu Ram Narayan Singh: I require your ruling, Sir, on a point. When-
ever a question is put, which arose out of the Honourable Member's answer 
to the main question, he says that he requires notice. Why does the Honour-
able Member take shelter saying: "I want notice ". 
Mr. President: Obvious'y it means that the Honourable Member has noi> 

got the information relldy at hand and requires notice to get the information. 

Haii AbdUl Sattar Hajl I&h&q Seth: With reference to the request of Mr. 
Ayyangar that the Honourable Mr. Mason should take note of t ~ e supple-
mentary questions and answer them on Monday, Will he prepare  hunself and 
be ready wit.h fuller particulars ~t  regard to the trial that I mentioned? 
Mr. P. Mason: Certain'y, that. is one of the points that I w:ish to explain. 
Mr. Sasanka Sekhai' Sanya!: Will ~~ ~ono ra ~e Member ple~ e enlighten 

the House as to whether there. is any odI e~ standard of brutality? 
Mr. Pi'esldent: Order, order. Next questlon. 

AMNES1i FOR I.N.A. MEN 

42 *Pund1t Thakur D&8 Bhargava: (8.) 'WiIl the War Secretary please state 
if it ~ alact that many Burmsns f?ughif against the British and the Allies and 
that the· Governor of Burma publrcly lI;nnounced general amnesty for such 
Burman forces as fought against the Allies? 
(b) If the answer to (8) is in the affirma.tive, why  was not a. similar policy 

adopted towards the. I.N.A.? 
A I 
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Mr. P. 1IaIOIl: (a) Yea, Sir. . 
(b) In the first place, these Bunnana were civilians: They were not sol-

<liers and had therefore taken no oath of allegiance. In the Second place, the 
Burmans joined the Allies and fought apinat the Japanese in the closing 
stages of the campaign. 

Prof. N. G. BaDga: liay I know what was the treatment meted out to the 
<livilian section of the I.N .A. by the Government of India? 

IIr. P. JIuoIl: That is a question which should be addressed to the Home 
Member. 

POLICY TOWARDS I.N.A. M~  

4.3. *Pandlt'l'hakur Du Bh&rIava: (a) Is the War Secretary aware that there 
-great unrest in the Army and gren.t uneasiness and resentment among the 

'~eneral public on account of the policy and treatment of the Government to-
wardt; the I.N.A. personuel? 
(b) Do GovernrlHmt propose to allay this feeling by relea&ing £lie I.N.A. men 

aud dropping th6 cases against them and an.nounclr\B general amneAty for tile 
I.N.A. persoune)? 

1Ir. P. Muon: (a) and (b). Government are aware of the feeling on the 
subject and I will endeavour to explain the policy of the Government in the 
House on Monday. 

USE OF INDIAN TRoops IN INDONESIA 

t4. *Pandit'l'hakur Daa Bh&rgava: (a) Is the War Secretary aware that the 
Indian public very strongly resents the use of the Indian Army for the s'uppres-
siQP of the Indonesian and the Javanese? 
''(b) Is it a fact that many lea-ders of Indian public opinion have openly con-

demned this policy and many public organisations have raised protests in regard 
to such use? 
(c) Do Government propose to ban such use in future at leaat without the 

express consent of the Legislative Assembly? 

Kr. P. lIaaon: (a) Sir, I cannot agree with the implication that the Indian 
Army is being used for the suppression of the Indonesians, but Government 
are aware of Indian feeling on this subject. 

(b) Yes, Sir. 
(c) I would refer the Honourable Member to my speech on the 21st Janu-

ary in the debate on Prof. Ranga's adjournment motion on this subject. 

Prof. N. G. RaDga: Have Government recollsidered their position in regard 
to this matter in the light of the adjournment motion passed in this House 
and given any orders to the Indian section of the Allied armies which are 
there in Indonesia and asked them to come back to India? 

Mr. P. 1Iason: No such orders have been issued. 
Prof. N. G. Ra.nga: My question is whether Government have reconsidered 

their position in the light of the adjournment motion. .  .  .  .  .  . 

Mr. P. Mason: The position is always being reconsidered. 

Prof. N. G. Ranga: Have Government reconsidered their position since the 
adjournment motion was passed by this House? 

Mr. P. Muon: Yes, Sir. 
Seth Govind Daa: May I know what orders are being sent or are they going 

to take a very long time over it? 

lIr. P. lIlIOJl: No orders are en~. 

Seth Qovind D88: May I know what orders are going to be sent? 

lIr. P. lIason: As I e p~a ned in the debate, Government do not ad ~ 
that their policy requires any change. 
Seth Gov1D.d DBa: Is it not a fact that the o ern e~t'  policy is not to 

use tkese armies outside India? 
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~. P. KuoD: I am afraid I do not understand the Honourable Member's 

question. 

Seth GoriDd Du: Is it not the policy of the Government of India not t() 
use Indian armies outside India? 

1Ir. P. JIaIoD: No, Sir. Certainly not. 

Shrt JIoIaan Lal SakIeDa: Will the Honourable Member please state 
,,!hether there has been no change in the policy of the Government 6f India 
SIDce the passing of the Adjournment Motion.? 

Ba.bu Bam .ar&yaD Singh: Does it mean that the Government does not. 
care for ~at is decided in this House? 

1Ir. P. 1IuoD.: No, Bir. 

Sh' Koluunmad Y&mb1 Dan: Are the armies which are used outside India 
being paid for by the Indian exchequer or by the British Exchequer in these-
cases? 

1Ir. P. Kuon: By His Majesty's Government. 

'Kf1J]&D1 ~ .All. Khan: May I know whether Government propose to' 
recall the Ind1811 army from Java and if so what will be the approximate date-
of their recall? ' 

Mr. P ..... : As I explained, those armies will be recalled when the 
objects for which they were sent there have been achieved. 

BBITISH.AND lNDlAN TRoOPS IN JAVA ()PBRATIONS: ;.f;-

46. -Mr. Ahmed Bbrahim 8&rOOD "der: (II) Will the War Seoretary plea8& 
state the proportion of British Il11d Indian Troops a1l present engaged in the Java 
operations? 
(b) Have Governments' attention been dmWD to the statement made by' 

Lt.·General Bir Phillip Christison, Offioer Commanding British Forces in Java •. 
on 29th September last toO a correspondent wherein it was st·ated: "Our sole. 
job it: to rescue prisoner:s of war and diBarm the J apaneBe. Weare not going in 
to '~terlere with the political situation in Java ......... I have made it clear thut. 
we are not going in to put the Dutch back into power, I am going to keep law' 
and order only ......... JapaneBe troopB in Java and Sumatra will also be uBe!l 
to maintain law and order, until the administration can be handed over. to the 
Dutoh"? 

(c) Do these views expressed by the Officer Comm8I1ding. British and IndifD 
Troops in Java, receive the support of the British Government and the Govern-
ment of India? 

(d) What is the numbel' of casualties suffered by British, Indian and Japan-. 
ese Troops in maintaining Ia.w and order in Java since the above statement by-
the Commauding Officer was made? 

1Ir. P. KaaoD: (a) I am afraid that I am unable to disclose the number 
of troops at present engaged in these operations. I can however, tell the· 
Honourable Member that at present Indiau troops are in the majority as com·· 
pared with British. 
(b) Yes, Sir. 
(c) The attention of the o~o ra le Me ~r is in.vited to the de~ate on 

Prof. Ranga's adjournment motion on the subJect whIch took place m this 
House on the 21st January in which I endeavoUl'ed to explain the views of 
the Government of India and His Majesty's Government. 
(d) The total of Indian Army casualties is: killed-l 71 , wounded-544,_ 

missing-19B. No information regarding British or Japanese casualties is. 
available. 

1Ir. Ahmed Bbnbim 8arooa "der: Will the Honourable Member at least. 
try to reduoe the majority of Indian troops to minority by recalling them to. 
India? . 
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Mr. P. JIaIoD: I will 'do my best. 
Sir Mohammad YamlD lD1i.u: Will the Honourable Member enlighten the 

House whether it was not the policy or at least the convention which was 
sought to be created in this House that no Indian armies will be used outside 
India without the express consent of this House and it was on this issue in 
1939 that the Congress PKrty absent-ed themselves. Do the Government pro-
pose to pursue a policy of non-consultation even when peace has be.en restored? 

~. P. JIuoD: As I explained in the debate on the subject, no specific 
deClsIon was taken to move troops or~ard . It followed automatically on the 
Japanese collapse. In peace, the pohcy wou!d be the same and we should 
end?Bvour t.o cot;lsult the Bouse, if occasion arose f?I' sending troops out of 
IndIa; but 1Il thIS case the troops were already outsIde India. 

1Ir • .MImed Ebrahim II&rooIl "der: Is it a fact that the Commander-in-
Chief receives orders from the Chiefs of Staff in London with regard to th& 
despatch of troops overseas? 

1Ir. P. lIuon: No, Sir. 

0014'8 STBBLING BALANCBS 

M •• JIr. Ahmed Bbrahlm lIIlOOD "der: (0.) Will the Honourable the 
i'-manee Member please state what exactly India's stake in the matter of sterling 
balances is? 
(b) What efforts, if any, were made by Government's representatives at 

Washington to get a hearing before the Anglo-American }t'mancial Agreement was 
signE:df 
(c) Do Government propose to sssura the House that India.'s financial posi-

tion has not been affected adversely as a result of the Finallcial Agreement 
signed at Washington? 
(d) Were all the Creditor Nations affected by the Agreement consulted in 

any way before the Agreement was signed? 
te) Withiil the framework of the Financial gree en~. do Government pro-

pose to suggest the following: 
(i') that there will be no scaling down of the debt due by Britain to India and 

that no free gift of contribution will be made having regard to the poverty of 
the Indisn Masses; and 
(ii) that whatever portioll of India's sterling utlets is immediately released 

it should be substantial aud sufficient to carry India through her planning pro-
gramme until 1951? 

The KOJlO1ll'&ble Sir Archibald B.owlands: (a) £1,254 millions as on 4th 
January 1946. 
(b) None, as India was not a party to the negotiations. 
'(c) An agreement between two parties cannot, and does not, affect the 

rights of a third, and India is not bound, in any way, by the provisions of 
the Anglo-American Financial Agreement. 
(d) Government have no informat.ion, .but I believe not. 
(e) I can assure the Horrourable Member that if negotiations take place 

whHe the present Govprnment is in office, they will leave nothing undone to 
()btain the best possible terms for India. 
:Mr. Manu Subedar: Tn view of the importance which this question has 

1iFlsumcd in India on imlll!'ltry, the future programme of Government, on prices 
and on wages, will Government now endeavour to bring about a very early 
negotiation so as to settle this question? 
The Honourable Sir .Archlbald Rowlands: Yes, Sir; as my Honourable 

friend knows, I have a.lready taken steps in that direction. 

Sri M. ADa.ntbalayanam Ayya.ngar: When this clause. 10 of .the .t\.nglo-
American Agreement came to the Honourable Member's notice did he write t.o 
. the Government of United Kingdom asking them what they propose to do in 
regard to the sterling  balances? .. 
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The ~o ra le Sir ArcQdbald Bowlaada: As my Hon6urable. friend knows, 

it is not the usual practice to disclose the nature of -negotiations and corres-
pondence that take place between two Governments; but he can rest assured 
tliat the Government are doing their duty. 
Sri lI. Ana.Ilthalayanam Ayyangar: Ha.ve the Government of. the United 

Kingdom up till now taken any steps to implement that portion of the 
Agreement by writing to this Government? 
The Honourable Sir Archibald BowllDdI: That is trying to get the answer 

out of me by a second question. 
Sri JI. AnaDthaaayanam AyyaDgar: May I know what amount of sterling 

balallces are likelv to be released in the near future and to what extent is 
the demand from· the industrialists of this country? 

The JlonOlU'&bte Sir Archibald Bowlands: That is a point which I do not 
think directly arises on my question; but again my Honourable friend can rest 
!,ssured that we. will present t~e £ul} d~ a.nd . of ~nd a. The exact quantum 
IS a matter of Judgment and lDvestIgatlon whIch 18 at present taking place. 

INDIAN TRoops IN PERSIA. 

'7 •• JIr. Ahmed :Ibrahim HarOOD .T&aer: (a) Will the War Secretll'l'Y 6e 
pleased to state the number of Indian Troops at this moment serving in Persia? 
(b) Are these troops stationed in Penia for the purpose of inaintaining law 

and· order, or merely to Rafeguard the British oil interest08? 

(c) When do Government propose to withdnrw all the British a.nd Indian 
troops from Persia? 

lIr. P. JlUOD: (a) I am afraid, Sir, that I cannot disclose the number of 
Indian Army Personnel in various theatres of War. 

. (b) Allied troops including Indian Troops are in Persia in accordance with 
the terms of the Tripartite Treaty, dated the 29th January, 1942, between 
Great Britain, the USSR and IU ~ 1\ copy of which has ·been placed in the 
library of the house. 

(c) Arrangements have been made for the-withdrawal of all British and 
Indian troops from Persia by the 2nd March, 1946. 
1Ir. Ahmed J:bI'&him JIaroon .Tder: With reference to part (a) may I ask 

Why the Honourable Member is unable toO give the information? Is it because 
this information may be useful to the enemy? . 

lIr. P. JlaIlOl1: The reason is that-as the Honourable Member will hardly 
have failed to observe-the world is still in a very troubled state, and I think 
it would be highly optimistic to suppose that the conditions in which we 
now find ourselves are those of peace. 

Prof. ... G. Banga: Is it true that the number of Indian troops in  Persia 
is on the increase even now? 

lIr. P. :1118011: No, Sir; emphatically not. 

BAN ON OBSERVANCE OF I.N.A. DAY, ETC • 

.,. .P!of ... G. Banp: Will the Honourable the Home Member be pleased 
to state: 
(a.) if the Government of India had given orders to Provincial Governments 

~ ban public processions and meetings on the Indian National Army Da.y orga-
nised in the first week of November, 1945, all over India; 

(b) If they had· given any fustructions to Provincial Governments no\ to 
obstruct the peaceful observance of such days as the East Asia Day, the Palestine 
Day. the I. N .A. Day; a.nd 
.. (0) the polioy of Government in regard to ~ere t orat on of o~ n liberties, 
especiaJIy on the observmC8 of suob days dunng these peaceful times? 
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'De lroDoaraIIle &Ii Job ftome: (a) and (b). No. 
(0) The policy of the Government of India and I believe of all Provincial 

Governments is in general to permit, the full en o ~ent of ~n liberties consis-
tent!y with t ~ r responsibility for the preservation of public order; and in 
particular to disperse crowds by force 0111y when such a course is necessary_ 

Shrl Sri PraJrua: Is it a fact'that processions are still banned in Delhi? 
fte Honourable Sir Joim "l."'home: I shall require notice of that. 
Seth GoviDd Du: Is it a fact that on account of the policy pursued by 

~ e ent the tendency to violence and unrest is growing in this country? 

The HoDoun.ble Sir .JoIm 'I'bome: I suggest tnat, that Sir, is a matter of 
opinion. 

Prof. :1'. G. BIDp: In the light of their own experience of the banning of 
these prooessions in various provinces resulting in shooting and heavy casualties 
in1licted on the people, will Govemment consider the desirability of giving 
definite instructions to the provincial Governments tQ.at as far as possible they 
should not ban these processions when they are peacefully organised or inflict 
vio}Pllce on them? 

The lIoDoarabie Sir .John ThOl'D8: I do not think there is any need for the 
Government of India to issue instructions in that sense to the provincial 
Governments. 

Pd. :1'. G. BIDp: After the release of the Congress leaders have (lovem-
ment issued any fresh instructions to the provincial Governments in regard to 
processions and firings and also relating to civil liberties? 

'.l'he Honourable Sir .John Thorne: I am not quite sure what my Honourable 
friend means.· I have answered the question in respect of the particular 
occasions to which he has referred in his original question. H he wants any 
further iD.formation as to instructions sent, I must ask for notice. 

SeUl GoviDd Da8: Are Government aware that whenever the provincial 
Governments or local authorities do not ban these processions or obstruct these 
peaceful demonstrations there is no trouble of any kind? 

fte Jlonourable Sir 101m '.rhome: I do not think I can answer that. 

RESTORATION OF REQUISITIONED PBOl'UTlltS 

'9. *Kr. O. P. LaWlOD: (a) Will the War Secretary be pleased to inform 
the House approximately what percentage of requisitioned property has been 
returned to its original owners up to the 31st December, 1945, in the following 
categories: (i) houl!ing accommodation; (li) office accommodation; and (ill) 
storage accommodation? 

(b) Will Government please also indicate such percentages, separately, in 

respect of the various Military Commands in India? 

(c) What. steps are being taken to relltore such property to 8 proper state of 
repair before it is handed back? 

(d) Will Government also indicate approximately the progress in de-requisi-
tioning which is expected up to the end of March, 1946, and the estimated' date 
by which all requisitioned property is expected to be returned to its original 
owners? 

(e) Can the Honourable Member assure the House that no requisitioned 
civilia.n property is being retained by' the authorities if accommodation ereoted 
b:y tht. Services is available for uae'l 

111'. P ..... : (a) Statistical information is available showing the position 
upto 80th November, HM5, but details under the separate categories of Housing, 
Office and Storage accommodation have not been maintained. 

The aU.India peroentage of requisitioned properties retumed to original 
owners by 80th NOWllXlber, 19415 is 8·8 per cent. . 
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(b) The peroentages by Commands are 88 followl: 

Northern Command 

Cent.raI C!cmuDand. 
EuHm Command • 

Southern Command •  •  • •• IS' 7 

. (cj The Lands, Rirings and Disposals Services are responsible for negotiating . 
I~  the. ~ ner  as regards the work that may be required to restore the property' 

t~ Its or:g:nal state. When an agreement has been reached Lands, Hirings and. 
DIsposals are responsible for making the necessary arrangements to implement 
the agreement. 

(d) A steady progress in de-requisitioning is expected, and it is anticipated that 
most of the requisit:oned property will be returned to its original owners by the' 
end of 1946. 
(e) It is the policy to vacate .requisitioned ~d property ~~re er suitable' 

alternative military accommodatIon becomes avaIlable. I am wnting personally 
to Army Commanders asking them to ensure that the policy is carried out. 

Kr. O. P. LaWlOD.: May I ask if this percentage that he has indicated of not 
more than 8.3 can be compared with the reduction in service personnel in the-
country in any way? 
Mr. P. 1IaaoD: No, Sir. It is definitely behind the reduction in service-

personnel. I think there will inevitably be a time-lag in reaching this per ~nta~e. 
I might explain that one of the difficulties from which we are at present suffenng' 
is the shortage of trained officers in the Lands, Hirings and Disposals Directorate, 
where we have only between 80 and 40 per cent. of the total strength which fs. 
really required to carry out what we want to do. But the speed of release wIll 
gradually quicken up. 
Mr. C. P. LaWson: In view of the undetailed nature of the Honourable' 

Member's reply can he give me any indication of how hotel accommodation stands-
in respect of this percentage of 8·8? 

Mr. P ..... :  I shall require notice of that question. 

Mr. Kanu Subeclar: :Having regard to the fact that in Bombay the pressure on-
accommodation was the maximum in all-India, will my Honourable friend inquire· 
and find out whether it is not true that certain buildings requisitioned and certain 
other buildings constructed for the military have remained vacant for long· 
stretches of periods, and even now the inefficiency of the requisitioning' staff is· 
oausing unnecessary inconvenience to the civil population 1-
Mr. P. Mason: I have already made inquiries in that respect since I spoke· 

to the Honourable Member on the subject some days ago. 

Sit .•. V. 8adgI1: May I know what the policy of (lovernment is with respeot. 
to de-requisitioning of agricultural land taken during war time? 

Mr. P. KaIoII.: Sir, that hardly arises out of the question put down on the 
paper. 

Sir OowaIIee .TehaDgIr: Is it a fact that some of these buildings have been' 
requisit,ioned for a definite period, vi •. , till six months after the termination of' 
the war, and that although they are not being required by the military they are' 
still under requisition? 

Mi. P. JIaaoa.: I believe that is a fact, Sir, but, as I have explained, when 
a building is due for release negotiation has to take place in the first instance-· 
for its restoration to its original condition and secondly, for financial settle-
ment. 

Mr. Ahmed J:brahlm B&rOOD. .Tafter: Is the Honourable Member aware of' 
the fact that the military authorities are telling the Civilians that if properties 
are not leased to them then their more properties will be requisitioned and if 
not, will the Honourable Member make it publicly known that no more pro-
perties will be requisitioned in future? 
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Kr. P ..... : With regard to the first part of iihe queation 'No'. With 
regard to the seoond part, I should like to make inquiries before I oan say that 
.no property will be requisitioned in future. 

Sbrl Sri Pra.kaaa: Will the Honourable Member g: vean assurance that all 
·the premises that were requisitioll.ed were really· needed . and were not so 
~re t oned due to the cussedness on the part of the 1001101 staff? 

Mr. P. Muon: That would involve an undue amount of labour. 
KU8LDIB IN ROYAL INDIAN NAVY, BOJrlBAY 

60. -Mr. amid Jllnblm BarOOD. "after: (a) Will the War Secretary please 
· state if Government are aware of the possibility of injustice being done to the 
· olaims of Muslim Government servants in the several Departments of the 
· Central Government and in particular in the clerical and Store House Staff 
·of the Royal Indian Navy, Bombay? 

(b) Will the Wwr Secretary be pleased to lay 110 statement on the table indi-
.cating the total strength in the Royal Indian Navy, BOmbay of (i) the clerical 
staff, (ii) the Store House Staff, and (iii) A.N.S.O.,· the representation of 
Mus!ims in these cadres, the representation of non M 1 ~  in these cadres, 
'and the percentage of Muslims and non-Muslims employed in these cadres? 

(c) Will Government· be ple3'Sed to ~ar  their policy in regard to the re-
'-trenchment of personnel as a result of the cessation of the war? 
Mr. P. JIuIm.: (a) I lay a statement on the table from which it will be seen 

-that Muslims in this staff are under-represented. I am grateful to the Honoura-
''hie Member for bringing this case to my notice. Over 90 per cent., of these 
'personnel on the staff however, are employed on a temporary basis and the 
number of Muslim applicants for posts filled by direct recruitment has not been 
1Iufticient to maintain the proper percentage. Muslims will not be reduoed 
-exoept on grounds of inefficiency until the communal proportion is restored. 
A considerable number of these temporary posts will become permanent and 
I can assure the Honourable Member that in filling them, due regard will be 
'paid to Communal representation . 

. (b) I lay on the table 8 copy of a prt1SS oommunique, dated 4th October, 1945, 
i!lsued by the Home Department. 

STATEMENT 

N.on· Percentage of Peroen= 
Total Muslims Muslima Muslims Non·Ku· 

(i) Clerical Staff' US a 14.6 1'4% 9S'6% 

(ii) Stol'8ll house stat! . Il17 14 143 S'9% 91'1% 

(iii) A. N. S. O. 16 16 100% 

Pre.. Oommufliqu4 

Enquiries haw been received by the Government of India whether the COIDmUJl&I rulII 
. affecting appointmE'nt to Government service will be applied to the recruitment of 'war 
88rvicII' candidates to the vacaacies reftl'Ved for them. When the decision to reserve 
vacancies for 'war service' candidates wu first announced in March, 1941, the undertaking 
was given that young men joining His Majesty's Forces would be a ord~d substantially the 
same opportunity to enter the civil B81-vice after the war u they had at that time. This 
'undertaking requires, and it has b.len decided accordingly. that in making appointments to 
war·reserved vacancies in the All· India and C"ntral Serviclls the existing rulea of reservatioD 
in favour of the minority communities should apply. 

It baa alBo lYaen decided that, in retrenching temporary staff from the Central Services 
~nae ent on the C88l1&tion of hostilities, temporary Government servants should be 10 
-dllcharged that the composition of the retained temporary staff ii, &I far &I pos8ible, in 
.accurdance with th9 ratios observed for the purpose. of recruitment. 

'. BOMl: DRAlLTIOJ1T I 

:New Delhi, October 4, 1945. 
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"JIr. Ahmed Ebrahim. Haroon .J&f!er: Will the Honourable Member warn the 

-officers of the Department that no such thing will happen? 
Kr. P. IIason: If it should again happen that we should have to take on 

an enormous number of temporary staff and if the number of Muslims forth-
«loming is not sufficient to maintain the communal proportion, we should have 
1;0 do the same thing as we did on this occasion. " 

KJ'. Kanu SUbedar: May I know whether temporary Indian staff including 
Muslims and others are not being reduced and in their places British personnel 
is being introduced in the Royal Indian Navy? 

Mr. P. Kason: No, Sir. 
111'. Jlanu Subedar: Is the Honourable Member sure that in all categories and 

:age groups this is the position? 
Mr. P. Kason: Yes, Sir. 

POLITIOAL ABSOONDEBS 

51. *1Ir. K. Jr.. Kasan1 (on behalf of Sit. Seth Damodar Swroop): Will 
"the Honourable the Home Member be pleased to state: 

(a) the number of politictll absconders in respect of authorities responsible 
1;0 the Central Govtlmment have issued orders: " 

(b) t·heir names; 
(c) the particulars of the charges against them; 
(d) what rewardH have been offered for the arrest of e8('h; and 
(e) whether Government are contemplating to withdraw the warrants for 

their arl'e!';t; if so, when? 
'l'he Honourable Sir .John 'l'home: (a) One. 
(b) Jwala Pershad son of Pran Sukh of Aligarh and Ajmer. 
(c) Escaped from detention under Defence of India Rule 26. 
(d) Rs. 250. 
(e) This is under consideration. 
Shrl Kohanlal Saksena: Am I to understand that there are no warrants 

:against any others? 
The Honourable Sir John Thorne: Yes, Sir. 
Shri Sri Prakasa: All the others can come back safely? 
The Honourable Sir John '!'horne: Who are the others? 

MR. JAyAPRAKA.SH NA,RAYAN'S ARREST 

52. *1Ir. ]1[. R. ]l[a8&I1i (on behalf of Sjt. Seth Damodar SWiwp): Will 
the Honourable the Home Member be pleased to state: 

(a) in whAt circwustances Sreeyut Jayaprakash Narayan was arrested; 
(b) what nmount of reWArd, if any, has been paid for ruB arrest; 
(c) how mAny officials were promoted to higher grades ill connection with 

Sreeyut Jayaprakash Narayan's arrest; and 
(d) the grades to which they were promoted? 

The Honourable Sir John Thorne: (a) I under!!tand that he was arrested 
-on the 18th September, 1943, in a train between Amritssr and Lahore. 

(b), (c) and (d). I have no information on these points wh:ch are a 
matter of Provincial concern. 

Prof. N. G. Ranga: Is it not 1.\ fact that the reward was offered by the 
-Government of India. 

'!'he Honourable Sir John ThOl'DAl: No, Sir. 
Seth Govind Das: Is it not a fact that the warrant of a.rrest against Jai 

Prakash Narain was issued by the Government of India? 
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t-h, IIoaaanIIII SIr Job !hame: No, Sil'o 
8hd Sri Prakua: Then he is a prisoner of the Punjab Government and 

not of the Central Government? 
fte JloDoarabil Sir 101m '!'horae: He became a prisoner of the Central 

Government on the 27th June, 1944, 
Shrl Sri Prlbl&: What was the exact oircumstance in which from a provin-

cial subject he became a Central 8ubjecU 
Seth Govb1d Du : Since he is now a prisoner of the Central Go\'ernment: 

will the Government be pleased to make inquiries about (b), (0) and (d). 
'l'he Honourable SIr John 'l'honLe: I do not think that is necessary. It is. 

a matter for the Punjao Government whose prisoner he was in 1948. As I 
said he did not become a prisoner of the Central Government until 1944. 

Shrl lIoban1al S&kI8Da: Have the Government considered the question of 
his release after the House passed the adjournment motion? 

'!'he llcmourable Sir lob '!'home: I spoke on that the other day. 
Mr. ]I. B. XManf: Was he made a prisoner of the Central Government in 

order to dodge the jurisdiction of the Lahore High Court? 
'!'he Hoaourable Sir John '!'home: I do not remember the exact circum-

stances. I was not holding this office then. If my Honourable friend wishes. 
to have an answer to his question, I should be glad to give it either on notiQe' 
or for his personal informa·tion. 

Shrl IIOO8.111al SabeDa: May I know whether the question of his release-
was considered by the Government since the passing of the adjournment 
motion in this House? 

'l'hI Honourable Sir lohn '!'hone: It is still under consideration. 
Shrl Sri PrakU&: Will the Honourable Member inquire of the Punjab Gov-

ernment and give an answer to the various clauses of the question on the-
order paper and let the House know? 

'!'he BoDo1lJ'&ble Sir 101m 'l'hOnI.e: I have answered that. 
Seth CJovID4 Du: Will the Honourable Member give a date by which this 

consideration will be over and Government will come to a decision? 
'!'he H0Il01IJ'&ble Sir lohn '!'home: I cannot make a precise statement on 

that question at this moment. 
Shrl Sm Praku&: Will the Central Government -make sure that the condi-

tion of Mr. Jaiprakash Narain when they took charge of him was the same a8 
on the da£e of his arrest by t·he Punjab Government. 

'!'he JIoDOar&b1e Sir 101m !'horDe: I do not understand what is meant by 
• condition' . 

Shrl Sri Pnku&: The state of his health, his weight,· his eye sight and all 
su('h matters. 

'l'he Honourable Sir lohn '!'home: I doubt if it will be possible to do so. 
An Boaourable lIember: Was any representation made by the Provincial 

Government to the Central Government about maintaining the detenus of the-
Central Government? 

'!'he BoDour&ble Sir 101m Thome: I must ask for notice. 
Shrl Sri Prlka8a: Our definite information is that he was treated very badly 

by the Punjab Government and I should like to know if the Honourable-
Member will make sure from records that Mr. Jai Prakash Narain was handed 
over to the Central Government in exactly the same physical and mental 
condition as he was in when the Punjab Government arrested him? 

fte KoIloar&ble Sir 101m 'l'boml: I doubt whether it will. be possible to 
make any such verification. 
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811d at ..... : Is it not 1& fact that a prisoner is weighed every fori-
might? If that is a fact, is there any difficulty in the Home Member BeWDg 
;the exact facts? 

TIlt ..... bl. Sir 101m 'l'home: . If my Honourable friend wants the 
:figures I am quite prepared to get them. 

1Ir ..... aIIfUl BiD&IL: Is the Honourable Member aware that tb.ere is 
pat resentment throughout the country, especially in the province of Bibar, 
:at the further detention of Mr. Jaiprakash Narain? 

ft. JEoDourable Sir Jolm Thome: I am· aware that there is strong feeling. 

PUIdi& GoviDd Jrala~a: Will the Honourable Member give an assurance 
10 this House that the files of these prisoners will not be tampered with or 
:any papers destroyed for fear of a popular Government coming into power, 
:8S has been alleged and reported to have been done in some of the provinces 
from time to time? 

fte JIonODr&ble Sir 101m 'l'home: That is an entirely new question of 
.... hich I must have notice. 

FACILITIES FOR MR.' JAYA.PBAlU8H NARAYAN AND DB. RAJ( MANOJUB LoBIA 
68. *Jrr. •• B. • ••• nl (on behalf of, Sit. Seth Damod.&r Swroop): Will 

the Honourable the Home Member be pleased to state what facilities are 
provided for Jayaprakash Narayan and Dr. Ram Manohar Lohia? ' 

The Honourable Sir 101m '1"hDme: They enjoy all the facilities permitted 
by the United Provinces Security Prisoners ;Rules. 

Prot ••. G. RaDga: What are those facilities? Are they in any way special 
1:0 them or ,are they the same as are being given to the 'C' class prisoners of the 
United Provinces? 

The Honourable Sir John "rhome: A copy of the Rules is in the Library of 
-the House. It hilS been in the Library of the House for some years. I can 
assure my Honourable friend that the conveniences at the disposal of these two 
:gentlemen are such as to arouse no complaint. 

Shri Sri PDkaa&: In view of the fact that the United Provinces Government 
permit one interview per fortnight and in view further of the fact that the 
Honourable Member himself and Mr. Sorensen have been visiting him, may we 
take it that he will be deprived of visits from his wife for two weeks now? 

The Honourable Sir John ThOme: I should think that very unlikely. 

Shri Koh&D. La1 Smena: Is the Honourable Member aware that the rules 
in the United Provinces have been changed since the last rules were pa~ ed  

The Honourable Sir lohn Thorne: I believe all amendments made in the 
rules Ilre carried out in the copy which is in the Library of the House. But jf 
my Honourable friend th:nks that it is not so, I will see that it is done. 

Shrl Sri Prakasa: May I take it that the Honourable Member had special 
permission of the United Provinces Government before he visited Mr. Jaya-
prakash Narayan? 
The Honourable Sir Jolm Thorne: I certainly did not do it without priol 

intimat:on to the United Provinces Government. 

Shri Kohan LaJ. Saklena: ;M:ay I ask if the Government was consulted 
when the rules were changed? 
'l'be Honoarable Sir John Thome: I must have notice of that. I cannot 

say off-hand. 

TORTURE OF POLITIOAL PRIsONlCBB 

54. *Jlr. K. B. Jla8&Dl (on behalf of Sit. Seth Damodar Swroop):. Will 
the Honourable the Home Member be pleased' to state: 
(a) if he is a.ware of the fact that 0. large number of political prisonere of the 

'Central Government were tortured; 
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(b) wliether this torture by the polictl was as a result of. tile direetionlssuecli 
by the Central Government; 

(c) whether it is not a fact thnt. among others, Sreeyut Jayaprakash Narayi.D., 
Dr. Ram MaDohnr Lohia, RamRnand Mishra, Shilbhadra Yaji and . .trvind Bose. 
were torturf'd it. the mOl't inhumau wuy; 

(d) whether he has seen the l:itatemellts iRsued bY'Shilbhadm Yaji and'Arvinda 
Bose anti the copy of the letter addressed to the l!rime Minister of the Punjab· 
giving detai:s of tortUl'ef:; by Shri Ramanandan Misra; . 
·(e) whether any steps have been taken to bring the persons concel'l4ed in. 

thea.: tortures to ·book; I\n<1 . .  . 
(f) whether he is prepared to appoint a committee to enquire into the alIe-

gat,ions of torture; if ~  when? 

The HOIlourable Sir .John Thorile: I can speak· ~  for prisoners of ·thE!" 
Central Government. In regard to them, the answer 1Jb (a), (b), (c) and (f) is-
"No". 
(d) Ramanandan MIsra was not a prisoner' of the entraI o e ~nt. I 

have' seen newspaper reports of statements made bY' the other two prisoners. 
(et Does not arise. 

Shri Irt Prakua: Is the Honourable Member aware that Dr .. Ram Manohar 
Lohia and Mr. Ramanand Mishrawere not,. allowed to sleep day or night while-
they were under interrogation? . 
The HOUOUlable Sir .John Thorne: As I haye said, I cannot spenk for Mr. 

Ramanand Mishra. I I'm ILware 'If th'l n.lh."R'ntiolls made as re~ard  Dr. Ram 
Manohar Lohia. The allegations have been denied by the Punjab Govemment.. 
and I understand that Dr. Lohia has had access to the Lahore High Court. 
I have not myself any evidence which would cause me to disbelieve the denial 
by the Plmjab Government. 
Seth Govind Daa: Is it not a fact thAt this Government has cultivated the. 

hab't of declining and repudiating all these allegations without any inquiry? 
(No answer,) 

~  Kohan L::.l Saksena: 1\1" ay I ask i ~ 1 he' answer applies to those who. were-
kept in the Jail lock-up in Delhi? 
Tho Honourable Sir .Tohn Thome: My answer applies to the persons named 

in the question. 
Shri Sri Prakasa: Did the Honourable Member himself inquire from Dr. 

Lohia in the Agra Jail on the subject? 

The Honourable Sir .John Thorne: We had Rome COllvf'rsation on the subject. 

Sh'ri Sri Prakua: Did Dr. Lohia deny that he was being kept awake for 
long periods of time· during his interrogation? 

The Honourable Sir .John Thome: He made to me then the same allegationlt 
that he had made previously. 
Kr. II. B. lluan1: ;Has the ;Honourable Member any reason to disbelieve 

those allegations? 

~ HOJlO1Il&bI.e Sir, John Thome: The e:llegati?ns are very serious. May I 
sub!Dlt that I do not lD any way .burke thiS suble.ct. It is a very important 
subject and I hope that I shall be gIven an opportunity later in the course of the 
Budget discussions or Demands for Grants to deal with it fully. It is difficult 
to. de~ with'. it in an answer ~o supplementary questions. My Honourable 
friend s question, I understand, IS whether I had reason to disbelieve Dr. Lohia. 
The question is of weighing Dr. Lobia's statement, which is uncorroborated-l 
do not say that it was easy for him to get corroboration, but it is uncorroborated 
against the considered denial of the Punjab Government. 

. JIr.~.~. lI.um: Wi!l the Honourable Member not agree that it is a uos-
tio'!-of Judgmg or eValuatmg Dr. Lohia's honesty against that f the pq . b 
pobee? 0 unla 

The Honourable Sir .John ftonae: ~o  Sir. 
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Sbri Sri Prakala:, -Can the Honoura.l>le Member suggest any ~od of cor-

roboration -of the statement of a person when he is being handled roughly by 
another man in the secret· cell? 
The Honourable Str John Thorne: [have said that I quite recognise that-

jt is not easy. _ ' 
Shn lIohan Lal Swona: Did the Honourable Member receive any letter 

from me from the Central Jail, Lu(:know, making complaints about the treat-
, lIl.f;lnt in the police'locl{-up in Delhi by prisoners who were transferred from the-
Central Jail, Lucknow? 
The Honourable Sir John Thome: I do not remember. 
Sri II. Ana.nthasayanam Ayyangar: In view of the serious allegations, wilL 

the Honourable Member appoint an independent tribunal to inquire. into these .. 
charges? ._ 
The HOI1OU1'able -Stl John Thorne: I have answered that question. 

Shri Kohon L&l Swena: Will the Honourable Member inquire from the· 
Provincial Government of the United Provinces whether this letter of mine WGS· 
withheld? If so, why? . 

_ The Honourable Sir John Thornl!: I suggest my Honourable friend may give .. 
me the details of the letter and I will then make inquiries. 

Mr. President: Next question. 

Sir B.. Venkatasubba :B.eddiar: Was the police report corroborated by any--
body? 

Mr. President: Next question has ee~ oa.llsd. 

PERSONS UNDER DETENTION 

56. *JIr. II. B.. lttaaant (on behalf of Sjt. Seth Damodar SwrooP): Will' 
the Honourable the Home Member be pleased to state: 
(a) how many ·detenus are at present detained in the various prisons; and 
(b) whether it is 0. fact that many of them coutinue to be detaintld in spite-

of the fact that the cbarges 'against t~e  were withdrawn and· that 81 number-
of them halve been acquitted of the charges on which they were tried? 

The Honourable Sir John Thorne: (a) The total number of persons in deten-
tion on the 1st February 1946 in all prisons was 2,934. Of these only three are-
persons detained by order of the Central Government. 
(b) I have not the information required in regard to prisoners detained by 

orders of the Provincial Governments. One person detained by an order passed, 
in a Chief pommissioner's Province was acquit.ted in a criminal case. 

Shri Sri Prakaaa: ~~a  I know when the cases of the prisoners of the Ct'u-
tral Government were' last examined and the nature of the fresh orders that 
were served on them? 

The Honourable Slr John Thome: They are still under e~a nat on. Speuk-
ing from memory, the last extensions of the orders were made in November-
and December. 

Sbri Sri Prakasa: Is it not 0. fact that the Government have to inform these,· 
prisoners every six months as to why they are being detained? 

The Honourable Sir John Thome: 'rhe provisions are to be found in the· 
Ordinance. , 
. Srt •. Ananthuaylol1&1D .&yyangar: May I know when their CBses are re-
viewed after subsequent periods of six months, what are the fresh ater aJ ~ 

which these reviews take into account? Is it their conduct inside the jaiIi 
that is taken .into account? 

The Honourable Sir .Tohn Thorne: There mayor may not be fresh material 
but Burely the circumstances in India and the areas for which the Central Gov:-
-eminent are particularly responsible are constantly changing. 
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lea GotID4 Du: In view of the fact that there are only three. prilOners 

of the Central Government, will the Central Govemment instruct the Provincial 
Governments to release the remaining detenus in their respective provinces? 
fte .00001ll'&ble Sir 101m "J'horne: No, Sir. 
Sbri JIohaa LaI SIkI8n&: When was the case of Mr. Nair taken into conli· 

-deration last? He is a detenue of the Central Govemment. 

'!'he Honourable SIr 101m Thome: I cannot say when the order was issued, 
but my impression is that it was in November or December. It has been taken 
into. consideration since then. 

Shrl Kohan :r.l SabeDa: Is it not a fact that he had been a Congressman 
:a11 along? 

fte HODourable Sir lOhn '1'IIx'ne: He told me that he had been a Congress-
:man for a long time. 

Babu :Bam Karay. SlDP: What is the number of detenus in Bihar? 
'!'he Honourable Sir lohn".l'bome: I have not the figures here. 

Sbri JIohan :r.l S&kIeD&: Was not Mr. Nair acquitted of the charge ro~ t 

;against him by the Court? 

The Honourable Sir lohn Thome: I believe he was given the benefit of doubt 
-on one charge, the charge on which he was acquitted. 

Srt •• ADmthuayan&D1 Ayyangar: But the Executive Government does not 
give him the benefit of doubt? What are the grounds on which he is still kept 
',under detention? 
The Honourable Sir lohn Thome: Not on precisely the grounds on which he 

'was discharged. 

srt •• ADmtlLuay&DaID A"qar: Have any new grounds developed after 
i'be was incarcerated? 
The Houo1U'&ble Sir lohn Thome: Quite a lot of grounds. 

Shrl Kohan Lal Salalena: How long has be been onder detention n e~ the 
.acquittal order was passed? ~' 

The Honourable Sir .John 'l'bome: I am afraid I have not the date of that 
-order. 
ShrlllobaD. Lal. Sak8ena: Is it not more than a year? 

The Honourable Sir .John Thome: I cn·nnot say from memory. 

Babu Bam lfarayan SiDgh: The Honourable Member has just given the 
figure for the whole of India. How is it that he cannot give the figure for 
Bihar? 
'!'he Honourable Sir lohnTborne: I have not got the figures for separate 

provinces. I will give the Honourable Member the figures outside the House 
if he wishes for them. 

I.N.A. PmsONlDBS 

58. *Prof ••• G. Banga: WiU the War Secretary be pleased to state: 

(a) the conditions of food, clothing, reading materials, smoke, soaps, water 
-supply, companionship and other creature comforts which are being allowed to 
·the I.N .A. prisoners; 

(b) in how many P.O.W. camps are they being kept and what are they; 

(c) what is the present total number 01 I.N.A. prisoners; 

(d) whether POW8l'11 to shoot, to inflict corporal punishments, or to punish 
,them with single-cell imprisonment are given to the jail authorities, and, if 
so, in how many cases, and in which jails were the I.N .A. prisoners shot at and 
thow many of them were killed or injured; 

(e) whether any complaints were made by these prisoners about their condi-
::tions of living, and, if 80, what actioD was taiken thereon ,to relieve their troubles; 
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(f) . whether Government propose to order a public enquiry info the shooting 
incidents in these camps and also into the conditions subjecii f,o which these-
I.N.A. prisoners are being kept in these P.O.W. camps? 
:Mr. P. JIaIOD: (8), (b),  (d). (e) and (f). I would invite the attention of tht'!' 

Honourable Member to the debate on Diwan Chaman Lal's adjournment motion 
which took place in this House on the 30th of last month. Officers get Re. 30' 
per month, V.C.Os.-Rs. 11-4-0 and LO.Re.-Rs. 5-10-0 as subsistence allow-
ances for the purchase of cigarettes and other amenities. 
(c) Approximately 6,000, as explained a few minutes ago. 
Prof. ]f. 'G. BlDga: May I know why no information has been given witha 

regard to part (d): whet,her these powerS 8re given to jail authorities? 

Kr. P. Kaaon: These military I.N.A. prisoners are not kept in jails. 
Prof. ]f. G. :a.anga: Are they kept in camps and if so, are the camp autho-

rities given these powers? 
:Mr. P. Kaaon: Yes, Sir. 
Prof. ]f. G. Banga: What are these powers? 

Mr;, P. JIuon: The camp authorities have exactly the same powers with 
regard"to them BS they have in regard to other personnel of the Indian anny 

o ~ charges are undergoing investigation. 

Shn lIohan La! SalI8ena: Is it not a fact that some of the I.N.A. detenu8' 
are kept in jail? . 

Mr. P. llaaon: Seven men in whom the Honourable ;p.(ember is particularly 
interested and who are from Lucknow were not members of LN.A., but persons 
detained under Ordinance No. IV of 11J44. 

Prof. ]f. G. KaDga: What is the answer to part (e)? Were any complaints 
made by these prisoners? 

:Mr. P. 1118OIl: I mentioned several complaints in my speech the other day .. 
Whenever complaints have been made they have been investigated, and as far 
asoamps are concerned, I have had no specific complaints which would bear 
inwstigation. 
Prof. ]f. Q. BaDga: Has the Honourable Member ever visited any of thes& 

camps or all these camps at least once and got into touch with these prisoners 
to find out whether their complaints are genuine or not? 
Mr. P. lIamn: As I explained the other day, I had been to the Red Fort and 

I had no time to visit others because my time is fully occupied in preparing 
answers to questions put by Honourable ;Members in this House. 
Prof ••• Q. BaDp: Will he visit them in future? 

Mr. P. 1Iasaa.: As I said, all my time is spent in answering supplementnry 
questions. 
Prof. •• Q. BaDga: The point is how does he satisfy himself that proper 

attention is being given to their complaints and necessary satisfaction is being 
given to these people? 

1Ir. P ..... :  I am afraid in this matter I have to rely on reports. 
Shri IIoban La! S&1rseD.&: Am I to' understand that a number of these' 

prisoners to whom I referred are not included in the total number given here? 
Mr. P. JIMoI1: I have already answered that question. 

Shrl Ko1uIoD. La! Sa.kIeDa: Are there other prisoners like those of the 
prisoners from Lucknow? 
IIr. P. Muon: They have all been released exoept one· 

Prof. ]f. Q. ltaDga: Why does not the Government order p l ~ enquiry 
into the shootings and other lncidents in these camps? 

111'. P. JIaSon: I have already been through every. instance of shooting 
which has been alleged. I have explained the whole position in my speech. I 

.. 
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think it is. hardly proper to explain the whole matter again in anRwer to· ~e
·tions. 
PmI .... G. :aauaa: Are we to understand that the Honourable M;ember con-

.titutes himself into a court of justice? Has he ever served as a District Judge? 

JIr. PreIldent: Order, order. 'That does not arise out of this question. 

1Ir. Prelldent: Question No. 57. Seth Yusuf Abdoola Haroon. 

8aJI AbdUl Sa\t&r Ball IIbaq Seth: The Honourable Member, Mr. Yusuf 
Abdpola Haroon, is absent. 

1Ir. S. G1l1'DIWUDl: :May I put that question Sir, on behalf of Seth Yusuf. 
Abdoola Haroon? . 

.An BOIlO1l1'&ble Kember: Have you been authorised by Seth Yusuf Abdoola 
Ramon? 

1Ir. Pruident: I would invite the attention of the House to Rule «. 
(Standing Order 19) which says: 
"If on a queltion being called, it i. not. put or the member in whOle name it ltandl is 

abalmt, the PNRident, at the reqU8It of any member, may direct that the anlwer to it be 
aiven." . 
There is no question of any authority being given to another member to put 

the question. It is only a request to be made to the President and usually 
the President will direct the answer to be read out. 

The Finance Secretary will give the reply to Question No. 57. 

INOBBASlD IN ESSBNTUL CoJoIODITY PmCBS 

"'I. ·Seth "f1ll1lf AbdoOla BarooD.: (a) Will the Honourable the FinllDae 
Member please refer to his repl.1. to my starred question No. ~1~ (.). dated the 
1.4th J'ebruary. 1945. in which-It haa been stated that the increase in prices of 
~ e t al commodities to the extent of 2S8 per cent. over the pre-war rates baa 
'been overstated? 

(b) What approximately is the rise in the percentage of the following eSlen-
·tial commodities over the pre-war rates: (i) food stuff, (il) clothing, and (iii) 
:toilets? 

1Ir. B. O. A. Oook: (a) and (b). According to the index of wholesale prices 
·maintained by the Economic Adviser, the following is the percentage rise in the 
.cost of certain essential commodities over the rates prevailing in August, 1989: 
.on an all-India basis: 

Food articles: 187 per cent. up to the quarter ended December 1945. 

Clothing: 168 per cent. up to the quarter ended September 1945. 

T.oilet articles: There is no all-India index number in respect of toilet articles. 
()nly the figure compiled by the Madras Government in respect of washing 
:808p for the city of Madras is available, an~. that is given as 160 per cent. 

1Ir. S. G1II'1I8W&IIl1: May I ask whether the figures include the black market 
.,rice? 

JIr. 1hD.1l Sllbe4ar: Is it a fact that the Economic Adviser in computing 
:the index ..number \ak81 the control prices as declared by Government? 

Mr. B. O. A. Oook: I must ask for notice. 

PmI. •• Q. But.ga: Has any eftort been made by the Economic Ad'riaer 
.or by his office to ascertain the percentage of total distribution of these various 
.rticles here which can be purchased only in black markets? 

1Ir. B. O. A. 000k: I must ask for notice. 
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DEARNESS A.ND WA1I. ALLOWANCES TO NON·GAZETTED STA.JT, AUDIT AND AOOOUNTB 

OFFIOES 
DB. *1Ir. X1Ihammad Ifauman (on behalf of Seth Yusu! Abdoola JIarooII.): 

(a) Will the Honourable the Finance Member please state the percentage rate 
of the dearness and war allowances sanctioned to the non.gazetted staff in 
the Audit and Accounts Offices in India getting up to Rs. 100 per month and 
from Rs. 101 per month to RB. 200 per month? 

(b) Do Government consider that the grant of this increase from 1st January, 
1945, in the dearness and· war allowances is adequate? 

(c) Are GOVernIll1!lnt aware that there is a wide spread resentment and dis-
.. ppoiJ,tment on this meagre relief? Do Government propose to reconsider the 
whole position and to revise immediately the present rates of the dearness and 
war allowances commensurate with the rise in prices of aJl the necessities of 
life in the case of the non-gazetted staR? If not, why not? 

1Ir. B. O. A. Oook: (a) A statement showing the percentages of dearness and 
war allowances admissible to the non.gazetted staff in the Audit and Accounts 
Offices in India getting pay upto Rs. 200 per mensem is laid on the table of 
the House. 

(b) and (c). The Honourable Member's attention is invited to the replies 
to his starred questions No. 218(b) and (c) on 14th February 1945, and 176 (d) 
on the 8th November 1944. The position is constantly under review. 

Peraentap rate or War aUowanoe 
pay penentllp 

ABBA 
Below RL 40 p.m •• 

Yrom RL.o to RL 100 
p.m. 

"From •• 101 to RL JlO 
p.m. 

Ba. 10 p.m. • From. about 1M % to SO% or pay. 
Ra. 12p.JQ. or 17 i % Prom 55 % to 12 % or or pay whichever it pay. 

areater• 

Do. • From. 21 % to 17i % or 
pay. 

• RL 10p.me • From about 100 % to 
.0 % orpay. 

J'1oom RL ~ to RL 100 Ba. 11 p.m. or 17 i % or 
p.m. pq whiobever i8 area· I'roua 4S % to 18 % or 

pay. 

J'1oom RL 101 to .. tOO 
p.m. . 

ABtiO 

Below •• 60 p.m. 

From" 40 to 100 p.m.. 

Froua RL 100 to ISO p.m. 

!'rom lin to •• 100 p.m. 
.nd onwarcU. 

ter. 

• 17i % of pay 

RL l' p.lr. • From. about 100 % to • 
11% orpa7. 

RL 10 p.m. or I'll % or From. 40 % to 171% • 
pay wIdolumtr • grea-
ter. 

Do. • 171% or pay 

rate or pay. 

.. ' 

I'll % otplll 

al 
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Pandlt Govbulllalavlya: There a1'e a number of new Members in this House. 
May I ask the Honourable Member to repeat those answers which were 'given 
last year? 
JIr. B. O. A. Oook: I have them here, Sir. Bnd can read them out if desired. 

IIr. PreI1dent: That will take time. 
JIr. p. I. Qrtm\ba: They are in the records. 

DEARNESS AND WAR ALLOWANOES TO ~O  STAFF, AUDIT AND AOCOUNT. 
OITIOES . 

tH. ·Seth Yan! Abdool& 1faIoo1l: (a) Has the Honourable the Finanoe-
Member received a copy of the resolutions passed at the 21st Session .of the All-
11'die Audit and Accounts Offices Oonference held at Nagpur on the 14th anet 
10th April, 1945? 

(b) Have Government taken llote of the feelings of disappointment and dia-
• satisfaction as expressed in resolutions Nos. 2 and 8 relating to the recent 
meagre relief afforded in the increase of the dearness and war allowances anel 
in the refusal of the revision of the existing scales of' pay? 
(c) Do Government propose to reconsider the matter in the light ot the 

reaSOdS and arguJIlent given in both the above resolutions for the immediate in-
crease in the rate of the dearness and war allowances and to revise the exisiing 
Bcales of pay to the extent demanded in the above fiwo resolutions? If not. 
why not? 

1Ir. B. O. A. OOok: (a)"M.:y Honourable friend did not"l'Meive copies of th". 
resolutions referred to. The Auditor General of India however received them 
and duly replied to the points raised. 

( ~ The two resolutions referred to do not relate to the increase in the rates 
of dearness and war allowances and revision of scales of pay. . 
(c) In view of the answer to part (b), the question does not arise. 

IMPBOVEIIIJDNT 01' AUDIT AND ACCOU;NTING SYSTEM 

teo. ·Seth Y118Uf Abdoola B&roon: Has the Honourable the Finance 
Member read resolution No. 4 passed at the 2lf1t Session of the All-Iudia Audil 
and AccOlmts Offices Conference held at Nagpur on the 14th and 15t,h April, 
1945, a copy of which was also sent to him? If so. does he propose to appoinfl 
a Post-war planning Committee to improve the system of Audit and Accounting 
aLtd to ameliorate the condition of living in this country? If not, why not? 

JIr. B. o. A. 000II:: My Honourable friend cannot reconcile the questioD 
with the Resolution referred to. 

LEAVE R:mSlCBVE FOB TEMPOBABY STAFF, AUDIT AND AoooUNTS 01'l'I0. 
til. ·Seth Y118Ut AbdOOla Bazocm: {a) Will the Honourable the Finanoe 

Member please refer to his reply to my starred question No. 210 of the 14th 
February, 1945, in which it has been admitted that no leave reserve has been 
sanctioned for the additiona! temporary posts in the Audit and Account. 
Offices, although the rules permit the recruitment of substitutes for the 
temporary staff? 

(b) Is it a fact that there are at least 40 per cent of men employed purely 
on temporary basis in all the Audit and Account Offices in India? 

(c) Is it also a fact that recruits having requisite qualifications for each cadre 
are Jlot always available to be appointed to substitute the temporary staff on 
leave? 

(d) In the circumstances stated in (c) above, do Governmeni propose to 
lanction au additional leave reserve of 12i per cent for the temporary staff a& 
well to aVllid the recurring hardships to .permanent men in getting leave at 
. p~e ~I1~  If not, why not? 

.-. t Answer to this qu.tion laid on the table, t.he qu_ijoner Ibeing abient. 



STARRBD QUESTIONS AND ANSWERS 565 

1Ir. B. O • .4.. Oook: (a) and (b). About 54 per cent. of the staff in the 
Indian Audit Department are employed against temporary posts. 

(c) No. 

(d) Does not arise in view of the answer to part (c) above. 

CAPTAJN MORAN SINGH OJ' I.N.A. 

82. *Sbrl Sri Prakua (on behalf of Sardar Kega! Singh): Will the War 
~e retar  please state: 
(a) Whether Capt. Mohan Singh, founder of the first I.N.A. is under 

.custody; if so, whether he is likely to be tried by a Court Martial; 
('8) ",'hetlraet" it is a fact that after some time, on account of his differeno'3s 

-with the .la-panella, he disbanded the first I.N.A. and was impri80nea by the 
Japanese and also ill-treated by them; and 
(c) whethElr, in view of the special circumstances of his oase, Governmel' 

ere prepared to release him forthwith? 

Xl. P ..... : (a) 'Captain Mohan Singh is in custody and I am afraid .i. 
'Cannot yet say whether or not he will be brought before a Court Martial. 
(b) and (c). Government .do not agree that the reasons for the disband-

ment of the :first I.N.A. were as stated by the Honourable Member; and in any 
oCase it W98 during the recuitment period for the first'I.N.A. that the worst 
$Gts of coercion were committed. The extent of Captain Uohan Singh's know-
ledge of what took place in the concentration camp at Bidadari must be fully 
investigated. 

Prof. K. G. Ba.Dga: Is it not a fact that he was ill treated by the Japanese? 
nat is part {b) of the question. 
Mr. P. _1I01l: The implication of the question was that he was imprisoned 

entirely on account of differences of opinion with the Japanese. )l;y reply is 
that we are trying persons only on charges of brutality, and his conduct in this 
re~e t must be investigated. Since my words are invariably suspect, it might 
interest the Honourable Member to hear the opinion on this subject of Mr. 
Rash Behari Bose who will be accused by no one of being a tool of Imperialism. 
Mr. Bose was the President of the Council of Action of the Indian Independence 
League and in 8 pamphlet which he published himself he made the folloll·ing 
iltatement: 
"Mr. Mohan Singh in his Ipeech made statements which now appear to be miirepreaenta-

1ion of facbs because he solemnly jplw us to understand that a majority of the Indian 
:army personnel were prepared 1.0 jom this movement without any threat or force alld that. 
they had acclaimed him as their military lead'ar, I was hor.rified at a later date to learn 
oof the atrocitiea meted oat to officer. and men of the Indian Army lor which the blame 
actually falls on Captain Mohan Singh. Many of our poor brethren were ill treated and 
humiliated or lent to concontration camps anil thul by aheer threat and violence he da-
moraliled the majority of ofIicera and m.u and compelled them to become volunteen which 
i. against our principle." 

[ think the Honourable Member would agree that this requires investigation . 

• lIIt Srl PrIbI&: Does the Honourable Member agree only with this state-
ment of ~r. Rash ~e ar  Bose or all his other statements as well? 

Mr. P. JIaIoD: I never agree with any statement until it is investigated. 

Sardar SampurllL SIDth: What authority the Govemment has to say that 
ibis pamphlet was written by ){r. Bose? 
Mr. P •• MOIl: His name on the oover. 
tid K. ADIILUlaIa1&1W1l A7JIIlI1I': )lay we know how the Honourable 

)fember got into possession of this document? 

8&rdIr SaJDpuruL Stqh: Is he A Court of law? 

JIr. P. II&IOD.: This is not a court of law. I was only saying that investi-
cation is necessary. 

, SardIr lampurUL 81qh: There must be some legal evidence to prove luch 
"ocuments before action taken on their authority. 



666 LBOISLATIVl!l ASSBKBLY [7TH FBB. 1046-' 

Kr. P. KaIoa: That is why we are investigating. 
Prof .•• Q. :BaDga: Is that document in the handwriting of Mr. Rash. 

Behari Boae? . 
JIr. P. JIaIOn: This is a printed document which I shall be glad to lay all! 

the table if it is so desired. 
An HODOurable Kember: Is the name of the printer and publisher given 

there? 
Kr. P. KucD: Published by the Indian Independence IJeague Head-

quarters. 
Prof ••• D. BIDp: How have the Government satisfied themselves that; 

it is. not s forged document? 

(b) WRITTEN ANSWERS 

DoLLAB POOL 

68. ·1Ir. Manu Subedar: (a) Will the Honourable the Finance Member please-
state what proposals have been made by the o e~ent of India to His. 
Mejellty's Government in regard to the Dolla.r Pool since the stoppage of" 
hostilities? 
(b) What proposals have been received by the Government of India from His: 

Majesty's Government with regard to the Dollar Pool since the stoppage of 
hostilities? 
(C) Are Government in a position to ann01JD.ce their policy in rega.rd to the-

avai1ftbility of dollars to India, in view of the very great anxiety entertaine.d.. on 
~  score throughout the country? 
(d) To what extent does the figure of twenty million dollars per year, over 

and ubove the normal figure mentioned by the late Finance Member: stand 
modified by the A,nglo-American Agreement and Loan and the declarations con-
nected therewith? 

ft, HOII01Ilable Sir .Arcb1balcl BoWI&DdI: (a) and (b). Aa the Honourable 
Member is aware communications between Governments are confidential; buj; I 
would draw his attention to the provisions of the Financial Agreement between' 
the Governments of the United States and the United Kingdom dated the 6th 
Deeember, 1945 find in partieulnr to Rectioll 7 thereof which, if it is ratified, will 
involve the termination of the foreign exchange arrangements known as the 
Dollar Pool. 
(c) Dollars are, as before, made available for essential imports into India. 
(d) The arrangement explained in paragraph 85 of the Finance Member'. 

Budget Speech for 1945·46, by which an amount of $20,000,000 for the calendar 
year 1944, and a similar amount for 1945 subject to re-examination of the relevant 
statistics for that year, were earmarked specifically for India's post·war develop-
ment, has not been modified by the Anglo-American Loan Agreement or the 
declarations connected therewith. 

INDIA'S SHABB IN DOLLAR POOL 

M. ·1Ir. JIaIlu Subeclar: (a) Will the Honourable the Finance )lember please 
state the share of India in the Dollar poor beginning with tbe year 1989·40 for 
each Jear? " 
(h) How much, if any, was. used for strictly Indion purposes and how muGh 

waR appropriated by the United Kingdom? 
(e) What was the total of dollars standing to the credit of India in the DoI-

la!' Pool on the 81st of December, 1945 (or any earlier available date)? 

"rile HOIlOU&biI 8Jr ~: o1rIa dI: ea) The &D'8Ilgement is that a. 
total dollar earnings of all member countries are surrendered to the Empire" 
Dollar Pool from which each country draWR dollars according to ita neecla. No· 
ahare was, therefore, allotted to IndIa in any year. 
(b) In view of the arrangements governing the working of the Dollar Pool. 

as explained in (a), the queation cloea not ariM. 
(c) By the very nature of the pooling arrangement DO amount can be said ... 

have .tood to the eredit of India at any particular date. 



STARRED QUBSTIONS AND ANSWBRS 56'1 

DlU.TB:8 OJ' LT. MAGHAR SINGH AND LT AnlEB SINGH 

85. -8&rd&r :11&111&1 Singh: Will the War Secretary please state; 
(a) the r ~ tan ~  under which Lt. Maghar Singh of the Kapurthala In-

fantry And Lt. A]mer SIngh of 6/1 Punjab Regiment died in the Red Fort, Delhi; 

(b) whether it is a fact that the deaths took place on the 5th November, 1944;. 
(c) when the next of their kin were informed: 

(d) where the bodies were cremated, and who performed the obsequies; and' 

(e) whether any enquiry was held into the circumstances of their deaths, andl 
what the result of the enquiry was? 

. !bd' P. JIuoD.: (a), (b) and (e). The attention of the Honourable Member i& 
mVlte to !flY speech on the 80th of last month on Diwan Ohaman Lal's Adjourn-. 
ment motion. 

(c) The 29th of January, 19415. 
Cd). In Delhi Oantonment, under the supervision of RiBaldar Balwant ng ~ 

DEJ(AND BE RBXAINS, ETC., OF LT. MAGHAR SINGH 

88. -Sardal liang&! Singh: Will the War Secretary please state: 

(a) whether any telegram by the W,idow of Lt. Maghar Singh was sent tct 
His Excellency the Oommander-in-Ohief at the time of his visit to Kapurthala 
State 011 the 9th December, 1945, demanding the ashes, Kara (iron bangle) and 
other remains to be kept as Bou'IJlmir8: 

(b) whether the ashes or other articles demanded by the widow were 8en' 
to her; and 
(c) whether any reply to her telegram was sent: if not, why not? 

Mr. P. 1bIon: (a) Yes, Sir. The tE!legram oontained many requests aU of 
which are receiving consideration. 

(b) No, Sir; some delay has occurred in tracing these article. as the Bubedar-
Major responsible for their final disposal has left the semce. 

(c) An acknowledgment has now been sent, but I ftgret that it waa not sen' 
until the Honourable Member brought the matter to notice and I am grat,eful tc. 
him for this. 

DETENTION OF SJT. SATYARA.NJAN BAXLHI 

8'1. -Mr. Sa8Dka Sekhar Suy'l: Will the Honourable the Home ~e er be 
pleased to state: 
(ll) the period during which Sj. Satyarnlljull Bnkshi, formerly editor of For-· 

ward Liberty, etc., has been in detention: 
(b) the places in which he has been detained and the period of detention in 

each such place; 
(c) his presec.t condition of health setting forth the nature of his ailment. 

and disclosing the approximate time when each such ailments were discovered;. 

(d) the treatment which has been given to him for the ailments from which 
he has been suffering; 

(e) the medical reports that have been made available to Government from 
time to time regarding the condition of his health; 

(f) whether Government have considered the anxious representations mad .. 
for hiB release on grounds of health; and 

(g) what the Government attitude at present is with regard to his being' 
\'eleased on grounds of health? 

The JIoILoarable SII' 101m ,II'IU"'I: (a> Mr. Satyaranjan Babhi was a.tain.a 
under the orders of the Central Government from the 14th March, 1942 to the 
14th January, 1946. I understand that he is at present detained under the orders-
of the Government of Bengal. 
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(b) After his arrest in Bengal, he was brought to the Delhi Fort on the 21s. 

March, 1942 and kept there till the 29th June, 1 ~ when he was transferred to 
the United Provinoes. He was there kept first in the Central Prison at Barei1ly 
.and later in the ~ntral Prison, Naini. :From Naini he was transferred to the 
.Presidency Jail, Calcutta, on the 19th November, 1945. 

(0) to (g). I can answer only for the period when he was a Central Govern-
ment prisoner. During that time monthly reports of his state of health were 
l'eceived. In April-May, 1944 he was for the first time reporteJ to be suffering 
from occasional palpitation and insomnia and from anaemia. In June he was 
'l'8moved to the Civil Hospit-al at Allahabad and treated there up to the middle 
of July when he was discharged. I have no details of the treatment administer-
«. At the request of the Central Government he waa examined by a Keclioll 
Board who reported on the 26th July 1945 that his condition was not such as. to 
make prognosis grave. In December, 1945 after his tran"fcr to :'n~nl  he was 
again examined by a Medical Board who repOrted ~at he was suffering from 
heart trouble but that his condition was not serious. The question of his release 
<on grounds of health is now for the Government of Bengal to decide. 

EXCISB DuTY ON BBTBLNUTS' 

ea. ·&Jl .Abelu Sa.Uar Ball IIbaq Seth: Will the Honourable the Finance 
Kember be pleased to state: 
(e.) whether he has received representations from many parts of the country 

including Malabar pointing out that the excise duty on betelnuts has been a 
beavy burden on the cultivators and that the cultivators are running the plan-
tations at 8 heavy loss imd consequently cutting down the trees; 

(b) that as this duty was introduced purely as a war measure, whether he 
proposes now to abolish it and thus give relief to the cultivator; and 
(0) what steps he4s taking to prevent the dumping into India of the great 

<quantity of betelnuts that is now lying in Malaya? 

'!'he BOIlO1Ir&b1e SIr AlcJdbII4 BowlIIId8: (a) Beprel8Dtationa have b .. 
received to the effect that the trade, instead of puaina the e_e on to the con-
.sumer, has tended to paai it back to the proclU08r; but there haa been little 
suggestion that producers may feel disposed to cut down trees and there is no 
evidenoe that this has taken, or is likely to take place. 

Cb) I cannot anticipate my budget proposals, but would point out that the 
tax was not introduced as a purely war-time measure. 
(c) The Government is already investigating the position and keeping a watch 

.on the market conditions with a view to ~ necessary steps lor the safe-
guarding of the internal market against a sudden fan in prices due to exceptional 
imports from abroad. 

RBLBASB OF REQUIsmONBD ACCOJDIODATION IN BoIIBAY 

89. ·Sri •• .A.DauthuaYaD&ID AyyIDpl: Will t ~ War Secretary please state: 
(a) (i) the number of British military personnel, Officers and other ranb, 

and (ii) the number of civilian non-Indian personnel and displaced persona 
:from countries in Europe and Asia, who came to India as refugees; 
(b) the number of such personnel for whom houses and !ats have been re-

oCIuisitioned in the Bombay City and suburbs; 
(c) the number of houses, requisitioned by Military or Provincial Govern-

ment authorities in the Bombay City and suburbs which are occupied by the 
-class of persons in (a) above as on the 1st January, 1946; 
(d) when it is proposed to restore the houses back to their owners; and 

_ -(tI) 'if he proposes to issue instructions that any remaining persons in . such 
Tequisitioned houses or fiats should be removed to military camps or tents which 
might be availab1e owing to the end of the war and the -repatriation of Italia.D, 
Gennan and other prisoners of war from India? 
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Mr. P. 1l1IOIl: (a) (i). The number of military personnel, officers and other 
Tanks, in Bombay on the 1st. December 1945, was 40,263. 
(ii) This part of the question should have been addressed to the ~eoretar . 

·Commonwealth Relations Department. 
(b) and (c). It has not been possible in the time at my disposal to ascerta.in 

:the exact number of British military personnel for whom accommodation W81 
requisitioned in Bombay, but I may inform the Honourable Member that the 
·total number of bUildings requisitioned by the Military a-uthorities for p ~ 
in Bombay was 412, of which 25 had been released by the 1st of January and 
-orders for the release of another 40 have· issued since. -
(d) Derequisitioning is proceedjDg as speedily as poBSible and it is anticipatea 

ihat the majority of tQe requisitioned buildings will be restored by the end of 
1946. 

(e) Instructions have already been issued that in order to release buildinp 
-as soon as possible, the fullest use should be made of suitable alternative military 
:accommodation aa it becomes available. 

OFFIOERS UNDO CENTRAL GOVEBIOiENT 

70. ·Sri II. .AllaDtbuay&D&Dl "11anpr: Will the Honourable the Home 
"Member please state: 
(a) the total number of officers in the Imperial Secretariat in New Delhi and 

;n all the attached and subordinate offices under their control throughout India 
:8S on the 1st January 1946; 
(b) how many of them are Europeans and how many of them are Indians; 
(c) how many both Europeans and Indians there were on the 1st April 1989; 

(d) how many of these Europeans were obtained from England ~ 1r ng the 
'War and for what purposes; 

(e) how long it is proposed to retain their services in India under Govern-
ment; and 

(f) if he proposes to place on the table a detailed statement showing the pay 
and allowances and any other benefits paid to each? 

fte JIoILoaraIIIe 81r 'aim Thome: The collection of the informationdeiirecl 
would be an enormous task, which I should not be justified in in1licting on the 
many Departments concerned. Some information was colledted in 1944 abou. _ 
aperfll and special ofllcera brought from abroad and appointed since the begfa-
BiD« of the war. I Jay on the lable a statement containing the information. 



SI
Gl
e"
..
, 
.
M
u
M
g 
til
e 
n
u
m
be
r 
a
n
d 
oI
Mr
 
p
or
Uc
ul
ar
. 
oj
 U
:
pe
rI
a 
a
n
d 
.
p
e
oi
al 
o
§l
ar
. 
br
o
u
g'
" 
fr
o
m 
a
br
oa
d 
Gt
ad
 
~
 f
r
O
M 
li
m
a 1
0 
li
m
e i
ft
 1
M 
De
jJ
Oi 
, .
.
.
.
.
 ,
q 

01
 

Ua
e 
Go
tI
er
"
me
n' 
oj
 I
nd
i
G 
-'f
l
U 
til
e 
be
gi
n
ni
n
g 
oj
 t
he
 t
u
Gr 

'
CI 

N1
D
Db
er 

D
a
_
of
 

P
er
i
o
d 
of
 

Se
ri
al
 

Na
me
 
of
 

of
 
Q
ua
ll
il
oa
ti
o
us
 

Po
Bt
 
he
l
d 

P
a
y 

a
p
p
oi
nt
· 

a
p
p
oi
nt
m
e
nt
 

:
Re
a.
on
. 
f
or
 

R
e
m
ar
b'
 

No
. 

D
e
p
ar
t
m
e
nt
 

oJ
Bo
er
a 

me
m 

a
p
p
oi
nt
m
e
nt
 

1 
1 

3 
, 

6 
8'
 

7 
8 

9 
1
0 

1.
 
Ki
li
t
ar
y 
J'
i
na
n
oe
 

1 
Of
tl
oe
r 
of
 
ny
. 
l
Pi
na
n
oi
al
 A
d·
 

1
4·
1·
'
4
1 

T
o 
~
 
t
h
e 

De
pa
n
ma
Il
t 

t
h
e 
Ai
r 

vi
8e
r 
(
Ai
r 
P
or
ce
).
 

Jli
lit
&.r
7 
J'i
Ju
I
Do
e 

lI
i
ni
m
yi
n 

De
pa
rt
me
nt
 

. 
u. 
K.
.'
lt
it
h 

de
Ui
D
g 
wi
t
h 
J:
 

I
OII
J 
e
x·
 

i
dl
i 
:
=
 

~
O
e
o

 
~:
ro
ro
. 
I
a
di
8 

i 
Ai
r 
P
or
o
e 

a
a
d 
.
.
.
.
.
.
.
.
 
t
h
e 

e
Ra
bl
ia
h·
 

D
e
p
ar
t
m
a
at
 
i
n 
t
h
e 

... 
me
at
 
w
or
k.
 

e
xe
r
oi
ae
 
~
 
..
..
 

.. 
c
mb
mo
ec
f 
~
 

5 
of
 
.
a
n
ot
i
o
n
m
g 
Ai
r 

~ 
ee
ta
bl
ia
h
me
at
e 
o
o
n'
 

fe
rr
e
d 
b
y 
t
h
e 
Ai
r 

> 
Mi
Di
at
r
y.
 

.. 
!.
 
~
t
 
of
 

1 
Ir
ri
g
at
i
o
n 
A
d
vi
8e
r 

1
7-
5-
'
4
1 

.. lilt 
E.
 
H.
a:
 
L. 

t
o 
t
h
e 
G
o
ve
r
n·
 

= 
m
e
nt
 
of
 I
n
di
a.
. 

t- o<
 

1 
A
ni
m
al
 
H
us
ba
.
n·
 

3-
3-
'''
' 

dr
y 

C
o
m
mi
e-

si
o
ne
r 
t
o 
t
h
e 

G
o
ve
r
n
me
nt
 
of
 

to
 

I
n
di
a.
 

1 
Di
re
ct
or
 
Ge
ne
ra
l 

of
 
Ar
c
ha
e
ol
o
g
y 

,...
.., 

i
n 
I
D
di
a.
 

';
t 
III
 

L 
])
e
pI
I
n
mI
Dt
 
of 

l 
F
o
o
d 
A
d
vi
Ie
r.
 
Re
. 

R
e
v
er
t
e
d 

t
o 

t
h
e 
~
 

F
o
o
d.
 

I
.
O
O
O
(
o
o
~
 

Ki
Di
at
r
y 
of
 
F
o
o
d 
OI
l 
ti
l 

t
or
y 
a
Do
wa
no
e)
. 

!
O-
9-
"
3.
 

. .... 
l 

a
~

d
e
r
 

...
 ' 

. , 
' ,
 

$ 



1 
D"
. 
DI
Na
t
or
 
of
 

A
p
p
oi
Dt
e
d 
.
.
 D"
. 
Df
r.
 

p
ar
a
h
u
e 
Be
. 
1,
15
0 

ec
t
or
 
o
n 
28
-1
0.'
41
, 
i
n 

(
b
e
d)
. 

t
h
e D
ir
e
ct
or
at
e 
G
e
u-

r
al
 
of
 
Bu
pp
I,
o 
a
n
d 

t
n
m
al
ar
r
e
d 
t
o 
F
o
o
d 

D
e
pt
t.
 
o
n 
1-
1.'
A.
 

4-
~
.
:
:
 

1 
S
pe
ci
al
 
of
tl
_ 
f
or
 
t.
 1,
0
0
0/
· 
D
e
c
e
m
b
er
 

w
or
k 
00
DI
l8
Ct
ed
 
p
er
 

II
N
O 
t
o 

Br
o
a
d
o
ut
i
a
g.
 

wi
t
h 
t
b
e 
pr
o
d
u
o.
 
an
n
UI
D 

31
-1
2-'
41
 

ti
o
n 
of
 C
i
ne
ma
t
o-

pl
us
 R
a.
 

gr
a
p
h 
fi
hr
 B 
re
1a
-
70
0 
p.
m.
 

t
~
t
o
t

e
_
.
 

1 
C
hi 

E
n
gi
ne
er
, 
Or
i
gi
na
l 

Br
o
u
g
ht
 
E]
[t
e
nt
i
o
n 
f
or
 5
:
y
e
a
n 

I
n 
a
d
di
ti
o
n 
a 
n
UI
Db
er
 

Al
l 
I
n
di
a 
Ra
di
o.
 
Sc
al
e 
of
 
be
f
or
e 

fr
o
m 
18
·8
-1
94
1. 

of
 
p
e
nI
OI
I
8 
we
re
 

CD
 

pa,
. 
~
 
t
h
e 
be
gi
n.
 

i
m
p
or
t
e
d 

fr
o
m 
o-i
 

1,
6
5
0-
3
0 
~
 
of
 

O
h
m
a,
 
B
ur
m
a,
 
Ir
I
Ul
 
= 

-
1,
8
5
0 
t
h
e 
&r
. 

a
n
d 
Ba
g
h
da
d 
f
or
 

11:
1 

Bo
al
e 
of
 

w
or
k 
i
n 
c
o
n
ne
ct
i
o
n 
~
 

p
a
y 
af
t
er
 

wi
t
h 
t
h
e 
C
hi
ne
se
, 
D 

ut
e
as
i
o
n 

B
ur
me
se
, 
T
ha
i,
 
Pe
r-

C2
 

Rs
. 
1,
9
0
0 

sil
Ul
 
a
n
d 
Ar
a
bi
c 
= 

-
5
0
-
-

br
oa
dc
as
ts
 p
e
n 
b
y 

o-i
 

2,
10
0. 

Al
l 
I
n
di
a 
Ra
ct
io
 
b
ut
 
0 

!!:
1. 
d
o 
n
ot
 
se
e
m 
: 

t
o 
al
l 
i
n t
h
e 
ca
te
-
>-

g
o
~
 o
f 
l
h
p
er
t
s 
a
n
d 
~
 

S
pe
ci
al
Ot
li
ce
r.
 
t:;
j 

1 
Di
re
ot
or
 
of
 
N
n
a.
 
Ra
.l,
O
O
O 

Di
tt
o.
 
. 
E
De
u
8i
o
n 
f
or
 5
 
J'
Oa
r
B 

>-
-
5
0 
+ 

fr
o
m 
8·
8·
1
M
2 

~
 

C
D 

1,
2
0
0
0.
 

~
 

P.
 
t 
3
0 

&1 
(:
;
u 

B 
e)
 

• 
= 
Rs
. 

1,
8
5
0-
-
5
0 

1,
8
5
0 

(
8
c
al
e 
al
-

t
er
e
x
H
D·
 

ei
o
n)
, 

=
-
t
 

of
 

5.
 

1 
La
b
o
ur
 
A
d
vi
ae
r 

D
e
c
e
m
b
er
 
1
9
4
2 
t
o 

Re
t
ur
ne
d 
t
o 
U.
 
K.
 

t
o 
a
d
vi
se
 
B.
 
K.
 

J
u
n
e 
19
43
. 

La
bo
ur
 
o
n 
la
b
o
ur
 

_"
-r.
 

1 
D
o.
 

0 
J
a
n
u
ar
y,
 

~
 

19
44
. 

. 
..
..
 
"
-
-
• .
.,
;:
o
w 

... 
. 
-

_
_ 
< 
•
•
 w
 
"
,
 

_ 
•
•
•
 
_
_
 

~
 
.
.
 
~
 
_
_
 

, ... 



~
'
---
---
---
--

1 
J 

I 10
0 

6.
 
De
pa
rt
me
n'
 
of
 

P
o
e
M 
a
n
d 
Ai
r 

(
Ci
vi
l 

.
~
O
 

l
>i
n
ot
.
or
a
h)
. 

1 1 1 1 1 I I I I I I 1 1 

, 
G 

l
I
'
o
r
~
 

~
t
o
a
r
 

Te
ob
Di
oi 
..
..
 

Of
Il
oa
-
OI
l 
8
p
e
oi
al
 

nu
t,
o. 

~
 

I
M
pe
Ot
or
 

8t
r
a
ot
ar
al
 P
re
oa
u-

ti
o
DI
I 
A
d
vi
II
ar
. 

Te
o
h
ni
oa
l 
Of
Il
ce
r 

(
St
r
u
ot
ur
a
1 
E
n
gi
-

ne
er
).
 

O. 
S. 
D. 

Oh
le
f 

Te
ol
mi
oa
l 
Of
Il
ce
r 

.J
oi
n'
 C
hi
ef
 
A
d-

vi
se
r.
 

lI
lI
I
a
Dt
i
al
 B
er
vi
oe
e 

OI
B
oa
-.
 

Ia
ap
eo
&o
r 

B
e
e
er
v
e 

Pi
l
ot
 

~
r

 
Pi
l
ot
 

Tr
ai
ni
n
g 
Bo
he
me
. 

E
n
gi
ne
er
, 
O.
A.
R.
E.
 

1
DI
pe
ot
or
, 
O.
A.
B.
 

B.
 

Do
. 

.t.
i
Mr
e
A S
h
o
p 

Ba
p
dt
.,
 
o.
A.
R.
E. 

8 
7 

3-
4:-
19
4:
2 

3-
4:
-1
N2
 

8 

7.
J.
I
NJ
 
t
o 
N·
II
N
J 

1
0
+'
.,
 f
l
o 
1-
8
4
1 
II
II
d 

1·
i-
li
D 
t
o 
II
·i
·l
N
a 

Di
tt
o.
 

. 
I

I
O
'
~
 f
l
o 
I·
I·
I
NI
 

4-
6-
'
d 
t
o 
1

'
7
l
~
 

7·
2-'
4:
2 
t
o 
13
-
G-
4:
3, 

14
:-
li
-'
4:
3 
t
o 
7·
I·
I
H
4:
 

3-
6-
19
4:
1 

U
p 
t
o 
2-
6-
l
N
3 

17
·7
-1
94
:1
 
t
o 
2
8-
2·
1
NI
 

1
6-
6·
1
Nl
 t
o 
20
-1
0-
4:
1 

7-
6·
I
HI
 
t
o 
I-
I-
I
H
2 

1
1·
7·
I
NI
 t
o 
1-
1·
19
4:
4: 

i 
1
0 

~
t
o
U
.
.
 

D
o.
 

D
o.
 

D
o.
 

bt ~
 

. 
of
 
~
 
rn
vu
 
fd 

~
I
a
o
e
d
 
..
. 
~
 

aa
oe
 D
e
p
ar
t
m
e
nt
. 

~
 

O
ol
Ur
a
ot
 
b
ei
n
g 
e
xt
al
· 
t
o 

d
e
d 
fr
o
m 
mr
e 
t
o 
a 

ti
me
. 

~
 

D
o.
 

D
o.
 

R
et
ur
n
e
d 
t
o 
U.
 
K.
 

S
er
vi
o
e
a 
tr
a
Dl
t'
er
re
d 
t
o 

Ai
r 
11'
0 I
C
e 
F
or
c
e
&.
 

W
a
Di
 
o
ve
r 
t
o 
U.
P.
 

G
o
vt
. 
R
e
p
ai
r 
W
or
k.
 

:.
 

GIl
 
GIl
 ~ 

a
p,
 C
a
w
n
p
or
e.
 

r:
; 

We
nt
; 
o
v
er
 

&
8 
T
o
ol
 
iI1 

~
 
F
or
e
ma
n 
.
,
 
~
 

M
M
b
e
m.
'i
o
al
l
Ds
tr
u·
 
Ii1 

m
mt
e 
Of
Il
oe
, 
C
al
··
 

o
u
h
a.
 

1-
4 

W 
.
.
 A
AI
 
gr
a
d
e 
I 
wi
Ul
 
f 

el
f
.
 
&
o
m 
li
-l
-'
U.
 
~
 



7. 
De
pa
rt
me
nt
 

of
 

P
o
d
a 
&
Dd
 
Ai
r 

(
P.
 &
 
T.
 
J
>ir
e
o. 

t
ar
at
l
8)
. 

B. 
Ce
nt
ra
l 
B
o
ar
d 
of
 

R
e
v
e
n
u
e.
 

1 1 1 I I I I I 1 I 

I
DI
I
p
8
Dt
or
 

~
'
 
O.
A.
R.
 

D
o.
 

~
O
.
 

A.
B.
B.
 

1J
II
pe
ot
or
. 
O.
A.
R.
 

:
& 

A
at
t.
 

l
P
or
eI
r
a
u 

O.
A.
R.
E.
 

~
n
.
 

fr
oJ
n 
1
S-
9-
'd
 "
" 
S.
 

T.
 
(
Me
o .
..
. n
i
Cl
) 

fr
o
m 
1
0-
1
0-
1
NJ
. 

S
pe
oi
aI
i
R 
I
n
at
r
u
c.
 

t
or
, 
It
T.
S.
 

D
o.
 

1
S-
9-
19
'2
 

8·
7-
l
NI
 t
o 
S
B-
!-
I
H
S 

1
7.
7·
1
HI
 t
o 
1
3-
3·
I
N
3 

1
4.
-
B·
I
HI
 t
o 
3
1·
1
2-
I
HI
 

!
1·
7·
1
HI
 t
o 2
0-
1
0·
1
9'
1 

!
O-
I
O·
I
MI
 t
o 

1
9-
1
1·
I
H
2 

2
1·
,"
,
1 
1
9'
2.
 
E
x
a
ct
 
d
at
e 
D
ot
 

r
e
a
di
l
y 
a
v
ai
l
a
bl
e.
 

2
8-
W
1 

D
o.
 

D
e
p
ut
y 
Sa
pe
ri
n-

!
4r
-l
l-
'
S 

t
e
a
d
8l
lt
, 
T
e
J.
 

=:o
rb
ho
p.. 

E
z
o
e.
 
Pr
of
l
W 
T
a
z 
R
L 
I,
!I
O 

A
d
vi
a
v 
t
o 
O.
B.
 
(
o
n
_
u
 

B.
 

~
 

.
.
.
.
 u
p 

ti
ll
 7
·
7·
 

I
N
S)
. 

, 
~
 

W 
.
.
 O
bi
ef
 
I
n
a
p
e
ot
or
 

of
 
T
a
z.
 
u
n
de
r 

t
he
 
B
o
ar
d 

of
 

J
nI
aa
d 
B
e
v
a
o
u
e 

i
n 
t
h
e 
U
ni
te
d 

Xi
D
g
d
o
m 
aa
d.
 b
a
d 

wi
de
 
u
p
er
i
e
a
o
e 

o
l
~
 
Pr
of
lt
e 

T
a
z 
Ie
gi
aJ
at
i
o
n 
i
n 

t
ha
t 
00
Q
Qi;
rJ'
. 

N
o
w 
wi
t
h 
Me
I
m
L 
T
at
a 

Ai
r
or
af
t 
Lt
d,
 
W 
.
.
 

A
AI
. 
gr
a
d
e 
I 
wi
t
h 

ef
I"
eo
t 
fr
o
m 
!
0-
2-
U.
 

W
e
nt
 
o
ve
r 
t
o 
T
at
a 

A
U
or
af
t
Lt
d.
 

Tr
a
u
sf
er
r
e
d 
t
o 
S
QJ
J
PI
:p
 

D
e
pt
t.
 
wi
t
h 
O.
A.
K
E. 

W
e
nt
 
o
ve
r 
t
o 
T
at
a 

Ai
r
or
af
t 
Lt
d.
 

W
e
nt
 
o
v
er
 
t
o 
Hi
n
d
us
-

t
a
D 
Ai
r
cr
af
t 
Lt
d.
, 
= 

B
a
u
pl
or
e.
 

~
 

II
:j
 

W
e
nt
 
o
ve
r 
.
.
 
Aa
at
t.
 
~
 

Ma
na
ge
r.
 
U.
P.
 
G
o
vt
. 

W
or
ks
h
o
p.
 
Oa
w
n
p
or
e.
 
~
 

W
e
nt
 
o
ve
r 
t
o 
T
at
a 
= 

Ai
r
cr
af
t 
Lt
d.
 

0 

N
o 
l
o
n
g
er
 i
n 
s
er
vi
c
e.
 

Do
. 

~
 

CJ
I ~
 
t:
I >- ~
 

CJ
I ~
 = CJI Ot
 
~
 

c:.
o .. 



,!
Wt
'"
':
t!
' 
:r.
. 

:
:
~
.
:
_
'
:
:
~
 
:_
_ 

'";
-..
.. 

~
 ...
...
...
.. 
-.
. =

:
.
.
.
.
~

.
=
:
.

.
.
 ..
..
 ;;.
-_
_
 .
..
. _
_
_
_
_
 -
_ ... _
.-..
. .;
. •.
 .;.'
;;. ...
 _ .
...
. ..
;o
. _
_
_
_
_
_
 .
..
. _
_
_ 
..
..
 :,;
;..
..;
;..
:..
..:
...
.:.
...
.:.
..:
: 

1 
I 

" 
Ra
i
hr
a:
r 
De
pa
n-

m 
..
..
 

1
0.
 
:
o.
fe
a
oe
 
D
e
p
ar
t-

J
Q
eI
lt
 
(
Ci
vi
l 
De
-

f .
.
.
 Br
a
a
a
h)
, 

I S
& 1 1 3
1 

~
 

6 

lI'
ir
e 
S
u
b.
.
Qf
B
oe
r 

Gr
a
d
e
n.
 

Pr
o
d
uc
ti
o
n 
E
qi
o 

D
e
er
, 

Lo
oo
mo
t;
iv
e 
E
u
gi
-

ne
er
, 
Ca
na
di
a
n 

Pa
oi
S
o 
Ra
il
wa
:r
. 

-

• -

7 

A
p
p
oi
nt
-

m
e
Dt
. 

we
re
 
f
or
 

e the e
n
d 

of
 1"
" 

a
n
d 
be
-

~
=

 

8 
9 

Pi
n 

S
u
b-
Of
B
o
e
n 

fr
o
m 
t
h
e 
Na
ti
oa
al
 

Fi
r
e 
8a
r
vi
oe
 
we
re
 

ft
I
ar
1Ii
t
ec
l f
r
o
m 
t
h
e 

V
Di
t
e
d 
Xi
D
&d
a
m 

£o
r 
e
m
pJ
o:
rl
ae
nt
 

D
B 
I
a
di
i
D 
B
ai
l-

".
,.
..
 
Th
e;
r 
h
a
v
e 

be
la
. 
a
p
p
oi
m
e
d 

.
.

n
~
 

t
e
d 
p
oe
t
& 
T
he
 

pe
n
o
ua
 
we
re
 
o
b-

t
ai
D
e
d 
t
hr
o
u
g
h 

t
h
e 
Ci
vi
l 
De
Ce
D
Oe
 

D
e
p
ar
t
m
e
nt
, 

A 
re
pr
el
l
8
Dt
at
i
ve
 
of
 

MI
S 
Ba
Jd
wi
Da
 
WI
ll
I 

a
p
p
oi
m
e
d 
t
o .
.
 i
n 

i
n t
h
e 
a
n
ot
i
O
D 
of
 

X·
B
as
I
_ 
al
l
d 
t
o 

re
p
or
t;
 o
n 
t
h
e 
d
e-

fe
o
W 
of
 
Ma
c-

Ar
t
h
ur
'.
 
Jo
oa
mo
-

ti
ve
a.
 

B
e.
. 
w
bl
y 
of
 
1
M 

X.
 
D
o
mi
ni
o
n 
10
-

c
o
m
ot
;i
v
_ 
b
ei
u
g 

1
I

~
 &
o
m 
Ca
n-

a
d
a 
f
or
 
I
n
di
a
n 

St
a.
 
Ra
il
wa
1
L 

-

0
1 

1
0 

~
 i 

Ar
ri
ve
d 
i
n 
I
n
di
a 
i
n·
m;
 

De
er
. 

I
~
 
a
n
d 
t: 

r
et
ur
n
e
d 
t
o 
A
m
er
i
c
a 

~
 

i
n 
Ma
rc
h,
 
1
,
"
,
 

l!
I 

~
 
II
I 
II
I B 

P
er
i
o
d 
of
 
8I
D
pl
o
y
m
e
nt
 
~
 

a
b
o
ut
 .
i
z 
I
D
On
t.
be
, 

.-
.. i ~ .... ~
 



STARRED QUESTIONS AND ANSWERS 575 

i 
1 

1~ . '! . ... 
lj 8 

~ 

J ~ 

1 

t l : 
.; 

~ 8 -.. 
~ ~ 

.. 
-' ~ 

I -... ... 
~ Go ... 
c 8 co co 
:It. 10" co r- ood 
~  

ais ... : ij 
~~ ~ ~~ 

J 
~:t 5 ~ 

~~1Il 

~J ~ 
~1 • • l~d~ ~ . 

~  . ti 
J ~ 'l =. 0 

~~~ 

1 I 

-- 10 

i 

~ 

If 
... 
! 

.. ... 



1576 LBGlSI,A'1'lVK AtlSKMBl.Y [7'1'H FEB. 1946-
GoLD AND SILVER PRICES 

71. ·Sri II • .An&nthuayanam Ayyugar: Will the Honourable the Jlinance, 
Member please state: ' 
(a) the present price per ounce of gold and silver in London; 
(b) the present pr ~ of the same in India (Bombay); 
(e) the reason for the dif'ference in price and to whom the di1ferenoe goes; 
(d) whether the ~e er e Bank of India is the only authority which oan. 

import gold and silver from abroad and sell it to the market in India,  and 
whether it is proposed to allow private imports of bullion direct; and 
(e) how far the Reserve Bank of India is guided in their purchase and sale 

of bullion by the Government of India or other authorities? 

fte JroDourable Sir .Ar«ta""lcl B.owl&Dda: (a) The present price of gold. iDa 
London is £8-12-8 per ounoe and of silver 44d. per ounce. 
(b) The ready price of gold in Bombay on the 80th January, 1946 w_ 

Be. 94-4-0 per tola and of silver Rs. 142-14-0 per 100 tows. 
(c) The dif'ference between the prices of gold and silver in India and those in. 

London is accounted for by the fact that there are DO free sales of these metals 
in the United Kingdom and by the various economic factors in India. As there 
is at preseQ,t no free movement of gold and silver between India and London, 
the latter part of this question does not arise. 
(d) It is not correct to say that the Reserve Bank of India is ~e only autho-

rity whioh can import gold or silver from abroad. The Reserve Bank of IncU. 
is only the authority for issuing licences for the import of these metals aD4 
licences have been issued by that Bank for the import of gold and silver in con-
sultation with Government and in accordance with their policy from time to 
tim,.. It would lIot he in the public llten ~1 to dis('iul>t, whether /111(1 t,) what 
extent it is proposed to allow private imports of bullion. 
(e) The Reserve Bank of India makes no p r a ~  of bullion on its OWD 

account. The sales of bullion which have been made by it in the past have beaD. 
either on account of the Government of India Or on behalf of the Government of 
the U. K. or the Government of the U. S. A. The role of the Reserve Bank of 
India has been merely that of a selling agent, and its operations have been iD. 
accordanoe with the policy of the authorities on whose behalf the sales were-
made. 

W.A.C.'", AND W.A.C. (1.)10. 

'11 •• Sri •• ADaIltbaaaYUaDl .AJJupr: Will the War Secretary pleue state: 
(n) if his attention has been drawn to a report ill the HinduBtan-Timu of 

the 14th November last, about the behaviour of certain WACs in Barrackpor& 
or ",orne such place near Calcutta, towards the Indian W ACIs, a question about. 
which was put and answered in the House of Commons; 
(b) the number of European and Anglo-Indian WACs in India 88 on the lat 

January, 1946, and how many of them have been posted in Calcutta, Delhi .. 
Bombay, Madras and ot er~  . 
(c) the monthly salary paid to them, and whether it is chargeable to the-

Indian or British revenues; 
(d) the number of Indian W ACIB in India, Calcutta, Bombay, Madras and-

other places showing the number of officers and other separately; . 
(e) the monthly salary paid to the persoDS in (d) above for officers and others; 
(f) if the necessity for continuing the WACs and W ACIs in India still exist.; 

if so, what the detailed reasons are; 
(g) the reasoDS for not replacing such WACs and W ACIs by the India 

t.rained Army male personnel from the various Army Training Cenns; and 
(h) the duties these WACs and W ACIs are called upon to perform both 

during the war and now? ' 

1Ir. P. JIaIcm: (a) Yes, Sir. The matter was investigated and the true 
facts published in a Press Note which appeared on the 16th December 1946. , 
(b) The term W. A. C. is used Qf an American Corps. It is presumed tHe 

Honourable Member means the Auxiliary Territorial Service. These are aU 
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.European., There are 81 officers and 89 other ranks. The tota.la !Il'8, 80 o~ 
, and o~er ranks in Delhi, 26 in Calcutta, 6 in JhanBi and 10 elsewhere, . ",' 
(c) A statement showing the rates of pa~ is laid on the table. The expendi-

ture is not wholly chargeable either to India .or to His Majesty's Governmenfl. 
It is allocated between the two Governments in aoeordance with the cost of the 
units or formations in which they are employed. . , 
(d) and (e). Statements giving the number of Indian members of the 

W AC(I) by Commands and certain large Provinoes, and the rates of pay admis-
sible to them, are laid on the ~ le. 

(f) and (g). The WAC{l) was raised in an attempt io relieve the serioUi 
manpower shortage which arose during the war. Although the situa.tion.is now 
not so critical as.it was, the volume of o~ in Commands has not diininished 
as much as might be expected because of the demobilization, resettlement and 
the re-organization of the services to suit peace time conditions. 

An India Army Order is however under issue, calling for volunteer clerka 
. Tendered surplus to the requirements of disbanding units, for transfer to the 
Indian Army Corps of Clerks, with a view to replacing, among others, Auxiliary 
Territorial Service and W AC(I) personnel serving in clerical appointments. 

(h) A statement is laid on the table. 

SIaIeme'" in reply co fHJrl (0) .1IDvMg de raIN 0/ fIIJ1I aclmWrible co A. ~. S. Per.--a 
{i) O"IOIIRS 

Senior ControDer 

Chief Commander 
Senior Commander • 
Junior Commander . 
Subaltern 
2nd/Subaltern . 

900 :t». !D: plus free bJal'd aDd 
~ at a ClOd DOt-
ezoeediug Re. 300 p.m. 

930p. m. 
720p.m. 
600 p. m. }inolU8iV8 of 
396 p. Da Japaneee Cam-
3M p. 11'. paign pay. 

Btr.ff/additional/oharge/oorpB pay is admiaaible at 2/3rdtJ of the rates payable to male 
ofBoera in the aame appointment. 

N.B.-Oftloera have to pay for their own board,lodgiDg, furniture, etc. 

(ii) AUXILIARIES 
Auxiliaries rates of pay, including Japanese Campaign Pay, vary between Be. 96 and 

Re. 278 p. m. aooording to rank and trade group. a 

2. In addition to the above rates of pay, war servioe incrementa ~are admiMible to both 
offioel'l and auxiliaries on oompletion of a minimum of 3 years war aervioe. 

~ in replty CO f'tJfi (/I) 

INDIANS BY COIDI.A.ND8 (OJ'J'IOllBB &; AUXILIA.BIBlS) 

Northern Command 
Southern Command 
Eastern Command • 
Central Command 
W.R.I.N. 
Air Wing 

Bombay 
:Madraa • 

Calcutta • 

Delhi 

Total 

Army 

3 

8 

13 

12 

34 

Offioera 

N:avy Total 

19 32 

'7 13 

6 18 

14 28 

IIG 89 

Officers Auxiliaries 
11 312 
23 1,140 
11 494 
38 1,013 
83 .. 280 

888 

1« 4,105 
----

Auxiliaries 

Army Navy Total 
531 . ,,0 811 
141 17 1" 
218 .15 233 
298 .. ·28· 124 

1,188 140 1.326 

D. ' •. 
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-... n.. ~ .. _~ ... ~... . ........... ..,.-./ •• ~~ ..... ..-0.", 
. tit ~ Ib JIfII1 (e) • 
. en ol?rc6.ll8 . 

hy· ~te Bombay It employed .rap. Yield.· ~ 
allowanee CaJeatta ez·fndla 0Imip. AIID'trtIDb& 
if ia _ .uow.ee liz. AIJowIroMe Pay 
teJms 

.. Be. ..  .. Ba. Ba. 

8eoior COntroller 980 80 615 40 88 

pontroUer 88S 80 55  50 80 

.~e ' Cqrnmander • 575 3() 55 50 30 

)enioi-Commander 380 ~ 35 40 80 

. .l_~ 0enunNvIer .ID ao 86 40 4.0 10 

8ubaJtern 176 30 35 40 40 80 
JDd!Subaltem 140 30 35 '0 40 80 

I Jtat lldd ~oorpI pay '-adm_ble at 111rd of the rate payable to mille 
081_ in the same appointmenta 
(ii) AUXILIABI1l8 
They are enrolled .. reoraite non·trade at the rate o ~. ~ p.m. After a period or 
~ eztending over one Jronth to four montbe they are olaui6ed .. tradelnromen and are 
then paid according to the rank of the appointment held. The rates of pay of tradeswomen 
vary between Re. 9fi. and Re. 186 p. P10 ezcluaive of war ee(vice increment8. 
If employed ex-India they receive ez-partiation allowance at Re. 30 p. m. and Japanese 

Compaign pay ranging between Re. 13 and Rs. 26 aocording to rank of employed in oountriea 
to the east of India. . 

(iii) In addition, both offi08l'll and awtiliaties, if no general servioe terms, which 
iDvolves liability to llerve at any station in India, are provided with free board and lodging at 
Govermnent ezpense. 

Messing alloWaDOe is admiuible to local eervice personnel at the rate of Re. 1 per diem to 
"fficem and Annas U per diem to awr:iliaries. 

Statement in tm6tDer to part (h). 

List A b1alow shows the trades in which WAC (I) auxiliaries were employed d'.Jring the 
war-List B those in which they aroa now employed. 

WAC (I) officem were and still are employed in WAC (I) admini.trative appoinhnents, 
E.R.E. appointments and on·the stafl of Army, Navy and RAF formation&. 

E.R.E. appointments incln4e Signals officers, ?er80nal Assistants, MeBS Cateroar. and 
Mea. Secretaries, Officers to I1Ul OfIicelB Shops and D.I.DB., Assistant to Matrons in 
I.M.Hs. or B.M.Hs. land certain Education appointments. 
WACs I.A.T.S.) offiCIll'II in India are employed a8 ,taft oBiC'o1rs, Intelligence officers, Signale 
instructors and WAC (I.) OCTU /RTC ,Instructors. 

A. T.S. other ranks are employed aa switchboard operators, storewomen, &AOC, C1erka 
Ganeml Duties, Clerka Signals JDtelligenCl! DutieB, Medical orderliel and Chiropidilta. 

Cipher Clerks. 
Cipher Operators. 
Cl9rka General Dut.y. 
Clerks Provisioning. 
Clerks Pay " ACOllate. 
Clerks Othera. 
r:onfidential Book Oorrecton. 
Dispenser •. 
Do.me Teacher Operaton. 
DraughtswOlllell. 
Driver Meoha.niaa, 
Driver Motor. 
meetricians. 
1i:'1uipm"nt A.i.tant. 
~~t Mail Clerke. 
lIHl'rB. 
lCl')'honrd O,.raton. 
'Kikhl'n Rupervilon. 
LHoratory A.ta. 
fIf. I, OPderlieL 
lIfaneu ... 
,......, Oat.rertl. 
Vela Serr,eantl. 

Lilt 'A'. 
Modelhlra/ Photographere. 
Operatom Special W /L. 
Operators· Special WJT. 
Opemtors Switchboara. 
Packem parachnte, etc. 
Plottere/Tellers. 
Radioarapher •. 
Recruits. 
Stene>grapherB. 
StorewGm\1l1 IIoapitaL 
Storewomen RAOC/IAOO. 
Store women nnlpecified. 
Non-Trade Tested Women. 
TelephonllY. 
Teleprint Operators. 
. TmllBfusioea Orderliwe. 
Tvpists. 
Unapecifled. 
tenllOl'l. 
fll .... k .. NOlI """dp Teet.ed. 
Radio Mec!ltanfe.. .. 

. .' Bki-ew'omen N"on-Traere 'l'ftW .. 



.. . . 

"'F', .~ ~ Opemt,on. 
ka OeDeral Duty ~ 

" .. -Olerka ProvisiDIriDg. 

8T'-qaJIB'lldS dD d8WD • 

.£ill I'. 
M.. cat.enr .. 
M .. lMtg ..... 
ModeU;,r./ Pbot,ggfapilers. 
Operator. Special W fL. 
Operator. Special WIT. Clerks Par I; Acooute. 

Clerka 0UMra. 
. ' Confidential BoOk Oorrectors. 

Open~r. Switchlloard. 
.." ..... parae .... , * . 
lot.te~ ellera. Dilpenaen. 

Deme Teacher 0peNkmI. 
l ~a t. OIMl .. 
Driver ·Mechanics. 
Driver Motor. 
Electrici&D8. 
Equipm9nt Al8iBtant. 
Fleet Mail C1erb. 
bluerl. 
Keyboard Operators. 
Kitchen Supervi80n. 
Laboratory AMte. 
M. I. Orderliu. 
Ma.BeUBeB. 

Radiojp'apherl. 
Recruite. 
Stenographlll'B. 
Storewom9n Hospital. 
Storewomen MOC II.AOC. 
Btorewomen .1lIIIJ)eCified. 
Non-Trade Telted Women. 
Telephonists. 
Teleprint Operatorl. 
TranafUlion Orderli\1ll. 
T1Pi1tl. 
Unspecified. 

CoNVERTIBILITY OF STERLING BALANCES 

73. ·1Ir. llaDu Subedar: (a) Will the Honourable the Finance Member 
plel!o8e state whether the sterling balances are c()nvertible in hard currencies 8S and 
'when required by India, or whether the Government of India have accepted any 
Jimitation on such conversion imposed by Hls Majesty's Government? If 
so, what is the limitation, and what is the understanding on this subject? 
(b) Have the Reserve Bank of India Boar.d, at any time, represented to 

Government the desirability of not issuing any further notes and of not using 
the machinery for the issue of paper currency against sterling accumulating 
-in the United Kingdom? If so, \vill Government indicate the gist of sucb 
representation and place the detailed papers on the table of the House? 
(c) Has the Reserve Bank of India, through its Board or Managing Governor. 

made o.ny represfmtation to the Government of India with regard to the assets 
of the Reserve Bank accumulating in the United Kingdom? If so, will Gov-
ernment indicate the gist of such representations and place the detailed papers 
on the table of the House? 

fte Ilonoarable Sir Archlbaold Bowianda: (a) As a voluntary partner in the 
'Empire Dollar Pool, India has reduced its demands on hard currencies to its 
minimum essential requirements. 
(b) and (c). Communications between Government and the Reserve Bank of 

India are confidential. 

VOLUJrIE OF STERLING BALANCES 

'1 ••• 1Ir. JlaDu 81lbedar: (a) Will the Honourable the Finance Member 
please state the volume of sterling balances on the nearest date. for whicb 
figuRs are available, of the stoppage of hostilities in the west, and the volume 
of sterling balances for the last date for which information is available? 
(b) How much of these balances belong to the Government of India, and 

what is the reason for the conversion of the Government of India funds into 
sterling Rnd their removal into the United Kingdom? 
(c) What is the reason faY.' the increase of these balanct's after the stoppage 

of hostilities, and what steps have Government taken to prevent the growth 
ef these balances? ' 
(d) Has any proposal been made or received by the Government of India 

with regArd to the repayment of these balances? 
(e) HRve Rnv negotiations been started, aQd has any commitment Been 

madA by the GoWJri:lment of India In this matter? 
fte .~ IIr .I!Chlb&J4 JIowIuuII: r.) Re. 18,94:.-us.OOO en.h6 

nth MaJ' 1945. RI. 18,'I7,48 • .tr.OOO on the 25th J'anuuv 1948 . 
.  . ('b) The aftll'tm'to tile ftrst part Is none. Sir and t1ierefore, the· auw.1' to h 
~ part Is alto !1Gfte. ·' 
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(o) The factors which led to these·did not cease with the end of hOlijliiiel •. 
The expenditure incurred in India. on behalf of His Majesty's· 'Government iI 
being greatly curtailed,.&1 a result partly of the deoiaion to disoontinue from 11. 
April 1946 (except in respect of certain limited and agreed categbries of store"ij 
the use of India as a o ~ of supply for His Majesty's Government's demandS 
and partly by the reduction in the strength of the Indian armed forces employecl 
.overseas at His Majesty's Government's expense. . 
(d) and (e). ,.. the Honourable Member is aware, negotiations are pending 

between the two Governments with a view to discussions as to the treatmenj; of 
these balances. 

FOBJUTION OF MlLITay UlUTB OF SWBJllPBBS FOB SUVIOlIl Ilf Bumu 
75. ·Sri Jr.. VIDka&aBabba :&eddi&r: Will the War Secretary please state: 
(u) if his attention hus beeu drawll to reports in the press about bhangia and 

sweepers being recruited in the Indian Army and sent to Burma for senice 
in Rangoon and other places in Burma as part of regular military units; 
(b) if he is aware of reports in the Indian prass that requests of the 

"Burma civil authorities for sending Indian sweepers for senice in Burma W'ere 
turned down by the Commonwealth Relations Department of the Govemmenf; 
.of India; , 
(c) if it is true that sweepers and other menials have been as a matter of 

. .fact, recruited in the Indian Army and sent to Rangoon and other places in 
-Burma for menial work, thus by passing the reported refusal of the Common-
wealth Relations Department; 
(d) if the facts are as stated in (c) above, whether the Commonwealth 

1lelations Department was consulted before a decision was reached in the War 
Department; and, if not, why not; 
(e) whether the War Department are aware of the deep feeling in this 

-country against sending out Indians as sweepers and menials of foreign coun-
tries-in any capacity, military or otherwise; and 
(f) if the answer to (e) above is in the affirmative, what steps the War 

Department propose to take to respect that feeling? 
Kr. P. JbIoD: (a) and (b). No, Sir. 
(c) and (d). Indian Army units normally have their own sweepers sanotioned 

()n their authorised establishments and these sweepers accompany their unite 
overseas along with other authorised 'followers'. The question of consulting the 
Commonwealth Relations Department or by-passing the refusal of that Depari-
ment to send out civilian Indian sweepers for service in Burma does not arise. 
(e) and (f). No, Sir, in so far as sending out of Indian sweepers as autliorised 

followers o! the Indian Army is concerned. The policy regarding sending abroad 
of Indian sweepers in 0. civil capacity is the concern of the Commonwealth Rela-
tions Department. 
No case has been brought to my notice of military sweepers being lent to any 

civilian organisation. 

CoST OF I.N.A. TBuLS 
,e. ·Sri Jr.. Venkatuubba BecldIar: Will the War Secretary please state: 
(a) the cost of the various I.N.A. trials held in the Delhi Red Fort or else-

where from the time the decision to try theSe people was taken; 
(b) the cost of counsel for the prosecution and  any assistants to Buch 

counsel. Army Officers or others, in the various trials; 
(c) the cost of bringing witnesses for the prosecution or defence incurred 

by Government so far; and 
(d) the cost to the Indian Exchequer of the various I.N.A. camps through-

<out India? . 

Kr. P. JlIIOD: (a), (b) and (c). The cost of counsel incurred up to and 
'including Janu,ary' 1Q46 is Rs. 20.220 and that·of the stenographers RB. ~ . 
'The Members of. t ~ Court and. most of the witnesses were Military persons ana 
:almost all were Ql'ougb,t by. Service. means of· transporli, which was carrying other 
. ~t on  aB well. The extra cost of the trials on ~  account was' therefore BDlan; 
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to work out actuarially' the proportionate cost would bivolve a grea~ deal ,of 
work and would be o! little. p1'll ~ al value. _ 

(d) With the exception of the Bahadurgarh camp all the other camps, which' 
are being used for the I.N .A., were already in existence. The expenditure' on 
the Bahadurgarh camp together with the expenditure incurred on converting the 
other camps is estimated at approximately 7 lacs of rupees. The qllestion of 
the n. d~n e of this expenditure is under consideration. 

INDIAN AND ANGLO.INDIAN PERSONNEL IN GENERAL HEADQUABTEBS 

11. ·81'1 :B.. Venkatuubba :B.eddiar: Will the War Secretary please state: 
(a) the number of Anglo-Indian personnel of all ranks in the General Head 

Quarters (i) male, and (li) female as on the 1st April, 1945 and as on the 
1st April, 1939, before' the war; 

(b) the number of Anglo-Indian steno.t,.ists employed in the General Heael 
~ arter  at present,  both male and female, and the scale of pay whioh is 
gIven to them; 

(c) whether it is a fact that Indian steno-typists with the same technical, 
qualifications get less; 

(d) whether it is proposed to replace all Anglo-Indian steno-typists by 
Indian steno-typists on lesser or equal scales of pay; and. if not, why not; 

(e) whether there is any reason for preferring Anglo-Indian female steno-
typists to Indian steno-typists such as are employed in other Branches of the 
Secretariat; 

(f) whether he is aware of the common impression outside the General 
Head Quarters that female Anglo-Indian typists are employed on jobs which 
are not properly those of a steno-typist such as bringing tea to the officers 
to whom they are attached and such like jobs and that that is the reason why 
they are preferred to male steno-typists; and . 

(g) whether he proposes to take steps to see that steno-typists for the 
General Head Quarters are recruited hereafter on the same terms and condi-
tions as those for other Departments 'of the Secretariat and by the same 
authority, and if not, why not? 

Kr. P. Kaacm: (a) The number of Anglo-Indian personnel of all ranks 
(excluding officers) in GHQ, on the 1st of April, 1945 was 74 males and 71 
females, and on the 1st of April, 1939, the figures were 9 males and 11 females_ 
(b) The total number of stenograpbers at present employed in G. H. Q. is 

267, of wbom 251 are men-all Indians. The following is the composition of the 
16 female stenographers: 

W.A.C. (1)-13, of whom 7 are Anglo-Indians. 

Civilians 3 of whom 1 is an Anglo-Indian. The 7 Anglo-Indian W. A. C. (I.) 
stenrJgraphers get their pay of rank pl .~ a short hilnd allowance, and the Civilian 
gets paid in the scale of Rs. 125 rising by increments to Re. 800. 
(c) No, Sir. All civilian stenographers are appointed in the same scale of 

pay, whether male or female, Indian, Anglo-Indian or European. 

(d) As 7 of the 8 Anglo-Indian stenographers are members of the W. A. C. 
(I.) they will, undoubtedly, be replaced by Indian male stenographers on the-
terms and conditions of service applicable to stenographers in aU Departments of 
the Secretariat, as they waste outl on being released from the Service. But they 
will not be reduced on racial grounds. 

(e) As supply will not meet the demand, the question of preference does not 
arise. We are still below establishment by 39 stenographers. 

(f) This may be the impression outside G.H.Q_ but tbe facts do not bear ill 
out. 
(g) The general terms and conditions of service are already the same. The 

normal recruiting authority (Home Department) are unable to meet demands. 
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18 .. *Kr. S'I'DJra .8eIdlar Su.y&l:' Will the Henourable the Home Mamber 
be pleasea to state: 

(a> t.be period oi ·ciet.o.tioD of 8aN.ul Sinch C .. wesbar. the place or placa 
ill which he has been kept during suoh deteotion .... the J*iocl apmt b, him 
at each such place of deteutioo; 

(b) the reasons for . ..,h dnmtion; 
(c) how many times his case has been considered in connection with the 

question of release. and when it '1188 last examined; 
. (d) the result of the examination referred. to in (e) above; and 

(e) the present state of his health? 
fte BaDoara1IIe Sir laim ftome: (a> Mr. Sardul SiQgh Caveeahar has been 

in detention since 9th March 1942. He was kept in the Lahore Fort up to the 
11th October 1942 and thereafter in the Campbellpur .Jail up to the 25th March 
1948 when he was transferred to the Jail at Dharamsala. 

(b) He was detained in order to prevent him from acting in a manner preju-
dioi$l to the Defence of ;British India. the public safety, the maintenance of 
public order and the efficient prosecution of the war. 

(c) The six-monthly reviews prescribed by law have been carried out in 1944 
and 1945; but bis case has been considered at other times also and is under 
consideration at present. 

(d) At each of the periodical reviews the decision was to extend the deten-
tion order. 

(e) The last report received was that his health is satisfactory except for 
occasional pain in the back. 

DBTBNTION 0., S. NDLANJAN SINGH TALIB 

'19. *P1uullt Thakur Du Bhlrpva: (a) Will the Honourable the Home 
Member please state whether Sirdar Niranjan Singh Ta1ib, Editor and 
Proprietor, Punjabi Daily Desk Darpan of Calcutta, was arrested and detained 
without trial under the orders of the Central Government? What was the 
reason for his arrest, and where and under what circumstances was he arrested? 

(b) Where was he kept during Ills detention and for how long? 
(c) Did he sutler from any ailments during his detention? If so, what are 

the details of the ailments? . 
(d) During. the period of his detention, did Sardar Niranjan Singh Talib 

make any representations to the Central Government about bis medical treat-
ment, and did he ever complain about the places (jails) where he was kept? 
If so, what are the details of the same? .. 

"!'he JloDourable Sir Jolm "!'home: (a> Mr. Niranjan Singh Talib was arrest-
ed in the Punjab under the orders of the Punjab Government on the 6th Feb-
ruary, 1942, and was detained under the orders of the Central Government on 
the 11th February, 1942, with a view to preventing him from acting in a manner 
prejudicial to the defence of British India, the public safety, the maintenance of 
public order and t·he efficient prosecution of the war. 

(b) He was detained up to the llth Otcober 1945 and was kept at the follow-
ing places: 

Lahore Fort-from 6th February, 1942, to 2Oth'June, 1942, then in various 
jails in the Punjab till Ilth October, 1945. 

(c) He suffered from the following ailments during his detention: . 
Chronic rhinitis; chronic gingivitis; caries of teeth; tartar deposit; dysentery; 

liver trouble; anaemia; dyspepsia; enla.rged prostate; malaria; Hay fever. 
(d) On the 28th February 1944 while he was undergoing treatment at 

Lahore. he infonned the Central Government that he considered MOntgomery 
and Jha,ng to be unsuitable places for his detention. He did not complain about; 
his medical treatment. 
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RmrBI02lOllB OlJ S. NQr-'WA-: ~. ~ 
..... ~ ... __ '8M • ...a: ~. Will t e.~le .. Home 
M,mber ~ .wewheiller SarUr N"inPlj8Jl ...... ~ _8 ..... __ s8cH If 
90, when? Are there any restrictions on his movements now?' If so. what are 
• rest.rictioDB? .' 
(b) A:re 'Gcnernment aware that· he is still ailing and that ~ ia experienc-

.itlggreat difBculty in getting proper medical aid on aCOOl1nt of the restrictions' 
put on him? 
(c) What happened to his Printing Press and Daily Paper after his arrest? 
(d) Do Government pay -any allowance to him or his family after his release 

when all the sources of his income have by the action of Government been 
.dried up and he has been restricted in a place where he has no means to earD 
lor himself and biB family? . 
(e) What objection, if any, do Government have to remove this restriction 

.and aUow him to resume hi.s previous profession? 
'l'he Honourable Sir 101m 'l'Iuame: (a) Mr. NiraDjan Singh Talib was released . 

.on the 11th October, 1945. The Central Government have placed no restriotioos 

.on his movements but I am informed that he has been extemed from British 
India by the Government of the Punjab. 
(b) I have no information except that he has been-permitted by the Govern-

ment of the Punjab to reside temporarily at Amritsar since the 26th November, 
1945. 
. (c) I am informed that his paper ceased publication from the 2nd May 1942 
and that in 1944 his brother-in-law came to Calcutta, sold the press and leA 
with the sale pro e~d  for delivel)' to Mr. Niranjan Singh Talib's wife. 
(d) The Government of India do not pay allowances to penons who are no 

longer detained or restricted under their orden. 
(e) Does not arise. 

APPBALS FBOM V.C.O!s re DBooOTlop 

81. ·Babu Bam Narayan Slqh: (a) Has the attention of the War Secretary 
been drawn to the non-enforcement, in the case of Indian personnel, of the 
lItatutory provision contained in the proviso to the Royal Warrant dated •• ' 
February 1002 requiring that in every case in which a deduction haa been 
made, ,and if the soldier so desires, the ('.ase shall be forwarded for the orders 
of the Secretary of State for India in Council, and is he aware that in DO case 
the request of the soldier or V.C.O. to forward the case to the 'Secretary of 
State has been acceded to? 
(b) Is he aware that almost every case of total stoppage or of partial deduc-

tion or reduction has been disposed of by the Controller of Military Accounts 
(Pensions) and by General Headquarters without dealing with the issues nUsed 
by a complainant? 
(c) Is he aware that appeals have been returned with reference to the 

previous disposal of the case as distinct from the fresh ilBues raised in the 
appeals or fresh law relied upon by the complainant? 
(d) What action does he propose to take in cases referred to in (a), (b) and 

(e) above? 
JIr. P. KaIOD: (a), (b), (c) and (d). No, Sir, I am not aware of any c_ 

of the nature referred to, but if the Honourable Member will give me Speci1io 
instances, I will have them examined. 

PBoFBsSIOIUL TAX m NASDU.BAD CANTONlIDln' 

I!. *P1DuU\ Kukut BDwl Lal Bhugava: (a) Is the War, Secretary' aware 
thali the Cantonment Board authorities of Naskabad have imposed a heavy 
Professional Tax on the residents? 
. (b) Is it a faoli that such tax does not emt anywhel'e elae In. !neJia' 

(b) Is it also 1& facl t ~t in levying this . tax a single penon or Inn Is beinI 
thed under· more ~an oneheac1. ;rbfc1l are owr-JappiDf? 
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(d} Are Goveriunenfl awe that tliere is a strong opposiiiioD to ~ w.z by 
~e residents of, Nasirabad? Are Government .. prepared to consider the adl. 
ability of instruoiiing the Cantonment authorities to stop oollection, of this, _7,· 

1. ' •. 

Mr. P. JbIon:' (a) and (b). As in many other cantonments, a professional 
tax has been in fomt ·in the .Nasirabad Cantonment since ~ year 191Q. The 
rates prevailing at NMirabad are not heaVy compared with those in other'. 
Cantonments. ' 
(c) Where any person carries on more than one trade, profession or calling, -

he pays the full tax for the one which carries the highest rata and half the ta% 
in respect of the remaining trades, professions or calling, subject; to a maximum, 
1)f Rs. 50 per annum. . 
, (d) The proposal was published locally, inviting objections under seotion 
~(1  of the Cantonments Act, 1924, but none was received within ~ e statutory 
period of thirty days prescribed by that section. The necessary notification. 
~po ng the tax was therefore published. Certain representations againsjj the 
imposition of the ·tax were, .however, subsequently rtsoeived. Government do 
not intend to instruct the Cantonment Board to stop the collection of this tax. 

RBLIEI' TO OJllBTAIN INDIAN Amrty MEN PROSECUTED IN CRIMINAL COURTS 

88. -Babu Bam. :Ra.rayan Singh: (a) Will the War Secretary please refer to 
his reply to starred question No. 489 of the 22nd February, 1945, declaring tIla. 
any person who joins His Majesty's Indian Forces and becomes subject to Mili. 
tary law does not thereby cease to be subject to civil law of India. and state the 
difterence between the privilege that governed (i) Havaldar Gauri Shankar 
Sarma, referred to in that question to become triable by a civil court for an 
offence alleged to have been committed in respect of military stores from the 
Central Ordnance Depot, Delhi, while on ,. Active Service" and while such 
stores were alleged to be taken out under colour of Military duty and (ii) the 
personnel of the Indian National Army who for purely oivil offences alleged to 
have been committed whole prisoners of war are being tried by court martial? 
(b) Does he propose to compensate such persons as in (a) who on discharge 

or without discharge have been tried by a criminal court as distinct from Court 
Martial? ' , 
(c) Does h(! propose to remit their pay in view of their agreemen' for the 

"duration of wlii''' read with section 48 (h) (iii) Indian Army Act ~nd section '" 
(6) of the Anny Act? , 
(d) Does he propose any other relief on the ground that the statutory obliga. 

tion to pay them during the war has not been honoured and the Indian soldier 
has been put to the unnecessary cost of prosecution ip. a criminal court as dis· 
tinct from a prosecution by Court. Martial for a civil offence on ,. Active Service"? 

, irr. P. JIuon: (a) By joining His Majesty's Forces a man subjects him-
self to an additional legal code superimposed on his normal rights and liabilities 
as a citizen. If, therefore. he commits a civil offence, he becomes liable to the 
ordinarY process of criminal law; 'Section 41 of the Indian .Army Act, however 
provides that military personnel who commit a civil offence shall also be deemed 
to have committed a military offence and may be tried by a Court Martial. Iii 
is therefore a matter of discretion whether a man is tried by Civil or Military 
law . 
. (b) I am unable f.o see, Sir, how any question of compensation arises. 
(c) No question of remission of pay can arise since the persons conoerned 

have been duly discharged in accordance with the provisions of the law. 
(d) As regards the first part of the question-No, Bir. As regards the second 

partr-a person subject to Military Law who is tried in a Civt1 Court for a Civil 
offence is in exactl1 the same posi1lon 88t:11y other citizen. 

HINDI POLIOY 01' ALL·INDIA. RADIO 

8&. ·SetIl CJOvtn4 DiI: (8) Will . the Honourable Member for InformatiOD 
ana Broadoasting be plea.ed to' state whether he ill aware of the fact ·that;r t\1ere 
II great discontent n :~e Hindi 'peaking puhlio of this counfiry over·the presal 
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language policy pursued by the. All-India Radio in broadoastingin the 8O-callea 
Hindustani. which iii highly Persianised? 
(b) Is the Honourable Member prepared to od t~ policy to meet the--

demand of the Hindi speaking pUDlic as voiced and puto-lorth by the All-India-
Hindi Sahitya Samme1an? 

"l"he HOIIDUI'IobleSlr AlL'bIr JEydlrl: (a) I am aware that there is d ontent~ 

on thi", subject among some sections of the Hindi-speaking public. 
(b) i recently summoned a small expert committee to advise me on .ma-

subjel!t ,onsisting of (1) Dr. Zakir Hussain. (2) Dr. Tara Chand •. (8) Nawab. 
Siddiq Ali Khan, l\LL.A .• and (4) Honourable Rai Bahadur Sri Narayan MehtA.. 

I would re~' the Honourable Member to the Press Note summarising the· 
recotnllwndatioDS of this commrttee which I have accepted. A copy of this-
Pre'N NctE' is pJaced on the table of the House. 

Prell Note 

At the invitation of the HOIl'bie Sir Akbar Hydari, Member for Information & Broad-· 
cutinlJ a Committee consillting of the Hon'b]e Rai Bahadur Sri Narain M.ahtha. ~e r • .-
Councli of State, Nawab Siddique Ali Khan. M.L.A. (C:entral), Dr. Zaklr lI ~ II d~ 
Dr. Tarachand, met on tlle 26th of January 1946 to advue the Government of' IndIa on", 
tile following queatiODll: 
(i) Should the Hinduatani newa of All-India Radio contin. to be bl'06dcaat in .,;.. 

common language or IIhould it be broa.dcaat lIeparately in Hindi and Urdu 

(ii) If in a common language, what lltepa Ihould be taken for the Relection of voca-
bulary which mould be II&tisfact.ory and generan, acceptable! 
(iii) What programlm! compollition would achieve a fair repreaentation of Hindi and of.' 

Urdu in spoken.word items other than news! 
All the previous diacuuions on ~e Hindi-Urdu question which had taken place under 

official auapiOllll, including the debates in the Legislature, were placed before the Committe..· 
and the dillicultieR that had arisen on account of the rival demands of the various eectiona.. 
of the peop19 regarding tile language of the Hindustani news bulletins and the compolition. 
of the Hindustani programmea of All-India Radio were brought to their notice. 

2. So far as the language of the Hindustani news bulletin. is concemed, it wall pointed 
out to thl1 Committee that during the last teu yeai'll or. 10 tlIe linguistic IItyle of t.he.-
Hindulltani newlI bulletins had been fluctuating either from purely· practical considerationa... 
or in response to the varying demands of the public. The language of then bulletins Wall, 
therefore, to be regarded as an experim9nt which had been in progrells for lOme yeai'll, and' 
the question for conlideration now wall 'Whether thill experiment should iN continued and. 
if 10, on what. lines. In this counection. All-India Radio had compiled a Lexicon of about 
B,OOO Englilh wordll commoul.l' aaed in neWI, together with th'ilir Hindi and Urdu equivalenta-
and sugge.tions for aimple Hindustani synonyms, with the intention of circulating it to-
experts in the country for their comments on the limple IIYJ1ony1lla lIuggested. The LexiClOll 
Was placed on the table. 

3. After a full discuuion, the Committee unanimoualy came to thl1 conclusion that the· 
use of Hindustani all the common language for newl bulletina though not free from dill-
culties should not be given up without a further attempt at arriving at a generally 
acce{ltable o a~ lar . For this purpose t ~ o t~ recommended that a I;1tanding 
AdvlBOry CommIttee mould be .t ap to adVlae the Director General, All India Radio on-
the choice of vocabulary for Hindustani and that the AU India Radio Lexicon, which' wu -
a very valuable and constructive compilation, should be circulated to Buitsble experts in· 
the country for comm'ilutl which, when received, ~ o ld allO be considered by the Standing 
Advisory Committee lIuggested above. . 

4. One member, while agreeing with thelle recommendatiODll, propo.d that of the four' 
Hindustani bulletins broadcast daily, two Ihould be given in Hindustani one in Urdu 
and one in. Hindi. This was not agr~d. to by .the. rest of. the o tte~' 81 they feared 
that the eXistence of an Urdu and a HlDdl bulletlD Ilde by IIlde WIth bulletlDs in a common 
language. would tend to defeat the pU ' ~e of t~e latter reducing its chances of SUCC'il11I aa. 
an experiment and the Urdu and HlDdl bulletlDs, because of their aeparatist character 
would tend to 'become literary and would, therefore, be leBS widely intelligible. ' 

. 5. For spoken.word. programlD;8B other than news, such 81 talks, plays. poetry 1'I1cita-
tIOns, etc., the Committee unammoully recommended that itemll in Hindi and item. in. 
Urdu should .continue to /be broadcallt ~n spoken-word programmes other than news 81 it;. 
"81 mOlt deSirable .to help a?ld not to hIDder the literary development of the two langua e .. -
and that the qU9stlon of. faIr .and· adequate representation, 81 between the two should 't: 
re ~d f.o t ~ ~d ng Advisory Committee mentioned above 81 the matter ~ ld --uirao-
detaded examIDatlon. ,--.. 
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6. AI for tbe ~ of .... Stuadlal. Atiw.a., ~. th, ~tt.ee recollllDeDded 
that it should conailt of eJtllen.. reprelentaUDJ t.be .A.ojUI8D-e-Taraqqa1-Urdu, tib8 All 
IUia lliAdi Sahitlf' Samm.Ian and the lI ll~ ta  Prachar S&bha, wit.h t.eml,'Oral'1 ~ ... 
~ o bt (:o-opt.ed by Director o-eral, All India Radio .. aad wlla. tOe q""l0Q8 COlillDg up 
,before t.he Committee ,...m.... it.. 
7. It was allO BUggeated thlt as an auxiliary to the Lucknow St.atiAD of All India Radio, 

.a at.adio lhould be iDltalllG at Allahabad where spoken-word iteml could be arrang9d for 

.incluBion in the preg1'alDlDe& of the Lucknow Station al it _. felt tlaat, peadiq the iDItal· 

.1&tion uf more riadiu st.tWnl. thia r.rransement wowd _ble tIN LuckllOW Stati'3ll to uWiIe 
-the talent in the Eaat.ern part of the Unit6d PravinC8s, more adequately than it could at 
J)lWWt, iu view of th9 10Dg diitaRce involved. 

. 8. The Government of India have decided to accept all the recommendat.iona of the 
Committee. Steps are' being taken to set up a Standing Advi80ry Committee on tile 
linea lIuggested by the Committee, to circulate the All India Radio IA!xicon to .uit.ble 
.esperta in the country for eliciting op ~ on and to inaiaU an auxiliary .tudio in Allahabad 
.al OIUrly as puBsible. 

BROADCASTING STATIONS FOR ClI:NTJu.L PROVINCES AND HERAK 

86. ·Seth Gov1Dd Du: (a) Will the Honourable Member for Information 
:.and Broadcasting be pleased to state whether, the Government of India have 
;approved of the installation of a Broadcasting Station at Nagpur? If 80, does 
the Honourable Member realise that the claims of the Hindi speaking population 
of the Central Provinces and Berar have been overlooked in spite of the fact that 
~  population is far greater in number than the Marathi speaking population 
-of the said Provinces, including Berar? 
(b) In view of these facts, do Government propose to cancel the permission 

-and direct that the Broadcasting Station in question be constructed at Jubbul-
'POre or any other suitable place in Mahakoshal? 
The Honourable Sir Akbar Hyd&ri: (a) The Government of India have not 

.yet taken a decision. 
(b) The question does not arise. 

EXTENSION OF SERVICE TO MR. BoKHABI OF ALL-INDIA RADIO 

88. -Seth GoriDd Du: Will the Honourable Member for Information and 
:Broadcasting be pleased to state if Government have given a further extension 
to Mr. Bokhari, Director General, All India Radio, and are they prepared to 
-consider revision of their decision 'I 

The Honourable Sir Akbar Hydari: ~' r t 1 llrt~ e : Second part-No. 

DIRECT BROAD GAUGE RAILWAY LINE BETWEEN NAGPUB AND JUBBULPOBE 

81. -Seth GoviDd Du: (a) Will the Honourable Member for ,Elanning and 
-,Development be pleased to "state whether he is aware of the fact that the two 
biggest and foremost towns in the Central l>rovinces and Berar; i.e., Nagpur 
,and Jubbulpore are not connected by shortest Railway route? 
(b) Is the Honourable Member, prepared to consider the claims of the said 

Province in post-war planning and development to connect these towns by a 
~ road gauge' Railway, passing through Seoni as was contemplated and planned 
after the first world war of 1914 and is recommended by a committee set up by 
-the Central Provinces Government which is carried on under Section 98 Gov-
·emment of India Act? 

The Honourable Sir Akbar Hydart: The reply will be given by the Honour-
able Member for War Transport on the 22nd February, 1946. 

TRAFFIC CoNTROL BY MILITARY POLICE IN CENTRAL PROVINCES CITIES 

88. ·Seth QovIDd Du: (a.) Will the War Secretary be pleased to state the 
'reasons why the traffic control duties have been taken over by the Military 
Police at various places and particularly at Jubbulpore, Nagpur, Raipur, Bilas-
·pur and Seoni in my Province 'I 
(b) Is the Honourable Member aware of the discontent prevailing in the are&8 

<on account of the annoyance, hardships and humiliation caused to the vehicular 
1traftic due to the enforcement of this measure? 
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. (d) Is the Honourable Member prepared to exempt ibeGhUian ba8ic fNm 
-the operation of the onler and limit the ~ of •. KilitBrr PoUoe OUl' 
MiJit.-ry and Military ng ~ng 8er.vioe traftic Il~  . 

Mr. P •• 1IOJ1: (a) Bnd (d). I would refer tihe Hcmour&ble llfembertom:y 
.• peech in this House on the 4th February 1946, on his 84joUl'lltDlHlt mOtioa oil 
·the subject. 
(b) No. Sir. No complaints have been received by the looal authoriliies 

-either the Civil or Military. 
(c) The notincation was issued by the Provincial Government; as I have not. 

seen a Copy of it I am unable to comment on the meaningaf the word "locality" 
"Used in it. 

RlDCBUI'l'M:BNT -TO INDIAN CIvIL SDVICE A.ND bDIAN POLICE 

89. -Mr. K. O. -IOU': Will the Honourable the Home Member be p1eaaed 
1;0 lay on the table of the House a comprehensive statement regarding the 
future recruitment to the Indian Civil Service and the Indian Police. particularlJ 
indicating the arrangements that may have been adopted as a result of consult&-
lions on this subject between the Secretary of State and the Governor General 
in Council on certain proposals of the former referred to by Sir Richard 
Tottenham in reply to a short notice question asked in this House on the subject 
on the 9th April 1945? . 

The Honourable Sir Jolm '!'hOrne: I {'An gi"e the information orally. The 
consultations in question referred to recruitment tiP vacancies in the Indian 
Civil Service and the Indian Police reserved for men with war service. The 
Recruitment Regulations and details of conditions of service are contained in 
the pamphlet 'Civil Appointments in India and Burma' which was published on 
1st June 1945; a copy is in the Library of (he Legislature. The Secretary of 
'State has since decided that the reservation of vacancies in favour of ~n 

with war serviGeshould cease with the vacancies which accrued in 1945. 
. e r ~t ent to these war-reserved vacancies has begun but will take some 
time to complete owing to the large number of candidates. . 

ACCOUNTS hmEGULA.BITIES re DENIAL MEASURES IN BENGAL 

90. -Mr.· E. O. _eo.,.: (a) Will the Honourable . the Finance Member be 
pleased to refer to the debate that took place on the report of the Publio 
Accounts Committee in the Legislative Assembly on the 8th February. 1945. 
with reference to certain grave accounts irregularities connected with Denial 
measures in Bengal on which the Auditor-General had made strong comments. 
and make a statement whether any comprehensive report has been reoeived frOm 
the Bengal Government on this subject since the said debate took place? 

(b) Will the Honourable Member be pleaseC1 to place on the table all reports 
that may have been received by Government from the Govemment of Bengal 
and Audit authorities on this subject, subsequent to the 8th February 1945? 

(e) Will the Honourable Member be pleased to refer to statted question 
No. 697 of the 7th March, 1945, and the reply tbereto, and state the nnal result 
of the local audits on this subject referred to in the reply to part (a) of the said 
question? 

(d) Will the Honourable Member be pleased to lay on the table a summary 
of the nnal aecountis referred to in the reply to part (d) of the said question? 
'!he O OU~ 1e Sir Archibald Rowland.: (a) and (b). In pursuance of the 

recommendation made by the Public Accounts Committee in their "Report on 
the accounts for 1942-43, the Auditor General presented to the Committee at 
ita last session a comprehensive report on the expenditure on the 'Denial 
Policy' and other similar measures in Bengal. This report, which is printed 
as Appendix X of the Report of the Public Accounts Committee on the accounts 
of 1948-44. has been accepted by the Bengal Government as a fair presentation 
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of the facts. :rn addition, the Government of. Bengal presented a aompr,mensive 
report on this expendit.ure to the Government of India in June 1945. The view 
taken by the Publio Accounts Committee of this matter will be found in para-
graph 11 of its Report and' paragraphs 115 to 117 of its Proceedings. . 
(0) The facts brought to the notioe of the Auditor-General as a result of the 

local audits conduoted in Bengal were taken oognizance of in, ~e Auditor-
General's Memorandum referred to above. 
(d) I have applied to the Bengal Government for these accounts and I will 

lay a summary of them on the table when they are reoeived. 

PaoaU8S re POST-W AB INDUSTRIAL DBVELoPJIENT 
91. -Mr. E. O. B80I1: Will the Honourable Member for Planning and Deve-

lopment be pleased to make a statement indicating the progress made by the 
different Committees and the Industrial Panels concerned with the question of 
post-war industrial development, and has any detailed plan yet been adopted by 
Government with regard to the establishment of any new industry, or expansion 
of any existing industry, as a result of the activities of the said Committees and 
Panels? 

fte JlOIIOurabil S1r Akbar BJdarI.: In answer to the first part of the ques-
tion I lay a statement on the table of the House. . 
The answer to the second part of the question is that while some plans Bre 

near completion none except the one for the expansion of the Cement Industry 
has yet been finalised. . 

SCtlUmtftC .Aowing CAe pr~ . made by 1 .. du.trial PtJfIel •. 

1. Cotton Textiles. . ., The Planning Sub-Committee ('hxtUes) of the Teztile 
Control Board, which bas functioned .. t.he Panel for 
drawing up a plan for the develDY.ment. of the Cotton 
Tntfie Indultry, baa Bubmitted Ita report which baa 
been communicated to Provincial GcmImments for 
their comments. 

8. Non-Ferro1lll Ketal In-
dUltry. .  . 

3. Sugar, Alcohol and 
Food Yeast. •  •  _ 

4 .. Iron ud Steel (Major). 

6. BeaV)' Chemicals • 
6. Elect.ro-ClMnicala.. , 
7. Rayon &: Artificial Silk. 

a. Paper, Pulp and Wood 
Pulp .  .  .  " 

9. Plaatica and Celluloid 
10. Leather 
11. Glaaa .  .  .  , 
12. Refractories and Ceramice 
13. Ready made Clothing , 
14. 1I00iery .  .  .  , 
15. Wool .  .  .  • 
16. Fine Chemicala, Drug. 
and Pharmaceuticals 

} 

Meetinga of representatives of Provincial Govemmenta 
and major Indian States and their Induatriea Com-
mittees will be held thiB mont.h to diac1lla draft 
reports embodying the provilional conc1U1ioaa of the 
Panela. , 

}-TheBe Panel. have completed their deliberationa and the 
J drafting of the reports h.. heen taken up. • 

TheBe Panela have nearly completed t.heir deliberat.iona 
and the drafting of the reports will be taken lip 
IIhortly. 

17. Silk ,  .  . '} 
18. Coir, Rope, Cordage, oatc. The deliberatioDl of the .. Panel. are in progress. 
19. Scientific Inatrumenta . , 

20. Soaps &: Oil. . .} The factual data to be placed before the Panell have 
21. Painta & Varni.hes ., been colllMlted. 

22. Ind1lll~r al Plant and} QueltionnaireB have been ~d to manufacturera uti 
Machmery ., CODBllD1era .. well .. IndUlt.rial and Trade A.uooiationa 

23. Prime Movers .  • and replies are being collated. 

24. Automobil9B and Tractora } 
25. le ~r al Machinery and . 
"" !qul,.,ment .  .  • The.,., Panel, l1ave held preliminary mlietinga and fact.naI 
QQ. ..... ' l ln~ ';1'oola ., data are being collected. .  . 
rI. 8hlp-Bmldmg and Karine 
Bngineering •  .  • 
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,118. Li,ht Engineering ,Indus. ~t al  data &re being. collected. 
tnea ,  ' 

',' 

29. Iron It Steel (Minor) Regional Sub·committ.eea have been formed .. uu. Paael 
deala with six induatriea which will blI l'1Ul partly .. 
cottage industries, partly &/I small·scale and· partJy .. 
large·scale industries. Questionnaires have alao heeD 
illued to variou. important firm., etc." and on receipt 
of their J"o)plies, the Panel will examine the data ad 
visit important factone. in the country. 

IMPORTATION OJ' CoNSUJlBB GoODS via a via POST-W A.B DBVJl:LOPJ[BNT 
91. *Mr. K. O. 5800: Will the Honourable Member for Planning and Deve-

lopment be pleased to refer to the second paragraph of his reply to part (c) of 
starred question No. 128 of the 10th February 1945, and make a Btatement of 
ihe reBult of the consideration stated to have been given by his Department to 
the repercussions of the policy of importation of consumer goods on post-war 
development in respect of the different individual industries that may be affected 
thereby? 

fte HODOUI'&ble Sir Akbar Krc1ari: I invite the attention of the Honourable 
Kember to the notification on Open General Licence and to a press note dated 
tJle 22nd January 1946, issued by the Commerce Department, ~p e  of which 
are laid on the table of the House. Articles not covered by these notifications 
are subject to import control. Before deciding ~  articles should be covered 
by Open General Licence and which subject to import control, careful considera-
tion is given to the effect of the decision on the development of indigenous 
.industry. 

Pr ... Note 

IlVlPORT CONTROL AS AID TO INDUSTRIAL EFFORT 
SCOPE OF OPEN GENERAL LICENCE EXTENDED 
NOT TO INCLUDING COMPETING GOODS NOW 

With a view to aiding the industrial effort of the country, a new OpeD General Licence 
bu been published in a Gazette of India, Extraordinary,· dated January, 22, 1946, which 
extends rlecontrol of Imports to a number of important industrial requirements and makes 
it applicable to goods not onlY' from the U. K. but alao from most other parts of the 
"Empire. Inclusion of further items is under consideration. but it is not at present intended 
to relax oontrol over imports of goods which are subject to special procurement programm. 
(such as foodstuffs) or which are produced or manufactured in India in appreciable quan· 
titiell. 
Among the new itemll included in the Open General Licence are ball, roller and taper 

bearings, electl'it'al imtruments and accessories, chemicals in bulk (with BOm" importsnt excep. 
tiona), woollen yam, printing and lithographic material, hoaiery needles, optical acientilo 
1tond surgical instruments, moulding powders and metallic ores. ' 
The n"w O{'en General tit't"nce replaces the existing Open General Licence No. VII 

which was origmally issued in March 1945 and expanded in October 1945 and which aa~ 
it unnecessary for importers to obtain import licences for a wide range of consumer goods 
'from the U, X" mainly falling in Part IV of the Import Trade Control Sch'i!dule, The 
1Icope of the revised Open General Licence has heen widened so aa to include varioua cluses 
-of industrial requirem'i!nts falling in Parts II and V of the Schedule and it has been made 
applicable to imports not only from the United Kingdom, but also' from any part, of His 
Majesty's Dominiond (excluding Canada and Newfoundland). anv British Protectorate or 
'Prnh'rtp,i ~tntl' and any tprritory in respect of which a mandate 'ia being tlxerciaed by Hia 
Majesty's Government in· the United Kinlldom or in a Dominion. It will however onl, 
cover imports of gooda produced or manufactured in those territories, ' 

<Commerce Department; 

New Delhi, January 21, 1 ~ 

RIIIOONDlTIONIlfG OJ' BOATS BBlIIOVED UNDO 'DENIAL POLICY' IN BlIINGAI.. 

98. -Mr. K. O. 5eogy: Will the War Secretary be pleased to refer to starred 
-question No. 868 of the 19th February, 1945, regarding the construction or recon-
-ditioning of boats removed from certain areas of Bengal under 'Denial Policy' 
'8Dd restoration thereof to the persons concemed,and supply the information 
,that was promised'in reply thereto, bringing such infonnation up-to-date? " 

-Not p~ nted in the'Debatel, ooplea have been placed in th8 Library o~ the Hou.Ie,' , '.' 
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1Ir. P ..... : <a) The total numb6r of boats constructed and reoonditionecl 
: •. t,QOO All. ..... I'8specti!ely. 
Inforrnatidnin respect 8f the last part of the question is not yet available. 
(b) The expenditure on reconditioning the boats which is approximately 

: •. 14,00,000, is debitable to "M-Miscellaneous connected with the war-expendi-· 
'ture on denial measures". 

(c) It is impossible at this distance of time to obtain accurate figures of ~e
persons who actually lost employment. The total amount paid up to-date on. 
account of value of boats, compensation for los8 of earnings and other incidental 
. charges is Us. 1,24,81,000, but the proportion of this amount directly attribut-
able to compensation is not readily ascertainable. 

BUBJIA GoVBBNJlBNT SUVAN'l'S DlPLOYED UNDER GO'VDNJIBNT OJ' INDIA , 

M. ·BaIDda JIaDI Raj: Will the Honourable the Home 1rIember please-
state: 

(a) 'whether it is a fact that tpose evacuees who 'were the servants of the· 
Government of Burma are not eligible for employment in India under the Gov-
ernment in preference to Indians; 
(b) whether any such evacuees have been employed in offices and organisa-

tions under the Central Govtmiment particularly the General Headquartel'l and 
the ~ d al Directorate; and 

(c) what steps, if any, have been t·aken to repatriate the Burma Government 
servants, if they are 'not eligible for appointments under the Government in this. 
country and if they are blocking the legitimate promotions of the inhabitants of 
this country? 

The BoD01ll'&ble Sir Jobn Thome: (a) No particular orders were passed about 
servants of the Government of Burma. The position is that British subjects of 
Indian descent evacuated from any country within the Commonwealth were 
made eligible for appointment under the Central Government. 

(b) Some evacuated Burma Government servants were employed on a tem-
porary ad I£oc basis owing to the shortage of staff. Information as to the total 
number so employed under the Central Government is not readily available, 
. but only nine such persons were employed in General Headquarters and Lhe-
Medical Directorate. 

(c) The Government of Burma Bre themselves taking steps to repatriate 
their servants. 

UNST,ARRED QUESTIONS AND ANSWE;RS 

ARBCA-NUT CuLTIVATION IN MALABAB AND SOUTH KANABA 

.; SIt A. KIriIaIIian .eJlOI1: Will the Honourable the Finance 1rIember be 
pleased to state: 

(a) the total area of areca-nut cultivation in the two Districts of Malabar anet 
South Kansra; 

{b} the rate ~  excise duty collected from the above districts; 

(c) the total amount. collected as excise duty for the years 19H-45 snd lSNl5 .. 1& 
t t o~: 

(d) the average ext.ent Qf holding in ...m district; 
(e) whether Gevemment have made an enquiry about the cost of cwtivatb2g 

an acre of areca-nat 'prcIeD in -Malabar azul South 1 ~  if.80, .what it is; 8DCl 

(f) whether the system of Aow ilriptioo 81' l ~ il'l'iptien .' pr6"fUeDt iD the 
Ma18b.1r DIs_.? 
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1M ....... 1Ir.Artllltllld ...... : (8), (0) ~ (d). 
.1 

.J ........ IMJ.41 (Upto. AftNp __ , 
ne.mbei of areGa-nut 

oultivation IIN6) boklj .... : 

.South Kanara 

.... bar 

(b) 2 annas per lb. 

(a) 

(Acres) 

12,038 

61,535 

(0) 

Re. 

17.08,938 

14,37.'36 

RI. 

10,26,948 

11,72,114 

(d) 

( orea~ 

1·38· 

0'60 

(e) No; but a marketing survey is being carried out. 
(f) Both lift and flow irrigation are practised in the Malabar District. 

MAlmETING OF AREOA.-NUTS IN MA.l.A.BAB AND SoUTJI KANA.BA.. 

10. Sri A. KaraDabra Jlenon: Will the Honourable the Finance lfember be: 
pleased to state: 
(a) whether any steps have been taken to faoilitate the marketing of areca-

nuts in the two Distriots of Malabar and South Kanara; and 
(b) whether any scientific research was undertaken at any time to benefit . 

. *he growers? . 
'!'he Honourable Sir Archibald Bowland8: (a) A complete survey of the-

betelnut industry has already begun with a view to organising the marketing 
of betelnut in order to secure the maximum benefit to the growers. 
(b) A report has been prepared on' the subject of the diseases of areca-nuts. 

and the Imperial Council of Agrioultural Research will consider this. 

IMPORTS OF ARECA.-NUTS 

11. Sri A. K&1'UJ1&kar& Kenon: Will the Honourable the Finance Member be· 
pleased to state: 
(a) the extent of imports of areca-nuts into India and the home production. 

in normal years; 
. (b) the rate of duty levied on the imports; and 
(c) what relation the excise duty in India bears to the import duty on areca-

nuts per lb. ? 
'!'he Honourable Sir Archibald Rowlands: (a) The average pre-war imports. 

of areca-nuts in_to India amounted to 1'7 millions cwts. During the war imports. 
declined to an average of 1,50,000 owts. 
It is exceedingly difficult to fol'!l1 an aoourate estimate of normal home pro-· 

daction but the average probably lies in the neighbourhood of 8 million cwts. 
Cb) 

Rate of Duty Effective rate or Duty 

TarifF value Standat'd, From J'l'Om From J'l'Om FroD." 
Description per owt. i.Il., from Britiah Burma foreign Britiah Burma 

foreign Coloniea countries Colonies 
oountries other than other than 

Burma Bunra 

1 2 3 4 S 6 7 8 

Re. Ra. RB. Ba. 

Betelnuta (hUBbel) : 
Whole fl'OJD 

per owt. perowt. per owt. 

Goa SO 64% 27.0 
ad ,'GlIw_ 

Whole from 
Ceylon 13 41% 20% 13·9 

ad t'Glorem ad t'Cllorem 
Split (rom 

Ceylon: 

Ca) Mature ~ 40 18'·0 
Cb) Immature 10 17·0 

AU ·ot!ler . .,,"a 40 21·6 18·0 
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(0) Import duty varies with different kinds ancl·:qutlities;of, nuts. Speaking 
generally, it.ill higher than the excise duty by from· 54: per cent. to 98 per cent. 
in the case of ~ore gn nilts, and from 29 per cent. to 98 per cent. in the cue 
of nuts from a British Colony other than Burma. Imports· from Burma are 
· non-existent or trifling. 

DBTBNTION OF S. NIBAN.JAN SlNOH TALIB 

11. Mr. SulDka Sek:har SID.JI1: (a) Will the Honourable the Home M e ~ 

· be pleased to state when and why Sirdar Niranjan Singh Talib, Editor and pro-
· prietor of the Punjabi Daily DBBh-DGrpGR of Calcutta was arrested and how long 
~ he was kept in detention? "f 

(b) What are the places where he was kept while he was in such detention, 
.; giving the period of each such place of detention? 

(c) What was his weight at the time of arrest, and what was his weight when 
'he was released? 

(d) What are the ailments from which he suffered, and what was the treat-
.ment that he obtained? 
(e) What are the complaints that he made regarding his medical 8rraDIe-

. ments and regarding the unsuitability of the places where he was kept in deten· 
< tion so far as medical facilities are concerned? 
(f) .What has happened to his paper and the printing press? ~ 

(g) Have any restrictions been imposed upon him since his release from 
. detention? If so, what is the nature of such restrictions and the reason for the 
imposition of such restrictions? 

(h) Have Government considered the question of granting him allowances for 
~ the period after his release uptil now? 

"J.'b.e JlOIlOurable Sir John 'l'Ilome: (a) Mr. Niranjan Singh Talib was arrest-
. ed on the 6th February 1942 and was detained by order of the Central Govern· 
ment on the 11th February 1942 with a view to preventing him from acting in a 
manner prejudicial to the defence of British India, the public safety, the main-
tenance of public order and the efficient prosecution of the war. He was releas-
· ed on the 11th October, 1945. . 

(b) He was kept in the Lahore Fort from the '6th February 1942 to the 20th 
· June 1942; in the Central Jail, Montgomery, from the 21st June 1942 to the 
· 20th December 1942; in the Central Jail, Rawalpindi, from the 21st December 
1942 to the 12th ~a  1948; in the District Jail, Jhang, from the 18th May 
1948 to the 16th October 1948; in the Central Jail, Lahore, from the 17th 
· October 1943 to the 21st June 1944; in the District Jail, Jhang, from the 
22nd J n~ 1944 to the 18th October, 1944; in the Central Jail, Rawalpindi, 
from the 14th October 1944 to the 7th December 1944; and in the New Sub-Jail, 
· Gujrat, from the 8th December 1944 to the 11th October 1945. 

(c) His weight at the time of arrest was 154 lbs. and at the time of release 
1201bs. 

(d) The various ailments from which he suffered from time to time during 
the period of his detention are: . 

Chronic rhinitis; chronic gingivitis; caries of teeth, tartar deposit; dysentery; 
liver trouble; anaemia; dyspepsia; enlarged prostate; malaria; hay fever. 

He was treated in tlie jail hospital for ordinary ailments and by experts in 
the Mayo Hospital and the Punjab Dental Hospital at Lahore for chronic 
-troubles. . 

(e) Ris complaints were that: 

. (i) the allopathic treatment had. proved ineffective in his case; 

(ii) the climate of Jhang was unsuitable for biB health; and 

(iii) adequate arrangements for his medical treatment did not e:z:iat at ~ rat. 
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(f) I am infonned that his paper ceased publication from the 2nd of )lay 

1942. An unsuccessful attempt was made in September, 1942 to revive its 
publication. Subsequently Mr. Niranjan Singh Talib's brother-in-law came to 
Calcutta in 1944, sold the press and left with the sale proceeds for delivery to· 
Mr. Niranjan Singh Talib's wife. 

(g) The Government of India have imposed no restrictions upon Mr. Niranjan 
Singh Talib since his release. I am informed that the Punjab Governmf'nt 
llave externed him from British India on the 12th October 1945 but have allow-
ed him to reside temporarily at Amritsar since the 26th November, 1945. 

(h) No. 
IMPORTED MEN IN OERTAIN OFFICES OF AJ'Mn-MERWABA 

18. Pandtt Kukut Bihar!. L&l Bhargava: Will the Honourable the Home 
Member please lay on the table a statement showing appointments given to 
persons imported from provinces outside Ajmer-Merwara in the Departments of 
Price Control, Rationing, Law and Enforcement, Education and Area :Rationing 
in Ajmer-Merwara during 1940 to 19451 Will Government explain why in each 
caBe the appointment was given to an outsider in preference to local talent?· 

The Honourable Sir John Thorne: I lay on the table a statement giving the 
information asked for. 

Men from outside the Province are appointed only when suitably qualifil!d. 
local candidates are not available. 
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.. LEGISLATIVE ASSEMBLY [7TH FEB. 1946 

POST-WAR REOONSTRUCTION OFFIOD, .A.lMEB-MEBW AU 

U. Pandit Jlukut Blh&rl La! Bhargava: (a) Is the Honourable the Home 
Member satisfied that the gentleman who has been appointed Post-War Recon-
struction Officer for Ajmer-Merwara possesses the special qualifications neces-
sary for the highly technicnl ·work of Post War Reconstruction? 
(b) Will Government state whether a highly qualified person could not have 

been secured on the salary that is being given to the present incumbent, and 
why the appointment was not made through the agency of the Federal Public 
Service  Commission? 

TlJe Honourable Sir John Thome: (a) The Government are satisfied that, 
the officer appointed is suitably qualified for what is an administrative 8'Ild 
not a technical post. 
(!:.) Effort,s were made but without success to obtain a suitably qualified 

officer before the present incumbent was recalled from another post. The 
appointment of this officer did not require consultation with the Federal 
Public Service Commission. 

PUBLIC SEBVICE CoMMISSION FOB AJMER-MEBW ARA 

15. Pandit Jlukut Bihar! Lal Bha.rgava: (a) Is the Honourable the Home 
Member aware of the widely-felt complaint of the public in Ajmer-Merwara 
against favouritism and nepotism in the matter of appointments to Government 
Service? 
(b) Have Government ever considered the po8sibility:and advantages of 

establishing a representative Public Service Commission in Ajmer-Merwara for 
recruiting to Provincial Services, so· as to provide full facilities for local talent? 
If not, do Government propose to take up the question now? 

The Honourable Sir JOIm 'l'home: (II.) Govenunent Rre not aware of thd 
existen:!e of any such feeling. 
(b) The number of appointments to be made is too small to justify the 

establishment of a separate Publie Service Commission for Ajmer-Merwara 
Nor does the Government ot India Act, 1985, eontemplate the e81Bblishment 
of separate Public Service Commissions ror Chief Commissioners' ProvmC6. 

N:&WSPBlNT QUOTAS 1'0. NEWSPAPERS 

Ut. PlUlCflt Jlukut Bihart Lal Bhargava: (8) Will the Honourable the HOllie 
Member please lay on the table 0; statement showing (i) the newsprint quota 
given to papers newly started after 1942, (ii) the newsprint quota given to 
newspapers that suspended publication in 1942 but reappeared subsequently, and 
(iii) the names of newspapers to whom newsprint quota was refused? 
(b) Are Government aware that newsprint quota was refused to the 

Rajasthan Kesari of Ahmedabad which suspended publication in 1942? If 80, 
will Government state the reasons for such refusal and will Government now see 
that it is given the required quota? 

The JloDDurabl. Sir .Job 'l'horne: This question should have been addressed 
to the Honourable Member for Industries and Supplies. 

SUPEBf!llIISAION OJ' CANTONMBNT BoARD, NASIRABAD 

17. Pandlt Jlukut lIfhari La! Bwgava: (a) Is the War Secretary aware that 
the Cantonment Board at Nasirabad has been supel'8eded on account of Wa.r and 
all the powers are placed in the hands af the Executive Officer? . 
(b) Is it a fact that a representation signed by a number of the citizens of 

Nasirabad has been addressed to the Secretary, Government of India, Defence 
Department complaining against the high handedness of the ~ t e O ~er  
(c) Now that the War is over, are Government contemplatmg restoratIon of 

the elected Cantonment Board? If so, when? 
Jlr. P. JIason: (lI.) The constitution of the Canf.onment Board, Nasira.bad, 

has been varied in IIOOOl'danee witb: section 14 (1) of the Cantonments Act, 
1924. The Board now consists of the Officer Commanding the Station and 
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two DOminMed membeJ'l. The Eseeutive 06ieer . is tile 8eol'8.... of i the 
Uantonment How. - .~ 

(b) Yes, Sir. On enquiry the .negations were not Bubetantiated. 
(c) Yes. Sir. we expect to hold ele(ltions before the autumn. 

W ATEB SoABCITY IN NASIBABAD CANTONMENT 

18. P&Ddit Kukut Btbari Lal Bllargaya: (8) Is the War Secretary aware of 
the acute scarcity of water in Nasirabad and the great difficulties that are being 
experienced by the residents of the Cantonment area to get sufficient water for 
their daily use? . 
(b) Is it a fact that most of the water of the Nasirabad Water Supply is taken 

for the use of the Military stationed there and the residents are doled out only 
a very small portion? 
(c) Do Government propose to take steps to relieve the residents ot Nasirabad 

by ensuring an adequate supply of water for them before the hot season starts? 
Mr. P. llaaon: (a) Yes, Sir. The supply has to be supplemented by well 

wlfter both for Civilians and t.he Military. 
(b) The supply of water is restricted for the military as well as the civil 

populatiOl', 11 though the former have prIJorit.y. 
(cJ Measures for improving the supply of water are already under the con-

sideration of the local authorities. Substantial improvement in the supply 
situation in the nellr future will, however, bE' difficult, 8S the rainfall on which 
the water supply in the Cantonment clepends haa been below average recently 

Sri T. A. BamaUDgam Ohett1ar: Sir. e ~ you take up other business, 
lIlay I draw your attention to the fact that there are a very large 

12 NOON llumber of questions down for amiwer but we have been able to ~ t 
t ro ~  only n mall number and for the rtlplies to the others we ~o not know 
what they are. I do not know when they are going to be replied or if they are 
replieel to At· All. 
Mr. President: I see the difficulty. But I might JUIlt. suggest that a num-

ber of questiolls which are put. down 88 starred questions might as well go as 
ullstarred ones: that is one wa;V of doing it. Then, members themselves are 
giving the dates. That is another. Aud except. in the rBse of questions 
which In'e of importance, t.he supplementaries may be shortened. That is the 
only way of getting through the list. 
Sri T. A. Ramal1ngam Ohettla.r: May I also suggest that aa in some of the 

,Provillcial Assemblies, the Rnswpr" to these question" may be placed on the 
table of tie members a few minutes before the meeting, so that they may be 
gone t.hrough, and the supplementaries may be regulated aceordil1g to the needs 
of the day. 
1Ir. President: I might inform the Honourable Member that I was myself 

thinking of this procedure which was being followed in the Bombay Assembly. 
(An Honourable Member: In Madras also.) There, the questions were circu-• 
lated the previous day and the answers were placed on the table of the mem-
bers about an hour before the question hour; MJd the Honourable Member 
putting the question used to say "Question No. so and so." and the Honour--
able Minister would reply: "As printed", Then supplementaries began. BUG 
thb is a matter in which, I do not think, I CRn exercise my discretion. If 
the House 110 desires, t,hpn it, is principally for them to df'lvi!'lt) some ways and 
means. T have suggested one way and I ao not know whether it is acceptable 
to t,h(l House. Anyway the matter will be considered later on. 

SHORT NOTICE QUESTION AND ANSWER 

ApPLICATION FOR DOLI.AR EXCHANGE 

Ml'. Kanu Subedar: (a) What are the instructions of the Honourable the 
Finance Member to the Reserve Bank of India in dealing with applications 
for dollars? 
(b) On what basis is priority given lIB between (i) consumer goods, (ii) 

capital goods, (iii) tra,velling expenses, (iv) study expenses, and (v) expenses 
in conneotion with American technical advisers brought to this country? 



6Yb LBOI8LA.TIVS A88B11BLY [7TuFaB. 1946 

(o ~ . the percentage of rejeotions in such applications made? 

(d) Is it a fact that appliostions are held up pending for months at a time, 
and businessmen and industrialists approachin,B the Reserve Bank for dollar 
exohange for legitimate purposes are kept hangmg'l 

(e) Will o e~ent state their poney on this question generally aznd give 
an assurance that the position will be  made easier hereafter? 

Th' Hoaourable Sir Arcb1b&lcl BowlaDdB: (a) and (b) Dollar exchange is 
sr&nted only if (i) the expenditure of dollars is essential in the national interests 
and (ii) subject to certain exoe'ptions. the goodtl, services or other facilities to 
be purchased are not. available m the ster:ing area. As all applications which 
fulfil these two conditions are granted the question of priorities between various 
classes of expenditure does not arise. 

(0) I regret it is not possible to ascertain t.his information without a dis-
proportionate expenditure of time and labour. 
(d) Not as a general rule. Individual applications might have been sub-

jected to delay at times on account of the neoesaity for obtaining fuller in-
formation. 
(e) The policy has been stated in answer to part (a): the easing of the 

position will dep~d on the incre8Sing availability of dollars. 

Mr. JIaIlu Subeclll': May I know, with regud to those artieles or services 
which could not be secured in sterling areas, when applications are made by 
varkus people, wha.t is the method of sorting out those applications 'I Are 
any preferences or priorities given and is any discrimination made or have 
Jovernment fixed any partioular proportion by provinces or by trade or in 
certain other ways 'I 

ft, Honourable Sff Archibald Bowlaudl: There is no discrimination 8S be-
tweAn class and class. Obviously this is a. question of judgment in individual 
casas as to et ~r  in the judgment of the department or the province con-
cerned. it is essential to obtain, in the interests of general policy, the articles 
lloul1ht to be obtained in the hard currency areII'. 

1Ir. Jlanu Subed&r: Is this judgment exercised by the Reserve Bank 
authorities or is it exercised by Blny section of the Honourable Finance Mem-
ber's Department here'l 

The BoDourable Sir Archibald Bowlanda: It is not exercised ole~  by the 
Finllnce Department. 'fhe Commerce Depa.rtment, the Planning and Deve-
lopment, the Industries and Civil" Supplies Departments 01" the Supply De-
I)ortment will be consulted according to the commodities sought to be IUlported. 

lIl : l~  UP OF DECLARATION AND CASU OF SOHEDULED BANKS 

Kr. Kana Subedar: (a) Will the Honourable the Finance Member please 
state whether. ill connection with Ordinance No. II, dated the 12th January, 
1946, the Ueserve Bank of India checked up the declarations of all the 
Scheduled Banks and their branches? 
(b) Is it 0: fact that the Re .. erve Bank used discrimination against Indian 

Banks by checking up their declaratioUB and cash, but did not take such 
action with regard to (i) Exchange Banks, and (ii) the Imperial Bank of India? 
(0) What was the object of such chE-cking up, and what was the object 

of such ,Jiscrimination? . 
(d) Ha.ve any discrepancies been found between the declared cash alld 

the aotual cash 'I If so, in the case of which banks.? 

The JlOAourable Sir Archib&ld BowllDdI: (a) and (b) I understand that the 
Reserve Bank of India, Bombay, received numerous returns from scheduled 
banks and other banks established all over the country and it has not been 
possible to check up all such returns with the figures shown in the books of 
the banks. Under the orders of the Oovernment of India instructions were. 
however, issued by the Reserve Bank of India to their Ml8nagers to insperj; 
at their centres the books of all banks whose decla.red balances exceeded 
Rs. 10 lakhs a.nel-others where they had reasons to believe that the returns 
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might not have been prepared in confOftDity with the requirements of the 
Ordiu8.nce. No discrimination in this reg8l'd was made between the Indian 
Bank::! ~d the Exchange Banks. In fact several Exchange Banks were in-
~peeted In Bombay and other centres. The Imperial Bank of India WeN 
exempted from this inspection being the statutory agents of the Reserve Bank 
'Of Ihdilr. 

(c) The object of checking up the returns was to ensure that the require-
mentA of the Ordinance had been duly complied with and no means were 
-employed to circumvent the provisions of the Ordinance. 

(d) . From the reports received. 80 far by the Reserve Bank of India from 
its offices I understand that no diserepa.ncies have been detected between the 
notes declared by banks alid those shown in their books though it was found 
that in certain cases the balances of high denomination notes as on the 11th 
J 8nunry 1946 were unusually high as compared to their normal holdings. 
These cases are being examined by the Reserve Bank and will be reported 
to the Central Government in due course. 

JIr. Kanu Subed&r: This limit of ten lakhs which was fixed is an arbitrary 
limit. May I know whether in effect a very much smaller number of exchange 
banks got inspected under thiR arbitrary limit? 

The Honourable Sir ArQhibald BowlandS: I ha.ve no pa.rt.icullll' informa.tion 
about the proportion of banks compared to the total number of banks. The 
limit was not rigidly applied. 

MOTIONS FOR ADJOURNMENT 

Point of Order re Admissibility of Adjournment Motions 0/ Absentee Mem'bers 

lIlr PresIdent: We have ·now to deal with the adjournment moti()lls. The 
first one stlwdR in the nAme of Diwan Cham an Lall, about the imminen"e 
of 11 general strike in the Posts and Telegraphs Department in pursuance of 
the df:'cisions taken by certain unions. 

Mr. K • .Asa.f Ali (Delhi: General): We have reached only No. 80 so far, Sir. 

Ilr. President: No. 82 was discussed last time. 

Sit. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural): 
'!'here is a similar notice given by me. which is coming later on: so this may 
be held over and we will move the other one. 
III. President: As the Honourable Member, Diw8lIl Charnan Lall, is noll 

present, £his motion goes. A point of order was raised as to whether leave 
can be granted for moving an adjournment motion if the member giving notice 
is absent. 

When a motion of adjournment standing in the name of Sardar Manga.l 
Singh was called 011 on 30th January 1946, the Honourable Member was noll 
present and a point of order was raised IlS to whether the motion could be 
taken up fOl grant of leave, notwithstanding the abs"l'nce of the Member who 
had tabled the adjournment motion. I had then stated that I would consider 
the point and give my r~l ng .. The l'~e point. was ga~ ~a ed on 4th 
l4'lIbruary 1946 in connectIOn WIth a. slImlar motIOn standing ill the name of 
l'Andit Govind Malaviya. 
It was argued, on the wording of Standing Ol'de~  21 and 28, that the 

:\Iember's presence was not lIecesi;ary at the Rtage of ~rant of leave, though 
it WHS necessary at the time the adjournment motion was actually to be moved 
in the House. The opposite view was also urged upon the said Standing 
Ordel's Q3ad with Standing Order 22. 
Th.. decision turns upon a proper interpretation of Standing Orders 21, 22 

find 23· StB'Ilding Order 21 lays down the time of asking leave for motion 
of adjournment. It does not specifically mention 88 to who is to ask the leave, 
but Standing Order 22 makes it clear tliat the person who asks for leave must 
be t·h(! Member who has given notice of the motion and no other. 
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[!"h'. ~I:l dent  .... 
t:;t.andmg Ordets 21, 22 and 28 all deal with the J~ t of adJournment 

motions and the various stages thereof. They .have to be I'ead together as 
they deal with one entire subject which is divided for the sake of cll\rity into 
three parts. The first stage in the House is the time of asking leave and 
that is provided for by SUmding Order 21. Standing Order 22 provides the 
condition precedent on which leave to make a motion can be asked for in the 
House. It states that the MemBer asking for leave must leave with the 
Secretary a written statemeut of the matter proposed to b.e dltl(:ussed. 'l'here-
fore, though Standing Order 21 does not mention as to who is to ask the lene. 
it is clear from Standing Order 22 that the <-nly person who can ask for leave.is 
the person who has left with the Secretary a written statement of the matter 
proposed to be discussed. Some further conditions in this respect are laid down 
by Rule 11 (2), but they are not relevant for the present purpose. Standing 
Orders 21 and 22 thus make it clear that the Member who has left with the 
Secretary a written statement on the matter can alone ask for leave. 

Standing Order 21 is peremptory and says that leave "must be RSked for" 
and then follows Standing Order 23 which gives the procedure to be followed. 
Ohviously, this is the procedure after leave is asked· for. The Member, there-
fore, must be present at the time of asking the leave 8S also at the time of 
grant or refusal of lene. Standing Order 28 makes it very clear. It men-
tions the words "the membe}'" at two places. If Sta.nding Order 28 had 
stood by itself, without Standing Order 21 and 22, it could· possibly be argued. 
as was done, that the words "the member" occurring for the first time may 
or may not he the Member who had given notice but Hie matter is clarified 
by the last sentence of St-nnding Order 2R which says: 
"If lell than twenty-five members rile, the Pr8lident shall inform t ~ Member that he 

haa not the leave of the ABlI8JIlbly." 

When and where is the President to inform the Member, if he were &bseno 
from the House? Could it be contended that a duty is cast upon the President 
to find out the whereabouts of the ahsent Member and inform him about the 
refusal of leave at the place where t.he Member is? How is the President. to 
discharge this duty if the Member was absent? Obviously, therefore. it 
mean£, thRt Standing Order 28 contemplates tha.t the Member is present in 
the lIouse when the President reads the statement of the motion to the 
Assembly and asks whether he .hM the leave of the AE;sembly to move t~e 

&djournment. The position is made crystal clear by Standing Order 22 which 
reCOf!11izes no other Member but the Member who gave ·notice as oompeten* 
to ahk for leave and by Standing Order 21 which mllkes it compulsory to ask 
for leave. 
In the light of w·hat I have said above, it becomes unnecessary to considoer 

the analogy of questions or of resolutions. As the analogies were raised, it 
may, however, be not out of place to mention that in the CIISe of questions, 
answers can be given even when the Member is absent, at the request of any 
other Member (vide .standing Order 19), Rnd in the case of resoll1tions, they 
can be moved if the absent Member has given written authority to another 
Member to move the resolution (vide Standing Order 61). 

Ahsence of any such provision enBbling absent Member to authorize any 
other Member to ask for leave to move an adjournment motion as i:n..the case 
of ordinary resolutiolls Us yJso the absence of any provision authorizing the 
President to put the question of leave to the House ill the absence of the 
Member, on the analogy of the President's discretion to direct an IlDswer to 
a question as provided-for by Standing Order 19, also go to show that. leave 
for an adjournment motion cannot be asked for by any person other than the 
Member who has given notice of the same and thRt, that Member and that 
Memher alone has to remain present and ask for leave. . 
The reason for this difference in respect of, questions and resolutions on 

the one hand BIlld· adjournment motions on the other is also very clear. An 
adjournment motion is not part of the business of the House for the dmy, but 
is a method of introducing a new matter, outside the order of the day, on the 
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ground of the urgeutly and importance of the matter sought to be introduced. 
It would, therefore, be naturally expected that the Member seeking IUoh. 
deviation must remain present not only in token of the urgency and. import--
IlIDce of the matter but aIso to Il'Sk for leave and explain to the House, if neces-
sary, the importance and urgency of the same. 

In my opinion, therefore, it is clear that leave for an adjournment motion, 
cannot be asked for by any Member other than the Member who ha.s given. 
notice of the motion. 

Apart from what I a ~ said before, I find that the prllctice in the House 
of CommoDs is the same. Under their Standing Order No.8 it is the Mem--
ber who submits to the Speaker in advance the terms in writing of the motion, 
and who is to rise to obtain the leave of the House. 

It was stated during the course of arguments that it was the practice of" 
this House to groot leave even if the Member who gives notice was absent. 
and that the motion for leave need not be made by that Member. I do not 
find any support for such practice in the previous ree·ords of decision!! from 
the Chair. 

It is, however, possible to visualize circumstances in which a Member' 
who has given notice of a motion for adjournment may not be able to remain·· 
present to ask for leave. Such cases will of course occur  rarely and under' 
exceptional circumstimces. If the House so desire, it may amend the Stand-
ing Orders and provide that. a Member giving notice of OIn adjournment motiQl1, 
a~' be permitted to authorize another Member to ask for leave on his behalf, 
but till such amendment is made. the procedure will be as ruled above by me. 

RBFVSAL OF LEAn: '1'0 EMPWYEES IN CERTAIN DEPAR'IMEN'I'S OF TIlE GOVERNXENT OF' 

, 'INDIA TO I'HOCEIo:D TO l~I  TO CA:ST VOTF:S IN '1'nE PUNJAB ASSEMBLY ELEC-
TIONS. 

111'. Pru1de11t: The nt:xt adjournment motion (No. 84) is in the name of. 
Syect Ghulam Bhik Nairang who wishes to adjourn the business of the House 
to discuss a definite matter of urgent public importance, namely, 
"The refu8&1 of t.he Government of India ill its Departments of Labour, Education and 

Finance and the General Headquarters to gl'unt leuve to its employees who are recorded _ 
Simla voters for the Punjab lJagislative Assembly fer proceeding to Simla. to a ~ their 
vote!! in the Punjab Legislative ABBembly elections which are to commence on the let of 
February 1946." 

1 should like to know the position. 

Syed Ghulam. Bhlk _airang (East Punjab: Muhammadan): I ga.ve notice· 
of my intention to move t.his adjolP'nment motion on news appearing to that 
effect in the papers and later on I'discussed this subject with the Honoura.ble 
the Home Member. He gave me certain particuiA.l's which ~ o ed that any 
applications that ha-d been mlide to the Departments concerned for leave to 
proceed to Simla toO vote had been granted a.nd there had been none which 
had been J'efused. Se 011 that assurance of the Honourable the Home Mem-
ber I decided not to press this mat.ter. 

PROSECUTION OF PERSONS IN l'UNJAB UNDER SECTION 196. Un. I). CODE 

Ill. Prellident: The next adjournment motion (No. 85) is in the .name of". 
Mr. Abdur Rahman Siddiqi who wishes to discuss a definite ma.tter of urgent. 
public importance, namely, 
"The failure of the Governmlent of India in not taking action against the orders i8sued, 

by the Government of the Punjab eml;'owering ~tr t Mag trate~. n~er ~ ~ on ~  or 
t.he Criminal Procedure Code to sanction prosecution of ~r n  IDvokmg dIVIDe dlsplea. 
8ure if theil' votes in the corning elections were not cast to a. certain manner thereby inter-· 
'dr n~ with the religious belief of Muslims guaranteed to them in ths proclamation uf-
Queen· Victoria in 1858." 

This .has been d all~ ed by the Governor General. 
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1Ir. M. AIaf.All: I want to say just one word. We have heard during the' 

~la t three or four days. or rather during the last week or 10 days over and 
·over again that the GovemQr General has disa:lowed this or that motion. 
May I know whether the Governor General. before disallowing these motions 
.consults you in any way? 
1Ir. PreI1dent: Consults the Chair? It is entirely his province. There 

]8 no consultation. There cannot be. 
1Ir. K. Asaf Ali: It is entirely your province, Sir, even if it is disallowed to 

:.alio,'V the House to d·isouss it. 
Xl. PreBldent: I am afraid the whole constitution will have to be revised 

.and Dew rules will have to be framed. 

1Ir. ·K. As&f.All: I am throwing out a suggestion. 
Prof .... G. Bangs. (Guntur (lUm NeUore .Non-Mllhammadnn Hural): Is it 

~n ' ar  for the Govemor General to state rea8()D8 for his refusal? 

Jtr. Pre.dent: The reason is that this matter' is not the primary concCI'D 
..of this House. 

ftOl. ... G. :Bau,&: Is that stated? 
Kr. Pruldent: Yes. 

STRIKE OF STUDENTS' OF DELHI POLYTECHNIO 

JIl. PrtIiClent: The next adjoumment motion (No. 86) is in the name of 
,'Diwan Chaman Lall who wishes to discuss a matter of urgent pubae import-
.&Dee of reoent. origin, na.mely: 
"The strike of 758 .tudents of the Delhi Polytechnic." 

Shrl Sa.tys. Banyan SIDh&: (Dhari)ha.nga cum Baran: ~on M a dan . 
,Before giving your ruling, I wish to say that I had a ta.lk with the Leader of 
the House............... . May I request either of these members to make a 
;2tatement on this before you give your ruling. 

Mr. lI. AI&! Ali: If I may remind you that when this motion came up 
.last 1 think a notice of it was given by Sardar Mangal Singh-some dis-
·CUSSiOll ensued a.nd Sir John Sargent made a statement and my honourable 
: friend, Sri· Prakasa said that negotiations were going on between Sir John 
.SSTgent and himself and that Mr. Sri P.rakasa himsea was negotiating on be-
half of the Polytechnic Institute and it was suggested that in view of the 
··delicatp nature of these negotiations it would be better if the adjournment 
motion was held' over, and it was postponed pending the negotiations that 
were going on. We should like to know what has happened to these nege-
; tiatiouli before we can say one thing or angther about the subject. 

JIr, Prelident: I will just correct a slight misstatement in what the 
.Honourable Member has said. We had before the House the motion, I be-
.Heve No. 70, standmg in· the name of the Honourable Member, Sal'dar Mangal 
.Singh. Then it was that I rem8'1'ked that a similar motion is a.lso coming 
later on and we held over No. 70 just-with a view to see that, by any dis-
·CUS8.l01l in this House a position is not created· which would interfere with a 
,pelWeful settlement of the situation. That is how it was held over. 
Mr. Kanu 8ubedar (IndiOOl Mercbants' Chamber and Bureau: Indian Oom-

mel'ce): May I bring to your notice that on my prompting my friend Chaman 
Lall got up and you said you would permit either party to move this motion. 
1Ir .•. Asaf.All: The point is thatSardar ;l'bngal ~ ng '  motion, after 

a n~ been mlmitted·, was held over to await the reswt of these negotiations. 
~ e motion still stands. It still stands and it should be called up at 4 o'chck 
·unless we know something about the result of the negotiations which may 
,satillfy the House that the result of the negotiations is reasonable. . 
The Honourable Str J:dw&l'd Bentball (Leader of the House): I suggest, 

:;Sir, that if the records are searched ............. .. 
• r. PreSident: The Honourable Member is committing a slight mistake. 

·'rho Iliotion was not admitted. The question for leove oame up. I read the 



KonON )'OK ADJOUBNJlBNT 603 

motion. Before admittiug it, this point of postponing it in the interests of a 
settlement arose and therefore the whole matter was held 'over. One thing 
oould be said that if that matter was held over bv common consensus of 
()pinion in the House or by the Chair, it would not -be fair to the Honourable 
,Sardal' Mangal Singh t.hat it should· not be again postponed till such time as 
11e is able to remain present ill the House. I do not find him in the House 
today. 

lIr .•. Ala! All: SlI'rdar Mangal Singh could not anticipate the cominl;! 
up of this motion today, and as you have suggested, it would be perfectly fllir 
if this motion was held over for say. another d1lY, pending a report of the 
1'esult of these negotia.tions. We do not know what has ha.ppened in the 
meantime. 

,lfr. PreI1de1lt: What is it, that Mr. Sinha wants to say? 
Shri S&tya lI'arayan SlDh&: I have given notice of a similar motion. 

The HOD01U'&ble Sir :ldward B8IlthaU: I may respectfully say that you 
bll'Ve just ruled that if an Honourable Member is not in his place the adjollrn-
ment motion will not be moved. Neither of the two members is in his place. 
There is however another motion by:!\lr. Satya Nurayan Sin'la on the samo 
subject which will come up later. 

Kr. M • .Ala! All: I object to what the Leader of the House has said fot 
the reason that according to your ruling a member who gives notice ~  an 
adjoW'nment motion-and mind you Sir. this ruling has been given today-
mayor may not be in the ;House at the time its admissibility is being con-
sidered. 'l'he original position was different when you suggested that thili 
particu:ar motion should be held over, pending the discussions that were goUig 
on between Sir John Sargent IJIld Sri Pruasa. We must know something 
about the result of these negotiations belore the question of the adjournment 
motion can come up again. 
Shri Sr1 PrakaBa (Benares and GorakhpuJ: Divisions: Non-Muhammadan 

Rurulj: You have also said that the special circumstances of each case will 
be taken into consideration. These are special circumstances here which 
must be considered. 
Kr. President: ;My ruling is very clear on the point. If a Member is absent 

no other can ask for leave to move the adjournment motion. Thst is very clear. 

Kr.' •• Aaa1 Ali: From toda.y I 
lIr. President: :From today. And if I have come to the conclusion today. 

it shculd be retrospective a.:so in application. But that is a different matter. 
The rtlal point of difficulty which I feel. on account of the absence of Mangal 
Singh is, that, on the day that he was present to ask for leave, he was in-
duced into B course of cOllduct of PORtponing the taking up of the considera-
tion of that motion on the assumption that it would be taken up along with 
this motion and 1 suggested the course ot postponement just to give some 
time to see that the negotiations proceeded peacefully without the interference 
of ally heat or a.rguments in the debate. Sardar Mangal Singh could not 
expect thut his motion would· come up today. So the only course which I 
would suggest to the House (and of course with the agreement of all sides of 
the House) is that we take it up at a later date. 

As regards the suggestion of the Honourable the Leader of the House, I 
may point out to him Il.!lother diffiCUlty whICh mlty arise. According to the pre-
vious rulings in this House, il this motion is not taken up now, it will be urged 
thut t ~ urgency of the matter has ceased by lapse of time. 
The Honourable Sir Edward B811t.b.&U: My suggestion would be to take up 

Mr. Satya Narayan Sinha's adjournment motion in priority to the others. which 
stand higher on the list. We are prepared to deal with the matter here and now. 
Mr. Sasanka Sekhar Sera! (Presidency Division: Non-Muhammadall Rural): 

I rise on B point of order, Sir. You have observed that your ruling may have 
retrospective effect. I agree that even if it has retrospective effect, it will 
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[Mr. Sasank. Sekhar Sanya11 
not prejudicially affect Sardar Mangal Singh's present motion, beoause 
1 admit ..... . 

Mr. President: Order, order. TQe Honourable Member is not saying any-
thing new. He is merely repeating what I have been saying. 

Kr. Saaank& Sekhar Sanya1: The question of the leave of the House does 
not arise, because of some negotiations between the parties. That, Sir, is per-
fectly-in order. The question ~ \vhet,her it should be discussed t9day at 4 P.K. 
or whether by consent of all the parties the consideration of urgency should be 
waived and the matter taken up later. -

Mr. PresIdent: There is no use entering into all these technicalities. ;Here 
is a suggestion from the Honourable the Leader of the House, that he is prepared 
to give priority to Mr. Satya Narayan Sinha's motion on the same subject 
(which comes later on) and that it may be taken up today. 

Srllut Dhlrendra Kant& Lahirl Ohoudhury (Bengal: Landholders): Sir, there 
is another standing in the name of my friend Mr. Gadgil. 
Mr. President: Practically the subject matter is the.same. So by agreement 

of the House then .  .  .  .  .  . 
Mr. _. AI&f Ali: Sir, in regard to the question of priority. it ia very kind of 

the Leader of the House to agree to give priority to this particular motion but I 
am only thinking of other members who have given notice of their adjournmt'nt 
motion and they may consider their subjects to be more urgent and important 
than this particular subject. Therefore I should not like a new precedent to be 
Cl'eated. It will, in these circumstances, be by far the best to let this motion 
come up in due course. In the meantime negotiations can continue. Sir John 
Sargent will then ha"e time to come to some decision and we shall know where 
we stand. 
Mr. Pre8ldent: The House has practically agreed that this subject should 

be discussed: that is how I think. It is now a question of procedure, as to 
whether we discuss it now or later. But I do see the difficulty which is pointed 
out by the Honourable Member, Mr. Asaf Ali, that we should not give priorities. 
It is a difficulty which we will have to consider. 
Shrl Sri Prakua: There is an additional danger, Sir. At that time it may 

be said by Government that the notice was given long after the urgency had 
arisen. 
Mr. Preltdent: I think the better course would be to take up the original 

motion of Snrdar Mangal Singh. That would be the best solution of the whole 
difficulty. Another additional advantage would be some more time will be 
gained to complete the negotiations. This course will not interfere with i,he 
question of urgency. The only argument that can be advanced is that the 
urgency has ceased. 
The Honourable Sir Edward Benthall: Govemm§jnt will not advance that 

argument. Weare only too anxious to keep to the rules on the one hand and 
on the other to accommodate the views of the House. 
Mr. Prestdent: For the present we keep over these motions. Sardar Mangal 

n~ '  Mr. Dewan Chaman Lan's and Mr. Sinha's. These motions are practi-
cally speaking the same. 8m'dar Mangal Singh's motion is kept over. 
Sll Cowasjt ..,.ebanglr (Kominnted Non-Official): Till when? 
Mr. Pres14ent: Till we are able to dispose off all the other motions. It is 

an equitable solution and the Ronourable Member himself has created this 
exception. Any way, we keep that motion over and the other one (No. 86) also 
has to be kept over. 

EMPLOYMENT OF NON-INDIAN W.A·C. 
Mr. Prealdsnt: The next adjournment motion is No. 87 in the name of Mr. 

Ayyangar with reference to: .. 
"The continued emplovment even after many month. of celAtion of hOitUiti. of N on-

Indian W.A.C. at the COlt of th" Indian Exchequer." 
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. Mr. P. JIuoIl (Government of India: Nominated Official): Sir. I am not; 
qUIte clear as to what exactly the Honourable Member has in mind. I think 
be ~ under some slight misapprehension on this subject. partly due to the 
"Wordmg of his motion and also to various questions on this subject which he has 
:asked to which' I was unable to reply just now. I think. perhaps. I shall just 
-explain the position in full. . 

He refers to a corps, the W.A.C., which he distinguishes from another corps, 
:apparently the W.A.C.I. The W.A.C. is actually a purely American corps and 
there is no corps under the British or Indian governments with those initials. 
I think, however, that the Honourable Member may be referring to the A.T.S., 
-that is the Auxiliary Territorial Service, which is the British women's army 
·service. If that is his intention, the answer is that the numbers of thp-A.T.B. 
in India have always been extremely low. At the moment there are 120, 
altogether, other ranks and officers. 'I'he corps was started considerabl:-., earlier 
·than the W.A.C.I. It had a good three years' start and therefore we drew on 
the A.T·S. to some extent for officers to help us to train the W.A.C.L and for 
·certain other ranks in specialised appointment,s. The number, as I say, is small. 
If, on the other hand, by non-Indian W.A.C. the Honourable Member refers to 
-the European and Anglo-Indian members of the W.A.C.L, they are of course 
"in exactly the same position as Indian members of the corps and no distinctiori 
'is made between them from start to finish. If that is what the Honourable 
Member is referring to, his point is really met by the press note which we issued 
·on the 30th of last month announcing that the entire corps is to be disbanded. 
It is to l?e finally disbanded, we hope, early in 1947, which ineans that it will 
be t~nt all  reduced during the rren~ear. These reductions will takt' 
'place not on a racial basis but on a basis of appointments, aud appointment9 
'will be reduced as they can be filled by other means or abolished. The corps 
will entirely vanish in the course of the next 16 months. I submit therefore, 
'Sir, that the matter is not one of urgent public importance. 

SrI II. .nant a ~ AYYILDgIII' (Madras Ceded Districts and Chittoor:' 
Non-Muhammadan Rural): Sir, I do not want to press my motion. 

Ill. Prealden': The next adjournment motion is in the name of Dr. Sir 
'Zia Uddin Ahmad, about the failure of the Government of India in not removing 
·the restrictions after the cessation of hostilities placed on the export of Indian 
bides and skins and permitting the Governments of U. K. and U. S. A. to 
'Purchase at uneconomic prices fixed by them. 

I see the Honourable ;Member is not here. 

Then there is the motion by Set1a. Govind Das to discuss the dep0tiition of 
-the Maharaja of Rewa. 

The Governor General withholds his consent to this. 

'PaoP(OSED EVACUATION OF VILLAGES IN THE ;PROSECUTION OF THE DAMODAR SCJlEME. 

IIr. Presiclent: Then there is the motion of Mr. Ram Narayan Singh, about 
1:he proposed and· forced evacuation of thousands of people of hundreds of villages 
·of the Hazaribagh, Manbhum and Sonthsl Parganas districts of Bihar from their 
homes and hearths in the process of the prosecution of the Damodar Scheme. 
I should like to know what exactly the Honourable ;Member means by this 
motion. 

Babu :&am lfiLrayan SiDgh (Chota Nagpur Division: Non-Muhammadall): 
'Sir, land acquisition proceedings are going on in some of the districts. In the 
process of the prosecution of the Damodar Scheme, several villages are going to 
'be occupied by the Government and the people are about to be 8sked to cvacuute 
tthose areas. 
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Mr. PreIldent: May I know when the scheme was started and how far it. 
has proceeded? 

The Honourable Dr. B. R. Ambedkar (Labour Member): I would like to 
submit that at this stage there is absolutely nothing to be discqssed. Govern-
ment has no doubt nnder contemp1f1tion putting eertaill dams on the Damodar 
River, which flows through Bihar and Bengal; but with regard to the specific 
questions raised in this adjournment motion, which speaks of forced evacuation, 
all I have to say is this: that we are at a very very preliminary stage: we are 
merely making an inquiry as to how much land would be submerged by the 
enclosure of this water, what would be the area that would be affected. etc .• 
and we are trying to see how many persons will have to be evacuated, the 
nature of their holdings and what rights they have. There is really nothing 
specific; no action has been taken by government at this stage which  could be 
the subject matter of discussion; and what I would like to say is this: that I 
hope when the government has come to some definite eonclusion in this matter 
I shall be able to circulate a paper to the House containing the conclusions of 
government and members can then raise the matter for d ~on in any way 
they like. 

Babu 1tam Narayan Sblgh: My information is that the land acquisition 
proceedings are going on in the Hazaribagh district and they are asking people 
to go away. 

Mr. Prelident: Is the Honourable Member sure that those proceedings sre 
in respect of this very scheme? 
Babu Ram Narayan Sblgh: ~. 
Mr. President: But it appears that the Government has done nothing so lar. 

The Hoa.ourable Dr. B. B. Ambed.kar: Government are merely acquiring' 
some land for the purpose of having access roads. 

:Mr. President: In connection with this scheme? 
The Honourable Dr. B. B. Ambedkar: Yes: they have only sen'ed notices 

in order to prepare some access roads. :No question of evacuation has arisen 

at this stage .  .  .  .  .  .  • 

1Ir. President: The acquisition is for the purposes of collection of data? 

'!'he Honourable Dr. B. B. Ambedk&r: There is no question of acquisition 
at this stage at all. No doubt if government decide to construct certain dams. 
on the Damodar River, certain approach roads must be made for that purpose; 
and for that purpose they have served notices o.n a few people in order. to 
acquire small str:iPs of lan~ for the p rpo ~ of a l ~ roads. As to the speCIfic 
question raised m the adJournmenf I:fl?tlon r.egardmg or~ed e ~ ~tlOn of 
thousands of people in hundreds of villages 10 tbe Hazanbagh dIStrlct and 
Manbhum and Sonthal Parganas, from their homes, it certainly does not arise 
at this stage because government has no idea as to what will happen, if I may 
say so. It is very very preliminary. 

Mr. President: The difficulty I am feeling about this is that. if Govern-
ment have decided that the dams should be put up and if they are taking steps. 
initially for approach roads. what does it matter whether they have been able 
to ascertain or not as to how many people will have to be evacuated, because· 
the dam will be an established fact? 

The Honourable Dr. B. R. Ambedk&r: No: Sir; we are still consulting. 
consultants from outside to help us as to what correct decision we should take. 
I submit it is very preliminary: I can make no statement to the House at all. 

1Ir. President.: What I want to know is. have the government decided that. 
the dams should be put up? 

fte Honourable Dr. B.  B. Ambedkar: It is their project-it is not a fina.l' 
project 8S yet. 
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Sbrl KobaD Lal S&kIena (Lucknow Division: Non-Muhammadan RurAl): 
)lay I understand that it will come up before the House? 

The HOIlourable Dr. B. :a. Ambedkar: It is under examination. We have. 
not yet got the financial sanction for it. 

JIr. President: The position seems to be that it is in a very initial I~age. 

Pandlt Govtnd JI&lavlya (Allahabad and Jhansi Divisions: Non-;Muhammadan. 
Rural): Then the question may arise flS to whether even when the scheme is.. 
not finally adopted and is only in the stage of investigation, the government 
can be justified in acquiring so much land merely for the purpose of making: 
roads for investigation with the result-. that so many people are asked to evacuate. 

Mr. President: The quantum of land to be acquired is not mentioned. They· 
say it is for approach roads. As I understand the position, it is for the pur--
pose of enabling the Government to investigate the matter further. 

Pandit Qovind K&lavlya: I do not know the facts. I take the facts from. 
what h88 been said by the Honourable Member who has given notice, ~nd  I 
should also a~ ~ at pr:ojects of dams in the very nature of things are not bad. 
They are benefiCial proJects. But I am only dealing with the question which ~. 
before you, that, the Honourable Member who has given notice has stated that 
a number of people are going to be ejected and the project has not even been 
decided upon. Is that therefore not a matter which the House might be. 
allowed to take up? 

Mr. Presld8lJlt: What the Honourable Member says_ or believes does not 
seem to be the fact: that appears from the statement made by the Honourable-
Member for Government. The scheme is still to commence: they have decided 
nothing. yet; they are going on with preliminary investigations; and for the-
purpose of these investigations they are having certain approach roads: they 
have not yet decided where the dams have to be put in and they may abandon. 
the whole idea even I 

Babu :Ram Narayan Singh: In view of the statement made by the Honour-
able Member, I do not like to press the motion now. . 

IIr. President: Very Well. ThE:n there ill the motion of Pandit Balkrishna 
Sharma: the Honourable Member is absent from the House; and the subJect, 
seems also to have ceased to be urgent as I read, in the morning papers that. 
Mr. Chatterji has given up his fast. 

INDIA'S CONTRIBUTION TOWARDS THE WORKING CAPITAL 01' U. N'. O. 

Mr. Prelldent: Then there is one more motion of Mr. Mltnu Subedar, about· 
the failure of Government of India to protest against the fixing of India's contri-
bution towards the working capital of the U. N. O. at 4·8 per cent. of the whole, 
or one million dollars, by the Organisation's financial expert,s, as reported in the 
'Hindulltan Timell evening edition of 2nd February Rnd the Statesman of the Srd' 
February 1946. 

JIr. Manu Subed&r: If there is a certain kind of. assurance, ?oming from, 
government I will not press my motion. May I explalD the pOSItIOn? 

1Ir. re tden'~ Yes. 
IIr lIanu Subed&r: If this country hat! to contribute, it has to' give 4'8-
er e~t. But when it gets reparations we get only 2 per cent. To the League 

~  Nations we contn'huted 160 lak?s on a basis of. abo.ut 10 lakhs a year a~e:age  
where as here the starting basis IS .as lakhs, which IS the first and p~e ll~ar  
estimate of this vast organisation, with ahout 8,000 e plo ee t~I  UnIted' 
Nations Organisation. The United' Nations Charter is n?t to be apP.hed t,o us: 
r questions are not even discussed there and I would hke to know If the Gov-

ou ent of India at this stage have committed themselves. If, however, the-
ernm 'Wh' Pd' Government of India say they WIll produce a. Ite aper an gIve us an ~ppor. 
tunity and some definite information and (1~e the House an opportunIty to-
deal with this issue,  I will not press the motIon. 
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Mr. B. Weightman (Secretary, External ARain Department): I think there 
has been n little misunderstanding about this. It is not a matter of a committee 
'having fixed India's annual contribution to the U~ N. O. It is a matter of a 
· committee of the Organisation having proposed to the General Assembly that 8 
· working CIlpit.al fund should be created nnd that member states should be asked 
to make advances. Those advances will be adjustable against the annual con-
· tributions which will be asked for later. 
Now, the scale of those annual contributions will not even come up for consi-

,deration by the General Assembly until the second part of its first sessiotl, 
which we believe in all probability will take place in September; but thia 
· present matter of a working capital fund is merely a matter of 8 temporary 
· advance which will be adjustable at a later date against the annual contributions 
to bl.'! fixed. 

JIr. Il&nu Subedar: Would Government then consider, in view of India'y 
financial stress and India's dire famine condition that this Government should 
not be in a hurry and payout this money. Let the richer nations pay. Pending 
·that, will the Honourable Member circulate a White Paper giving all the infor-
mation on this subject. We do not want to pay these international organisa-
tions which yield nothing for us and certainly as' it is merely a provisional cnll 
'for funds, let those pay who stand to benefit from this international organisation 
· and I want an assurance that the Government will wait for the time being at 
:.alI events. • 

Mr. B. Weightman: It is not possible to give any such undertaking. 
JIr. Preald8Dt.: Does the Honourable Member wish to press the motion at 

'"this stage? 

JIr. lIaIlu· Sub8dar: My col1eagues seem to think that we had better take 
this up at the time of the Budget. I warn the Finance Department that they 
are taking very grave risks in throwing out this country's money in this manner 
:for such purposelJ. I do not press the motion. 

JIr. Pru14ent: The next motion is in the name of Dr. Sir Vijaya Ananda. 
'The Honourable Member is not present. No. 94 in the name of Mr. B.  B. 
'Varma is withdrawn. 

IMMINENCE OF STRutz IN POSTS AND TELEGRAPHS DBPABTJIBNT 

Mr. Prealclent: The next one, No. 95 is in the name of Mr. Gadgil. He 
'wishes to discuss' a definite matter of urgent public importance, vi •. , the 
· imminence of a geaeral strike in the Posts and Telegraphs Department In pur-
· Buance of the decisions taken by eertain Unions. 

I do realise that the matter is undoubtedly of importance. It is undoubted-
'ly of urgency also but the difficulty I feel is that an identical motion, No. 88 
tabled by Diwan Chaman Lall on the 28th January has fallen through. How 
· can this be taken up on the score of urgency? 
Sit ••• v. QadiU: In the intervening period, two other Unions have passed 

· similar Resolutiuns and the fact has been intimated to the Secretary of the 
DepartnJent concerned. I submit the question of not admitting the motion of 
Diwan Cham an Lall does not come in the way of admitting my motion for the 
· simple reason that the situation has worsened after the 28th. The day on 
which I and my Honourable friend ~r. D. K. Lahiri Choudhury gave notice a 
· number of unions have passed Resolutions to the eRect that if adequate satisfac-
'tion is not given by 11 certain date, then a strike notice will be given to the 
Department on the Qth February. The All-India conference of Postal Workers 
"held at Mymensingh on the 25th and 26th December 1945 also passed a Resolu-
,tion that if provision was not made for the revised scales in the Budget of 
1946-47 a strike would be ordered. In today's papers and in yesterday's papers 
we find that unions all over the country are passing similar Resolutions after 
· Resolutions. I think it is a matter not only of public importance but of urgent 
.~ portan e  because from the middle of February right up to the' middle of 
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March there will be elections in most of the provinces. If this department do n~ 
tools, then one can easily imagine what will be the fate of the general election 
campaign. Apart from this, the Department is a PubJic Utility depart ~nt. 
It is worked on commercial Ilrinciples and therefore if I am able to couvmce 
this House that there is enough money left out of which it can satisfy the Jegi-
·timate demands, I think this House should allow this motion to be moved. 

Sir G1U11IIAth Bewoor (Secretary, Posts and Air Department): The motion 
relates to the imminence of a strike. Sir, in the Posts and Telegraphs Dep!lrt-
meot, it is a fact that the Director General of Posts and 'I'elegrnphs has receiv('d 
during the past two IDonths certain Resolutions passed by recognised Posts and 
Telegraph Unions. They refer to a variety of demands and generally conclude 
by saying that if these are not grant,ed the members llIay have recourse to 
direct action. The demands relate mainly to fear of retrenchment, increaHe Jf 
dearness allowallce, revision of scales of pay and better pension conditions. The 
latest of these Resolutions presented jointly on behalf of some Unions .vas 
received only on thc 4th of February. The Director General has brought these 
Resolutions to the notice of Government who have the matter under their very 
careful consideration. I myself have had a number of discussions with the 
President, Vice-President and Secretaries of a number of Unions. The pro-
blems raised in the demands made involve issues of great importance and of 
far-reaching consequence to the whole class of Government servants and to 
Government finances as a whole and not merely to those of the Posts and 
Telegraphs Department. They need therefore very careful on derat ~n. I will 
not deal with any of these demands individually or say how important'tohey Bl'e 
but there is one very important demand which l\fr. G'adgil mentioned in the 
course of his speech. That relates to revision of the scales of pay introduce(l 
during thE,l period 19M1-85 and known usually as the revised scales of pay. I am 
authorised to announce in this House that Government intend to appoint a 
C!ommission which will be predominantly non-official in character to go into the 
whole question of the scales of wages, pensions and other conditions of serviCt) 
for the whole class of Central Government servants, suitable hl posji-war condi-
tions, ns also the question-and this is important-of setting up some machinery 
for negotiation between Government and its employees somewhat on the lines 
of the Whitley Councils in the United Kingdom. As regards the fear of re-
trE\nchment the danger of any retrenchment on a large scale immediately in 
the ;Posts and Telegraphs Department does not exist and no permanent servant 
of the Posts Rnd Telegraphs will be compulsorily retrenched. I hope to issue 
a statement on this subject so far I1F.I the Posts and Telegraphs Department is' 
concerned for the assurance of its employees. As regards the other demands, 
Government will be able to announce their decision in the near future. Gov-
ernment are fully aware of the general situation and of the ~e and  and of the 
reasons for them and as I have said they have the matter under sympathetic 
consideration. In the circumstances I hope it will be realised that there is no 
need whatsoever for any strike by the staff and Government are confident thli't 
the fine record of the P. and T. Department for devoted public service will 
not be affected in any way and that this essential service will continue to 
,he performed efficiently and without any interruption in these critical dlly's. 
In view of this statement; perhaps the Honourable Member will not eRrl' t" 
• move his motion. 

Srljut Dbirendra Kanta Lablrl Ohoudhury: After listening to the Honourabte 
Member, I nm not at all satisfied that any purpose will be served by his stah! 
ment. As a matter of fRct, I happen to be the President of the All-Indin O ~  
and Telerrraphs Union whose Council is to be held todny and we sllnll seriousl;), 
take up "'this matter and the Resolution which was passed at, Mymensingh. t 
I think the Honourable Sir Gurunath Bewoor will bear with me that these Com-
mittees Rnd Commissions have got li.le effect on these points which have just 

been brought before the House. I do not lVllllt togo into the details. 
I p. x. but I want n definite answer as to the time when these matters wnI be ' 
settled. I can say this that last time on a similar matttor J a~ I communication 

• 
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\\'ith the 'I' ~ ~r  {(.r Posts lind Air fHld lifter the assurance that he gave me that 
the mattel' "'ill re ~~ '  sympathetic consideration, what I found was that the 
matt·er did not gt't sympathetie l'ollsideration to the extent that we wanted. IL 
. \Vas a burning question regarding the second grade clerks. The grade was 
abolish ell without gh'ing nn~' re1i(·f to the employees in matters of pay. This time" 
'm,Y Hououmble friend has come up wit,h a statement that the Government will 
give their sympathetic oonsideration, but we want to know categorically from 
'him how much time he will take and in what way he wants to deal with· the 
affairs. The matter i;; 110t n new one. Agitation had been going on for more 
than a year. Time after time deputations of different character have waited on 
the Director Gelleral of Posts and Telegraphs without any effect. The time, 
has now come when the employees have become very impatient and today in 
the All-In din Council a definite decision is to be taken. Before the Coun('JI 
takes thAt decisioll, I wam the Go,'ernment to take this matter in right earnest 
Imd be serious about it. They should not refer to Committees and Commi&sions 
but take n definite step todav to do ~o et ng substantial for the solution of the 
tr?ubles of these unfortunate postal employees. 

Sit. If. V. GadI!!:' Sir, I. do want. to move my motion be.cause we. had 
bittel' experience of ;;uch InqUIry Comnllttees. In 1945 an InqUiry Committee 
was appointed when ~ similar notice was given by the Poona Postal Union. 
The Committee (,ook evidence, but the report has not been published as yet. 
Unless O~'I(' points with respect to this Committee are made clear, it will not 
be in the intf.orests of the employees, on whose behalf I propose to move this 
motion, to agree immediately. I, therefore, re U ~ t you to allow this motion. 
If in the course of the debate we find that t.here is something on which we can 
8ct. up, I may not press the motion to a division. 

Sir G1Il'Wl&th Bewoor: Sir, my only point is this that I want time to settle 
the question of the revision of scales of pay. Government have decided to 
appoint R Commission and it is not a matter which can be decided or any 

• answer gi\'en ill \he course of a debate. 

An Honourable Kember: Why not? 

Sir GurUD&th Bewoor: You could not revise the scales of pay of 120,000 
1Dell ill the course of a debate. I merely mention that these questions are under 
consideration and I think that a debate is unnecessary. We are fully aware of 
the reasons for the demands, but Government has the matter under considera-
tion and I hope to be able to give 11 reply to the Unions. It does not follow 
that because they are threatening (. strike, Government should yield everything. 
Government is prepared to consider fair and just treatment, but I would not be 
able in the course of a debate this afternoon to deal with these demands, 
because, as I have said, the demands are at present under consideration and the· 
debate is not likely to serve any useful purpose. We have had discuss!ons with 
the' Unions and we have got their request before us. We have got their written 
statements AS well as verbal statements and Government has the matter undel 
consideration. The latest resolution was received by us only on the 4th Feb-
ruary. I think in those circumstances Government should be given a sufficient 
time to df'cicle the matter. 

Mr. Prelident: From what has come out, 1 see that there is urgency in the 
matter. The Honourable Member perhaps wants to know the deiinite time in 
'\'I'hich the CommiRRion will come to its conclusions. That is how I under"tood 
the trend of ~ pieaning. Whether the adjournment motion should be moved 
or not in the intprPRts of the employees ~r ·the Government is a matter of pro-
priety which t.he Honourable Members have to decide. I am concerned with 
the importance of the matter, the definiteness of the matter and the urgency 
of the mnttel'. It appenrs that, as days pass on the Rituation is geWng mort' 
and morf' gr:1\'e and the latest intimation was on the day on which this not ~e 
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W(LS given. I am inclined to allow this motion. It will be for the Honourable 
MemberR to decide as to whether they should move it or come to an agreement. 
'1'Iw motillll ",ill be taken up at 4 0 'clock. 

MESSAGE FROM .HIS EXCELLENCY THE GOVERNOR J U~ .  

. lIr. President: I have received a message from His Excellency the Gov-
ernor-General which reads as follows: 

"[" pur.tU11Ice 01 tAa fl"011ilior&e of .ub-.ectiOft (2) of .ectiOA 630 of t ~ GOtIe".ment 01 
India Act, a •• et out in tAe Ninth Schedule to the Goverr&ment of Iradttl ~t  1935, [, 
A,.cltibald Percival, Vilcount Wavell, hereby .ignify tAat [ apprOt1C tAe election by tAc 
Le.gi.'ative A"embl71 of Si,. JluAammad Yamin Khan, C.I.E., a. Deputy p,.uidenc. 01 tAe 
.. aId A IIembly.' , 

NEW DBLHI; 

The 5tl£ February, 1946. 

(Sd.) WAVELL, 
GOt1Cf'flor General 

Shd Sri Praklla (Benares and Gorakhpur Divisions: Non-Muhanvnadan 
Rural): Sir, on a point of order. I draw your attention to the fact that, despite 
the very explicit Standing Order on the subject, Honourable Members opposite 
have a habit of standing when you stand. I think this habit must be discon-
tinued. 

Mr. Presldent: Stray instances do not make a habit. 

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR PLANNING 
• AND O ~  Jt ~  . .. 

Mr. Presldlllt: I have to inform the Assembly that upto 12 N00N on 
Wednesday, the 80th January, 1946, the time fixed for receiving nominations 
for the Standing Committee for the Department of Planning and Development, 
twelve nominations were received. Subsequently, two members withdrew 
their candidature. As the number of remaining candidates is equal to the 
nllmber of vacancies, I declare the following members to be duly elected to the 
Committee for the rest of the current financial year and the whole of the ned 
financial year, 1946-47: (1) Mr. P. J. Griffiths, (2) Sri R. Venkatasubba Reddiar, 
(8) Pandit Govind Malaviya, (4) Mr. B. B. Vanna, (6) Mr. M. Asaf Ali, (6) 
Raja Bahadur of Khallikote, (7) Rai Bahadur D. M. Bhattacharyya, (8) ~r. 
Tamizuddin Khan, (9) Seth YUBuf Abdoola Haroon, and (10) Mr. Ahmed 
Ehrahim Hamon .Tnffer. 

ETJECTION OF MEMBERS TO STANDING COMMITTEE FOR WAR 
. TRANSPORT DEP,ART)mNT· 

Mr. President:·· I have also to infonn the Assembly that upto 12 NOON on 
Friday, the 1st February, only one nomination was received for the eig-hth vacancy 
in the Standing Oommittee for the Department of War Transport. I, there-
fore, declare Khan Bahadur Sharbat Khan to be elected to the Standing Com-
mittee in that vacancy. 

As regards the vacancy caused by the resignation of Mr. ~. Ananthasayanam 
Ayyangar of his memberRhip of this Standing Committee, I have to infonn thp, 
Assembly that upto 8 P.M· on Tuesday, the 5th February, only one nomination 
was received. I, therefore, declare Sardar Surjit Singh Majithia to be alected 
also to this Standing Committee, the election of which is now complete. 

B 2 
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[Mr. President] 
NOMINATION OF MEMBERS TO ~ HOYSE COMMITTEE 

Ill. PreIlcIIIlt.: I have further to inform Honourable Members ..that I nominate 
the following Members to constitute the House Committee for t,he year 1946: 
(1) Sir Mohammad Yamin Khan (Ohairman), 
(2) Mrs. Ammu Swaminadhan, 
(3) Sri M. Ananthasayanam Ayyangar, 
(4) Khan Abdul Ghani Khan, 
(5) Shri Mohan Lal Saksena. 
(6) Babu Ram Narayan Singh, 
(7) Dr. Sir Zia Uddin Ahmad, 
(8) Haji Ahdu!l Rattar Haji IshaqSeth. 
(9) Mr. Muhammad Nauman, 
(10) Mr. C. P. Lawson, 
(11) Sir Cowasjee Jehangir, and 
(12) Sardar Mnngal Singh. 

ELECTION OF MEMBERS TO STANDING COMmTTEE FOR COM-
MERCE DEPARTMENT 

'l'he Honourable Dr. Sir •• A.I1nl Huque (Commerce Member): Sir, I 
move' . 
"That this A.aembly do proceed to elect, in Buch manner a8 the Honourable the President 
.. y direct, nine non-official membel'll to serve on the Standing Committee to advile on 
qbject.B with which the Commerce Department is conC'i!med for the unexpired portion of 
tJie current financial year and the financial year 1946-47." 

".-," Kr. PreIldlllt: Motion moved: 
~. "That thi. Assembly dOJroceed to elect, in such manner as the Honourable the President 
~  . direct, nine non-offici membel'll to serve on the Standing Committee to advise on 
subjects with which the Commerce Department ia conC'i!med for the unexpired portion of 
the current finaDcial year and the financial year 1946-47." 
Sri •• .lD&D.thUaJ&IIAID ArIa,. (Madras Ceded Districts and Chittoor: 

Non-Muhammadan Rural): Sir, may I request the Honourable Member who 
makes this motion to take us into his oonfidence and tell us what was d01'le 
during the past year with the help of this Committee? What subjects of 
importance were placed before this Committee? How far was this Committee 
of any use to him or how far has the Government reposed confidence in thiA 
ComIJlittee? 
The BOIlO1U'able. Dr. Sir •• A.I1nl Huque: I can be quite frank in this 

~atte ~ ' .. ,Last year during May, .June and July nobody knew what the pOlli-
tion _~. to be. Every one was busy at that time in discussions of which 
the Ho . ~ . quite aware. After that the Assembly was dissolved. Previou8 
to that, ~.. t~d for several meetings of the Committee and I remember many 
important· stions of the Commerce Department arising at that time, such 88 
. contributiOrU;:8aJ:' . N. R. R. A. and several other matters, imports and exports, 
were all dist:JUs . ·Last year, to be quite frank, the Committee did not meet. 
Prof ••• ~( .: a (Guntur cum Nellore: Non-Muhammadan Rural): I learn 

there is soon gOing to be Empire Trade Conference or some such conference which 
will be held in London. I do not know whether the Government of India has 
been invited to it· If so, what the agenda is going to be and what is the 
attitude of the Government of India regarding the same? May I know if the 
Honourable Member propose to take this committee into his confidence before 
the Government finally decides upon this matter in regard to the agenda and also 
in regard to the attitude which they will adopt there. It is quite possible that 
imperial preference might ajlain be brought up there for discussion. That is a 
subject on which India holds very strong views. The House has expressed its 
disapproval not once but repeatedly on the infamous Ottawa duties and prefer-
ences. Therefore, I suggest that this House ought to be given an assurance 
that this Committee wil1 be taken into the fullest confidence in this matter. 
'l'he BoDoarable Dr. Sir •• A.I1nl Haque: It is very difficult for me at this 

stage to give an answer off hand specifically regarding one particular item. I 
~l ~rta nl  comply with the wishes of this House in on ~lt ng this Com-
rruttee lD as many matters 88 po8sible. 
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!troI. H. '(1. B.a.a: This is a matter of outstanding importance. It is not 
y day that such an important matter comes up before the Commerce Depart-
t. ~ter all the Commerce Department has got to deal with this matter in as 
lUS n~ded a ~anner 8S pO!'lsible. I sincerely trust that the Honourable 
?oor Will find It possible to give an assurance to this House that on ".his 
lcular matter he will certainly take the committee into his confidence in ,. 
~ e BOaOurable Dr. Sir X. Alliul Buque: As I have answered already, I 
I bear the wishes of the House in mind. . 

1Ir. President: There is an Amendment to this Motion. 
bji ... bdUi Sattar Baji Ishaq Seth (West Coast a~d NiIgris: Muhammadan): 
I move: 

rhat in the original !\lotion for the word 'nine' the word 'ten' be substituted." 

IIr. Prealdlnt: Amendment moved: 

That in the original Motion for the word 'ninc' the word 'ten' be substituted." 

l'he HOIlOIU'able Dr. Sir II ..... 11111 Buque: I have no objection if that would 
dy the House. Last year, I increased the number. This year, again one 
'e is asked for. I have ·no objection. .  . 

llri X. ADmth.aaayanam "'nmpr: May I submit, Sir" we have got a num-
of motions relati.ag to Standing Committees for various' ·Departments. I 
lId like, Sir, that before each one is moved, a statement is given to the House 
ut the activities in which the Committees engaged themselves in the previoU$ 
r. Otherwise, with a plain (·,harter like this, it is useless for the AsseIl!bly 
rote particularly in view of the fact that during the previous year this COIL-
tee was completely in the dark. 

rile JIoIlourable Dr. Sir II. AIlIul BuquI: My difficulty was this. In the 
nous year, I consulted the members. In at least one or two matters, 1 
tember distinctly the Members were not able to give their own opinion. They 
ply said that they would abide by whatever the Party decided. 

Mr. PresIdent: The question iR: 
'That in the original Motion for the word 'nine' the word 'ten' be substituted." 

The motion was adopted. 

Mr. Pr8I1dent: The question is: t 
'That this AB8e11lbIy do proceed to elect, in such manner as the onOUra le~ President. 
diNct, ten non-official members to serve on the Standing Committee ~ advise on 
ects with which the Commerce Department is conei9rned for the unexpi' portion of 
cnrrent financial year and the financial year 1946-47." 

The motion was adopted. I 

'fhe Afolsemhly then adjourned for Lunch till Half Past T'wol/l the Clock. 

'rhe ARsemhlv reussemLled nfter Lunch at Half Past Two of the Clock, 
. President ('the Honourable Mr. G. V. Mavalankar) in the Chair . 

. ECTION OF MEMBERS TO STANDING COMMITTEE FOR INDUS-
TRIES AND SUPPLIES DEPARTMENT 

The BODOurable Mr. A ..... Waugh (Member for Industries and Supplies); 
, I move: 
'That this Assembly do proceed to elect, in such manner as ~ e Bonou!able the r~ dent. 
direct, eight non-official members to serve .on the tandl~g !JommltWe to ad:Vlse on 
E'cts with which the Department of Industrtes and Supp!les II on erne~  durmg the 
,pi red portion of th\l current financial year and the finanCial year 1946-47. 

1Ir. Plesldent: Motion moved: 
'That this Assembly do proceed to elect, in such manner as ~ e Bonol1!'able the r~ dent 
dil'e(.t eight non-official members to serve on the Standmg CommltWe to adVIse on 
C(.ts with' which the Department of Industries and Supplies is concerned during the 
'pil'ed portion of th.., current financial year and the financial year 1946-47." 
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8hrl Satra Karayan SiDha (Darbhanga CUlIJ Saran: Non-Muhammndnn): Sir, 

I move: 
"That. in the original mot.ion for t.he wOl'd 'eight.' t.he word 'ten' be subst.ituted." 

111'. PreIlcIeD.t: Amendment moved: 
"That in the original mot.ion for the word 'eight' the word 'ten' be substituted." 

The Honourable 1Ir. A. A ........ : Sir, 1 am prepared to accepti the 
amendment. 

1Ir, Prelt4ent: The question is: 
"That in t.he original mot.ion for the word' 'eight' t.he word 'ten' be Bubstituted." .,'. . .. 
The motion was adopted. '" 

1Ir. PreIlcleD.t: The questiGw 1 ~ 
"That this Auembly do proceed to elect, in BUch manner at! the Honourable t.he President. 

may direct, ten DOn-ollicial membe", to serve on t.he Standing Committee to advin on 
aubjec:ta with which the Department. of Induatl'iea and Supplies is OOIlcerned daring the 
unexpired portion of t.hO) cunent financial year and the financial year 1946-47." 

The motion was adopted. 

ELECtiON OF MEMBERS TO IMPERIAL COUNCIL OF AGRICULTURAL 
RESEARCH... ,-

Sir Ph ••• Darept (Secretary, Agriculture Departrhent): Sir, I move: 
"That this Auembly do lroc:eed to elect, in IUch maDDer aathe Honourable t.he President 

Dl4'y direct, two memberl 0 tee ..bBembly to lIervll on the Imperial Council of Agricultural 
BelMareh and ita GoverniDc Body." 

111'. Prelideut: Motion moved: 
"That this Assembly do rroceed to elect, in such manner aa the Honourable the President. 

may direct, two members 0 the A8lembly to serve on tlie Imperial Council of Agricultural 
ReMrch and ita Governing Body." . 

Sri M. ADant.hUaJ&DaID An'qar (Madras Ceded Districts and Chittoor: 
Non-Muhammadan Rural): Sir, this Imperial Council of Agricultural Research 
has not improved the agriculture of this country and it has not extended ita 
research throughout the length and breadth of this country. We have not had 
any tangible results of that research at all. Whatever researches have been 
made up till now, there was no occasion for those researches to be tested and 
put into action in the past five years. The Honourable Member. from year to 
year has been moving this House for the formation of a committee of this House 
to advise the Imperial Council of Agricultural Research but he has not taken 
this HQuse into confidence as to what results have been achieved and how far 
they have been given effect to by this Government. I really want that when-
ever any Honourable Member moves for the formation of a Standing Committee 
he should circulate a paper or make a statement on the floor of the House as to 
what has been done, what is proposed to be done in the coming year and 'what 
sort of advice is required. I want this particularly for this Imperial Council of 
Agricultural Research. I am afraid it has been receding into the background; 
it has not been pulling its weight or doing enough in the critical days through 
which our country is now passing. I want an answer in regard to all this from 
the Honourable Member who moved t.his motion. 

Sir PherGI. Kharegat: Sir, I shall be very pleased to lay on the table of the 
HOII"c n report on the work of the -Imperial Council. In fact, an nnnual report 
is published every yeAr and my information is that A Mpy is plaC'ed in the Lihrflr,v 
of the Hou!:e. But. if it is desired that every Member should be supplied with a 
copy that shall be done in future. . 

Sri II. AnanthaaaYIDIm A"&DIar: What I want to know particularly is, 
what is the kind of co-operation that is required from this committee to be 
?lected and how this co-operation is to be given, how many meetings were called 
m the last year and.what oppor.tunities were given to the members, etc. A 
statement may be circulated on these points and I want my Honourable friend 
to enlighten us on them. 
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Sir Pberose Daregat: Sir, I am afraid there is some misunderstanding here. 
rl'he HOl\ourable Member is rderring to 'a Standing Committee. This is not a 
Rtanrling C'omm:Uee; thiR is lhe Governing Body of the Imperial Council of 
Agricultural Research and the House has simply to elect two n.V>o'l1hers to servo 
on that Governing Body. 

Mr. President: The question is: 
"That this Assembly do proceed to elect, in such manner as tht; o.~o ra. le the ~l'e dent 

may direct, two members of the Assembly to sene on the Impenal Council of Agrlcultural 
Rewarch allrl its Go\'erning Body." 
The llIotion was adopted. 

ELECTION 01<' MEMBEHS TO STANDING COM.MITTEE FOR INFORMA. 
TION AND BROADCASTING :: ~  

The Honourable Sir Akbar Hydari (Member for Information and Broadcast-
ing) : Sir, I move: 
"That this Assembly do proceed to elect, in such manner as the Honourable the President 

may direct, five non-official members to serve on the Standing Committee to advise on..-
subjects ill t,he Department of Informntion and Broadcasting for the unexpired portion of 
thu current financial year 194546 and for the financial year 1946c47." 

Ill. Prell1dent: Motion moved: 
"That this A88embly do proceed to elect, in Buch manner as the Honourable the President 

may direct, five non-official members to serve 011 the Standing Committee to advise on 
sU:bjects in the Department of Information and Broadcasting for the unexpired portion of 
th'03 current financial year 1945-46 and for the filfancial year 1946-47." 

8hri Satya Barayan SiDha (Darbhnn,;a clIm SnrLlJ1: XOJl-:\fllhalllmH[nn): Sir, 
I move:-
"That in the original motion for the word 'five' the word 'ten' be substituted." 
Ill. President: Amendment moved: 
"That. in the original motion for the word 'five' the word 'ten' be substituted." 

The Hono1U'&ble Sir Akbar Bydari: Sir, I accept the umendment. 
Prof. B. G. Kania (Uuntur cum ~ellore: Kon-:Muhanllnadan Ruml): H1r, 1 

wish to make one submission; I am sorry I did not make it earlier when t ~ 

motion was first put. I find that in the provinces the practice is for Government. 
to supply their various administrative and other reports dealing with general 
problems to every member of the legislature. Buthere unless a ml!mber special· 
ly asks for a particular report after coming to know that such a report has been 
pubiif.hed, it is not supplied to him. And it so happens that eVen when a mem-
ber asks for the report he is told that he has to apply in the uf;ual way to tho 
Mallager of Government Publications who will supply Oil" payment, and so on, 
with the result that most of liS are hnndicapped fOl' wl1nt of Ul'oper literatur,) 
and illformation. It !Day suit the cOllvenience of Government to keep I\S 
maIly of us as possible in as much ignorance as possible ill regard to tho acti-
vities of their various departments; but I would certainly like ~o  Sir, to 
strengthen our plea that Government should, as far as possible, place their 
published reports at our disposal. If they can legitimntely plead shortage 
of paper or any other difficulty they may at least take the trouble to inform U8 
what reports have been published so that those of us who are interested in any 
one of those reports may write to them and get it free. . 

Sri II. Ananthasayanam Ayyangar (:Madras Ceded Distril'ts and Cbittoor: 
Non-Muhammadan Rural): In addition to that I will show how absurd the 
conduct of Government is in this matter. I have been writing to various depart-
ments to supply me with these reports so as to enable me to address the House 
much better. They would say that many of them were not available, and after 
two years we would get an intimation from the ~r lnag~ of Civil Publications, 
Delbi. that. those reports which we wanted while they were current were all 
there a"nd at our own cost we could earry them home. But by that time they 
have hecome out of dat€. Instead of repeating that mistake I suggest that 
Honourable Me er~ on that side would do well to circulate these reports to 
Members: By that,. Government which are spending 400 to 500 crores are no~ 
going to lose. 
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The BOIlOurable SJr Akbar B1d1d:. In so far as my two departments of 
Infornlation and Broadcasting Ilnd -Planning and Developm&lt are concerned, 
it is not my wish to keep Honourable Members in the dark, and I shall be glad 
to have a statemenl. prepared of the !wveral publications of the two departments 
which are for sale. Honourable Members can then tick oft the publications 
they wnnt and they will be sent to them free of charge. 
Sri •• Anu\bata1&II&ID AnlDlar: I hope other Honourable Members 

\youla also do likewise. 

Mr. Prealdent: I. may add that in Bombay, this is the practice: A circular 
is sent to Members mentioning all the publications which Government publish -
from time t,o time-report,s and such other things-and then Members are 
requested, as the Honourable Sir Akbar Hydari has just said, to tick off the 
publications each individual Member is interested in. and then those publica-
tions are supplied to him regularly free of charge without waiting for any 
requisition on his part. 
Sri '1'. A. BamaJingam Ohettlar (Madras: Indian Commerce): The snme 

practice is followed in Madras also. 
PaDdlt 'fb.aJmr Du Bharpva (Ambala Division: Non-Muhammadan): This 

was the practice in this House also with regard to Railway Reports which were 
made available on application. 

1Ir. Pr88ldelLt: The question iEi: 
"That. 'in the original mot.ion for the word 'fivt" t.he word 'ten' be substituted." 
The motion was adopted. 
1Ir. Pr8sldeD.t: The question is: 
"That this ABBembly do rroceed to elect, in such manner as the Honourahle the President 

may direct. ten non-ofticia members to serve un the Standing Committee to advise on 
suiljects in the Department of Information and Broadcasting for the unexpired portion of 
th'" current financial year 1945-46 and for t.he finnncini year 1~7.  

The motion was adopted. 

Mr. PreIldellt: I have to inform Honourable Members that the following 
dat,es have been fixed for receiving no n~t oll  and holding elections, if neces-
sary. in connection with the following Committees, namely: 

1. Standing C'.ommittec for t.he Department of 
~er e. 

J. Standing Committee for the Department. of 
Ind1l8triee and Suppliee. 

3. Imperial Counoil of Agricultural Research 

4. Standing Comn itt.ee for the Department of 
Information and Broadcasting. 

Dat.e for 
DOIQination 

11·2·1946 

11·2·1946 

11·2.1946 

Dat.e for 
election 

13·1·1946 

13·2·1946 

14·2·1946 

14·2·1946 

The nominations for all the four Committees will be received in the Notice 
Office upto 12 NOON on the dates mentiuned for the purpose. The elections, 
which will be conducted in accordance wit·h the Regulations for the holding of 
elections by means of the single transferable vote, will be held in the Assistant 
Secretary's room in the Council House, between the hours -of 10-30 A.M. aud 
1 P.M. 

ELECTRICITY (SUPPLY) ·BILL. 

'!'he BOIloura.ble Dr. B. B. Ambedkar (Labour Member): Sir, I move for leave 
to introduce a Bill to provide for the rationalisation of the production and supply 
of electricit)', and generally for taking measures conducive to the electrical 
development of India . 
• r. Prelldent: The question is: 

~t len\-" hp !rranted to introdu("e a Bill to provide for the rationalisation of the 
nrodll:ctJon Bnel ~ l'pl  of I'lrctrieity. and generally for takin!: meaBures condu('ive to the 
ele~trJ al dp.veloprnt>nt of India." • 
The motion was adopted. . 

The Honourable Dr. B. B. Ambedk&r: Sir, I introduce the Bill. 



TRANSFER OF PROPERTY AND SUCCESSION (AMENDMENT) BILL. 

The Honoara'ble Sir AIo1r& BoJ (Law Member): 1 move for leave to intro-
duce a Bill further to' amend the Transfer bf Property Act, 1882, the l[indu 
Disposition of Property Act, 1916, and the Indian .Succession Act, 1925. ' 
Mr. Prea1dent: The question is; . 
"That leave be granted to ntrod ~ a Bill further to amend the Transfer of Property 

Act, 1882, the Hindu Disposition of Property Act, 1916, and the Indian Succession Act, 
1925. " 

The motion was adopted. 

The J!oJloDr&ble Sir .AIok& Boy: Sir, I introduce the Bill. 

INSURANCE (AMENDMENT) BILL 

fte Honourable Dr. Sir •• .utzul Huque (Commerce ~e er : Sir, 1 
move: 
"That the Bill further to amend the Insurance Act, 1938, be taken into consideration." 

Sir, it was in November 11:144 that the Bill was first introduced in the 
Assembly and after a full debate referred to a Select Committee; ·Amongst 
the present Members of the Assembly Mr. Sotyanarayau Sinha, Sir Muhammad 
Yamm Khan, Mr. Essak Sait, Mr. Nauman, Mr: ap an~Mort er and Mr. 
Gwilt were members of that Select Committee. Others, but no longer in thi" 
Assembly, were Sir Vithal Narayan Chandavarkar, Sir Abdul Halim Ghuznavi, 
Mr. N. C. Chunder, Mr. T.  T. Krishnamachari, MI'. Akhil Cha.ndra Datta, Sir 
Bhagchand Soni, Mr. Abdul Qa.iyum, Mr. Hooseinbhoy A. Lalljee and Mr. 
Bhulabhai Desai. I should acknowledge here the valued work -done by those 
who are not in our midst today, specially at the Select Committee stage, and 
I should specially like to mention about thp, great help and assistance we had 
received from Mr. Bhulabhai Desai, the distinguished Leader of the Opposition 
in the last Assembly and an eminent lawyer of All-India fame. The Bill was 
very carefully considered at the various sittings of the Select Committee in 
January 1945. While the Select Committee substantially agreed to the main 
features of the Bill, either in their original form or with a few minor changeR, 
a few new features' of far-reaching importance were introduced at the Select 
Committee stage, the most important being two clauses relating to 1imitatio'l 
of overall expenSAS of both life and non-life o pan e~. As borne out by the 
Report of t ~ Select Committee, there was a sharp difference of opInion in the 
Committee on this point, and it was a subject of minutes of dissent for somp-
reason or other from almost every member of the Committee; even those who 
were definitely in favour of the principle of overall limitr.tioll suggested in 
their notes to have the figures recommended by the Select Committee furthp.r 
invelltigated. 

The Report of the Select Committee was presented to the House on the 
11th February, 1\)45, and Government were anxious to proceed further with 
the next stage of the Bill and take up aU the provisions of the BiH 88 recom-
menrted by the Select Committee excepting the two new clauses added at the 
Select Committee stage, and which were both controversial in nature. But 
llnfortunntely the Budget discussions, voting of grants and other business of 
the Assembly filled up al o ~ the entire time-table and there was not enough 
time left. for further consideration of the Bill within its time-limit fixed for the 
last Session of the Assembly. 
In the meantime, the attention of Government had been drawn to (~erta n 

evil trends in the management of insurance companies, prejudicial to the best 
interests of insurance business in India. Governmf'nt immediately appointed 
a committee under the Chairmanship of Sir Cow8sjee Je~ang r with Mr. Wajahat 
Hussain-the Deputy Governor of the Reserve Bank who unfortunately died· 
sometime ago and was Il great loss-Sir Alan Hoyd, Sir George Morton, MI'. 
iK. R. P. Shroff, Mr. J. K. Mitter and Mr. Vaidyanathan, Superintendent of 

( 617 ) 
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Insurance, as members of the Committee. That Committee submitted its report. 
to Government sometime in July 1945, and in accordance with the recommenda-
tions of this Committee, a Bill is being drafted which, 1 hope, to bring before-
the House as SOOll as possible. As the new clauses introduced at the Select 
Committee stage of the Bill I introduced hi 1944 focussed a ~ood deal of atten-
tion frop} insurance interests in India and were not free from certain amount 
of controversies from a section of Insurance interests, I have excluded these 
two clauses from the present Bill, so that the present "Bill may deal as far uS 
possible with more or less non-contentious items or clallses tnat were generally 
agreed to by the last Select Committee. I propose to incorporate the two new 
sections which are subject matters of controversies at the eecond Bill which I 
propose to introduce as soon as possible. 

Since that time our attention has also been drawn to certain other flaws and 
lacunae, more or less of a minor nature, and opportunity has been taken <:,0 
include a few clauses to remove them with a view to clarifying some of the 
provisions. of the main Act. 

The present Bill also introduces two or three new proposals which I hope 
will be agreed to by the House and some of them very urgently necessary. 
Under the Indian Insurance Act, the !::luperintendent of Insurance must be a 
quaUfied actuary. Unfortunately the number of qualified actuaries is extremely 
limited, only about 15 in the whole of India, and all of them are ill most respon-
sible positions in Insurance companies and it is almost impossible to get a suitab!e 
man from amongst actuaries with experience and knowledge to fill t'1is very 
important post. I am grateful to the Oriental that at a critical moment in war 
time they came to our assistance and let us the services of Mr. Vaidyanathan. 
Mr. Naidyanathan has been an asset to us and I wish to take this opportunity 
of placing on record his invaluable service to the cause of insurance in India. 
But it will not be possible for Government to have the services of Mr. Vaidya-
nathan after March next and it was with extreme difficulty that we have 
an~ged to keep him on till the end of March. We have tried our best to find 
out some suitable person after Mr. VaidyanathllD's eminent services with his 
experience and talents, but without any success, and 1 am sure the House 
will not desire me to get the Superintendent of Insurance from abroad. I am 
advi"l:ld, after consulting the best insurance opinion that the time has come 
when with actuarial assistance under him it should be possible for the Supenn-
tendent of Insurance to administer the Act, even if he himself is not an 
actuary. Some of the most intricate technical, financial and economic places 
are being ably manned by Indian personnel as recruited from the various 
services or from the public life of this country. The Governor of the Reserve 
Bank is from the Civil Service, and I do not therefore see any reason why we 
should not be able to find a suitable Indian for this post, even if he is not an 
actuarv himself. Government therefore feel that the relevant clauses of the 
Act should be urgentlv modified to enable us to appoint a suitable Superinten-
dent of Insurance. Necessary provisiop has therefore been made in the present 
Bill to incorporate an amendment 'on this point. 

Sir. another new, proposal relates to the stage when the Superintendent of 
Insurance can step in t.o ensure better manag-ement among the insurance 
companies. Under the Statute, he can under Section 22 question the valuation, 
and under SeC&iOll 33 he has powers to order an enquiry into the affairs' of the 
compllny under certain contingencies. But he has no power, as the law stands, 
to step in to correct the affair>! of any company at the proper stage. In fact, 
he caT! only exercise his power after aU the mischief has been done. It will b'J 
realiv.ed that in the long run the Roundness of insurance business depends c,n 
the, rntes of premia and the conditions on the hasis of which these insurance 
contracts are issued. If premium rates on which the working of a company 
depends .are unsound, the result of the valuation will be naturally such as to 
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n o ~ ultitnately the exercise of power under SectiGll 22 by the Superintendent 
of Illsurance. That happens at a later stage wheu the wrong as I have said 
has nlready beeu done. It has recently come to our nOJice that some companies 
have been quoting special reduced premium rates for special classes of policy-
holders, e.g., "Directors and their friends". In one case, the House will be 
surprised to learn the category was further improved upon by the inclusion of 
"acquaintances" also in the list. All these discriminatory and unfair rates 
of premium must naturally affect the soundness of the company nnd ultimatel.v 
its valUAtion. It is therefore proposed that the Superintendent of Insurance 
should have some power to have the rates of premia and conditions on the 
basis of which insurance contracts are issued to be certified by an actuary 
approved bv him, if he has reasons to hold that the original rates are priml' 
facie IlT1woTlmhle. This will avoid the necessity of questioning a valuation 
under Rertion 22 at a later ta~e and wUl obviously give an opportunity to the 
insuranr!' o ~ n e  to rectifv their defects at an early· stage. The relevRut. 
clallf\e of the BIn F,eeb to secure this end. 

Another minor addition, purely of II. formal nature, is proposed to give power 
to the Ruperintendent of Insurance to issue duplicates of registration certificates 
,ou payment of a fee. Insurers themselves sometimes desire more than one 
copy as ori'!inRl certificates may be mislaid or lost or the companiec; them-
selves may deRire to' have duplicate copies exhibited in their Branch offires. 

The next chanO'e is to allow commission to an agent who may revive a lapsed 
policv when he is himself not the agent who actually secured the original 
polic)" -Olel agents sometimes do not pursue tbeir policies and the proposed 
section nrovides that it will apply only in case of genuine lapse. In other words, 
it cannot be revived without a fresh medical examination and thllt only after-
giving prOTler notice to the original ajlent, aDd therefore it should be possible 
for another agent to revive a lapsed policy. 
Sir, the present law also provides for penalty to an  agent for offering rebat'3B. 

or to anyone insuring his life accepting such rebates. But the pennlty is very 
small to be in any way effective. In fact, the penalty is only Rs. 100 for the 
agent and Rs. 50, for the man who has insured his life. It is an open secreft 
that in spite of this penalty the rebate trick has been going on all through and 
it has been represented that the penalty in both cases should be substnntially 
increased and necel':sary provision has been made in the Bill to that effect. 

Barring these few additions, the present Bill is practically the same as th0 
old Bill, omitting, 8S I have said before, the clauses about the limitation of 
overall expenrHture. But as most of the Members of the House are new, I 
should like this opportunity to explain a few main provisions of the Bill. 

Firstly, the provision about the separation or earmarking of the investments 
.tepreseutlLlc; w .... , Bssets of tife insurance policy-holders: Honourable Members 
are aware that the insurance company may be either a life insurance company 
or a composite company representing fire, marine, accident and other contracts. 
But whatever may be the nature of the company, the life insurance fund is 
in the nature of a trust and should always be available most readily and nO-OIl& 
shoulel he ulloweel to play with that money if the interests of the policy-holders' 
are to be protected and safeguarded till their dues mature. But a composite. 
companv, representinjl fire, marine or accident may invest its life funds in non-
life vent11lAS and that it may have to incur serious loss and may meet even' 
with diSAster in the long run upon its non-life business. Anything that pre-
jmlices thA interests of the life policy-holders must be scrupulouRly safegunrdec? 
so thnt. nn t'/isAstAr or loss in any non-life business mav affect the interests of 
the lifA nnHr>v-hoMers, such 89 it may possibly be in marine, Rrcident or firl'l 
husin£::s!': 1\ "'Ain if a pllTelv life insurance comnanv ~oe  into liouidation its: 
other Cl'orHt<'ll'S who are not nolicy-holders should look to ihA reaHzRtton of ,their 
dlle~ onlv mm the nBf<ets of the comTl8ny outside the fund r lnre ent n~ the lifa-
inS11l'Ance interests. They cannot iJnpinge in any way UpOD the interests of t ~ 



LEGISLATIVE ASSEMBLY [7TH FEB. 1946 

[Dr. Sir M. Azizul Huque] 
life policy-holders. This was exactly what was recommended by the Cla'uson 
Committee in the United Kingdom. , It strongly advocated this course being 
adopted. Recent legislntioll in tbe Commollweoltb of Australia have also 
provided for this. In America, in fact, the Government bave gone furtber. A 
-company transacting life bnsiness is prohibited from transactiDg any other type 
of business. including other types of insurance business, so that any bad 
trading n~er an,v class of business may not in Bny way adversely affect the 
interests of the life policy-holders. This was alRo the idea behind legislation in 

3 P.lK. 
fund shouM be separately eannarked and separately invel1ted, AS 
191\8. namelv that tbe investmentl1 representing the life insurance 

would appear from the Notell on Clauses which form thE' Annexure to the Bill 
as orieinll.l1y introduced. But the section. BII it stands at present. does not 
achieve this end. The clause in the present Bill onlv seeks to ensure the posi-
tion so that tbe life insurance fund. may be separately in,vested and enrmarkad 
as fllnds which cannot he touched upon by lIny other class of business or in any 
other transaction. 
Secondly. there has recently been a tendency among insurance companies 

transacting life business to expand into other classes of business. While this 
should hot in any way be discouraged, it is only reasonable that t e~' should 
not be allowed to transact other classes of business before they are able to 
brillg up their life insurance fund to such a size as would cover their liability 
to their life policy-holders. Otherwise a composite company would start with 
a deficit to its life policy-holders. The life policy. holders of a company which 
"transacted only life husiness at the start naturally look to the original share 
capital as a security only to the life policy-holders: but once other classes of 
business are entered into the share capital would then provide joint security to 
all classes of policy-holders and to that extent the fund to which the life policy-
'holders will look to, should adversity set in, is diminished. The present Bill 
therdore proposes to raise the life insurance fund to an amount equal to the 
liabilities under life insurance policies before an insurance company may be 
permitted to undertake any other class of insurance business. namely fire, 
accident and marine. 
Thirdly, there have not been a few cases in which a company transacting 

life insurance business was prima facie unable to meet its liability towards life 
policy-holders, taking into account only the paid up capital. In such cases 
the companies deemed themselves to be solvent, taking into account uncalled 
capitRI as if it was cash in hand. It is manifestly unfair to the life policy-
'holder!! for a company receiving its funds from the life policy-holders to spend 
awav its money and then to plead the uncalled capital and try to equate a part 
of the liability to policy-holders from the uncalled capital. Uncalled capital 
reprcsents nothing but promises and may not in several calles be realisable. 
particularly when the concern is driven to the necessity of calling the uncalled 
capital in times of emerQ'ency to cover their thoug-htless expenses and then 
to try to meet its liabilities to the policy-holders from the uncalJed capital. 
In view of the IBW as it stands at present. it has been held that uncalled capItal 
couM not he i!:mored and should be considered as available to meet the position 
of inl101vencv Rnd no action for takinj;! the companv to liauidation could arise 
unless it is proved thAt t,he uncalled capital was ltn'realisable. YOIl Cfln under-
stanrl how difficult it is to prove that the uncalled capital is not realisable and 
this ill an unsatisfactory position, having regard to the interest of the life policy-
holders and the present Bill tries therefore to rectify tbis defect. I can quite 
easily visualise the case of a company which started with a paid up capital 
·or a lakh of rupees and 11 very large unpaid capital of 00 lakhs. They go on 
merrily spending the life insurance fund of the policy. holders to the tune of ij9 
lllkhs or ne'8r that amount. When that stage is reached ~t can easily be seen 
'how very difficult it would be to realise even a small fractioa of the uncalled 
'('apital in time. In any case that is a contingenoy which will depend upon the 
-.realh;ation and life policy-holders must always be sure of prompt payments. 
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:Fourthly, there are sOme cases in which companies sit tight on claims even 
when they have been decreed by Courts of Law; without paying their liability 
as decreed by the Court they still go on merrily roping in new policy-holders, 
while profusely advertising their strength and, amongst other things, their 
prompt settlement of ~la . The present Bill provides that this should be 
stopped, so that any company against whom payment of claims is outstanding 
should be debarred from securing any new me business before it is able to pay 
off their claims to policy-holders. 

Fifthly, with a view to enabling companies to settle claims promptly, the 
1938 Act desired to give policy-holders the facility of pomination as distinguished 
from assignment under the Married Womeu's Property Act, as the latter is 
somewhat more rigid than the former. It was not at that time contemplated" 
tbat the llomination which in most cases may be for the benefit of the wife or 
children or both, should attract the rigid provisions of the Married Women's 
Property Act. While it was not in any way desired that a policy-holder wanting 
the security provided by the Married Women's Property Act should in any way 
be deprived of it, however rigid such conditions may be. it was intended that 
the policy-holder specifically desiring the elasticity provided by the nomination 
under the Insurance Act should not be subject. to any rigidity as contemplated 
undel the Married Women's Property Act. As the langualle of the law stands. 
it is open to a doubtful interpretation and this has to a certain extent militated" 
ag'niw:t mnny policies (!'cttin(!' the pr le~e of nominations 8S was desired by 
the Ip./!'iRlnture when thiR IDII WBS pss!led into JAW. An amendment seeks to 
remove t.hill la('una and confer on nominations the elasticity originally con-
templRted. 

~l t l  the Bill provide;; fttcilities for amaJgnmution and transfer of business 
of l'l'oviueut Hocieties as btJtween themselves with the sunction of the Superin-
tendent of lnsurllllce, and without resorting to heavy expenditure in a court of 
law. 'l'here Rre ~o e societies which nre struggling for existence and if they, 
Rhollirl they wish to do so, can be amalgamated with stronger units, they can 
improve their condition. The amendment contemplates to make this possible 

tlt(~llt loss of time nnd without mueh expenditure that may be necessary for' 
I-dl'ectillg RIll!1lgnmation, if t.hey are to do it through court proceedings, which will 
l1nt rnll~' illvolw henvy expenditure. There are actually some societies Qnd 
as nonourable Members are aware these provident societies reach a class -f 
people which cannot be reached by the ordinary insurance business. They are 
so small and. their means are so small that if they had to make the transfer 
a court affair, there would be nothing left for them. It is only with a view 
to prevent that  that this power is given to the Superintendent to direct the 
amalgamation of the company subject to his being satisfied on all particulars. 
I do not wish to lengthen my speech. I have tried to explain the maIn 

fentllres and proviRionR of the Bill. Barring 8 few additions which I have triea 
to explain in the 'Rill. The present Bill is actually what was before the Select 
Committee except the controverRial clauses about the limitation of overall 
expenditure. about which I hope I may be able to introduce another Bill' M 
soon 8S pol'l",ihle. 

Sir, I move. 

)[r. President: Motion moved: 
"That the Rill furt.her to amend the Insurance Act, 1938. be taken into l'onsideraUon." 

I would now request Honourable Members to move their amendments. 

Mr. Ahmed Bbrahlm JIaroon .T&fter (Bombay Southern Division: Muham-
madan Rural): Sir I move: 
"That the Bill he !'\1ferred to a Select Committee, cOftliating of the Honourable t.he 

Commerce Membpr. the 'Honourable thp Law Member, Mellr •. L. B. Vairl:vanathan. AbdUl" 
Rahman Siddiqi, T. Chapman.Mortimer, Ali Asghar Khan, N·. V. Oadp;ii. Sri Prakasa. 
M. AnanthasayanRm AyyanllAr a.nd Ahmed E. H. Jaffer, with nltrn t on~ to report by the-
end of February 1946, Ilnd that the numbl\r of mMllbers whOle pruenca .ball be necftAry 
to constitute a meeting of the Committee .ball !be five." 
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Mr. PJ.'tItdlnt: I take it that the Honourable Member 
.idea of moving his first amendment. 

Mr. .Ahmed Bbrahim BlIOOn ldar: Yes, Sir. 
1Ir. Preaident: Amendment moved: 

[7m FED. 1946 

bas given up the 

"That the Bill be ~ erl'ed to a Select Committee, conliating of the Honourable the 
-Commerce Membert the 'Honourable the Uw Member, Meaara. L. S. Vaidyanathan, Abdur Rahman Siddiqi, '. Chapman-Mortimer, Ali .AeRhar Khan, N. V. Gadgil, Sri Prakaaa, 
1\1. AnanLhasayallam Ayyangar and Ahmed E. H. Jaffer, with inatructions to report by the 
-end of l .. "'bruary l~  and tho.t the number of members whose presence shall be neceuary 
to oonatitute a meeting of the Committee shall be five." 

1Ir. Ahmed Bbrahim Baroon ldar: Sir, Reading the Statement of Objects 
and Heasous, it is mentIoned that "certllin alternatioJls mostly of a minor nature 
.including those necessary to rectify defects which have come to light since 
• ·the introduction of the above-mentioned Bill in 1944 have been made, and 
certain provisions requirillg further (;onsideration have been omitted." The very 
fact that there are so many amendments to this Bill clearly shows that it 
contains matters of a controversial nature, which should be referred to a 
,select Committee. After all the Select Committee has got to submit its 
report by the end of February and I can see no objection to it; because the 
report has to ~e submitted to the House and I see no reason whatever why 
the BUl should be pushed through now. All over the world in matters of 
insurance changes, the Bills are brought to the notice of the public. The Bill 
which is now presented has come out from the one which was presented 
before, amI I suggest that we sit t{lgether and examine it minutely. There 
'Sre so many clauses in the Bill no\\' proposed that they require definite 
scrutiny. 

One of them suggests the question of the appointment of an iusurance 
superintendent. The old Act says that he should be an actuary: this Bill 
.seeks to remove that qualification. Secondly the changes are of a vital nature 
and they should be properly laid bdore a committefl who can go into all these 
.questions. 1 suggest there can be no better remedy than to refer this Bi!! 
to a Select Committee, which I have proposed. 
X:r. JlaDu Subedar (Indian Merchants' Chamber and Bureau: Indian Com-

merce): Sir, I have no desire to block the transfer of this Bill to a Select 
Committee; but personally I think that moat of the clauses (though it looks 
a voluminous Bill there is nothing really in it), are simple: the two or three 
new c!a.UBeS which have been introduced into this Bill have been explained by 
the Honourable Mover, and I think they are non-controversial Se) far as we 
are concerned. The surprise is that the state of the law was such that hitherto 
the provision made in clause 25 with regard to the calculation of unpaid calls, 
that these unpaid calls could be considered in the question of valuation in the 
past is itself a lacuna; and I am surprised that the Government pennitted it 
in the past. Anyway, now that they Rre bringing it in. none of m; ~ arr ll 

-with it and it is very e~ o e. 

,Similarly, the provision with regard to the isolation and determination of 
the life fund before a company is permitted to indulge in insurance activities 
in other fields. This is a very salutary and good provision and it is aU right. 
But even if one life company is Dot permitted to enter into another field until 
their finances are carefully scrutinised-clauses 8 and 47-even if this is pro-
vided, how are you going to deal with those cases in which promoters and 
managers of insurance companies are interested not only in one class of insur-
ance but in various other classes of activities and the whole question of the 
inter-locking finance? Really, there is no meat in this Bill, if I may say so; 
1md I must say that I am not at _",U happy or satisfied with the Rtnte11l('nt 
made by the Honourable Commerce Member explaining the reason wh:v it has 
been necessary not to bring in all the items which were inclUded in the last 
Bill; why have they not brought them into this Bill? So far as the question 
of limitation of expenses is concemed, I do not know et ~r that was also 
8 topic given to my r e~d Sir Cow8sjee Jehangir and his committee, but it is 
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that kind of question which-would require directly a reference to the Select 
.committee. Why has the Honourable Commerce Member omitted the two or 
three clauses which were formulated at the time of the. last Se!ect Committee 
-40B and the other one-why have they not been included in this Bill? Why 
is he afraid? He says he is formulating another Bill. Had he not got enough 
time? The Cowasjee Jehangir Committee reported, I take it, in July 1945. 
There have heen more than six months in the hands of the Government since 
then to fonnulate a Bill which could have been knocked into shape in Select 
Committee and the members of the Select Committee would have had ade:juate 
time to deal with the matter. Why, may I know, has all this time been 
taken and why has he thought it necessary to defer those items? Now he is' 
promising-he is not even promising-he has said that the Bill is being 
drafted! 'Ve are quite familial' with Treasury Beneh unuouncements which al'e 
-always guarded and always leave a door of escape. I am not happy. I wllnt 
a clear assurance that the rest of that Bill, the rest of the important clauses 
-and really the most important c!auses with whioh we were ooncerned-that, 
these will be embodied into ]aw us eur]y as possible, and that he will no'l; try 
to lock the door after the horse has flown. Even today, as I am talking, 
various negotiations are going on at various p]aoes, some of whioh I know, 
which are not entirely to thE' advantage of the insuring publio or the policy-
ho!ders. Why is government putting in unnecessary delay? I hope the Bill 
will be introduced and that in his reply he will give us an assuranoe that it 
will be introduced. soon Rnd he will give adequate time to the Select Committee 
to sit on it and finish it before the end of this session. 
Now, with regard to the post of superintendent of insuranoe. This post 

has been to my knowledge-subjeot to correction-occupied by two persons 
ilinoe it wns instituted and both of them have it is acknowledged done very 
good work. We are on our side glad to associate ourselves with the tribute 
which has been given to Mr. Vaidyanathan by the Commeroe Member for the 
very good work which he has done; and it is regrettable that the requirements 
of the company to which he e~ong  do not permit an extension of his service 
in this place. But the solution does not seem to be satisfactory and happy. 
'The Honourable Commerce Member seemed to imply that as an I.C.S. man 
has been found good enough for the Reserve Bank, why should not an I.C.S. 
man be found good enough to do the work of the superintendent of insurance? 

The Honourable Dr. Sir II. Azlzul Huque: On a point of personal explana-
tion, I never said I.C.S. I said from the servioes and from the public life 
of this oountry. 
:Mr. Kuu Subedar: I am very happy to have this eluoidation and 1 am 

happy that the Honourable Commerce Member has not already made up his 
mind with regard to the fWing of this post by an I.C.S. I have no quarrel 
with the I.C.S. Many distinguished men have done very good work in various 
fields; but I do say,-and I say this with some intimate knowledge of the 
task iuvolved not only in running insurance but in detecting aud checking the 
evils which nre likely to grow if things .Bre not run properly-and I do say 
this: that I would like to see in the superintendent of insurance qualities 
not only of the head and capacity as an intelligent administration in. general, 
but I would like to see in him an intimate ]mowledge and familiarity with 
the operations of insurance companies and the questions which arise, partiCIl-
larl.v the border-line questions which arise; and I say, without any fear of 
contradiction, that I connot think of an I.C.S. man, picked up from the 
district. or even picked up from the lower ranks of the Secretariat in Delhi, 
who can promptly and efficiently discharge what we conceive to be the func-
tion of the superintendent of insurance. If 1 may venture to make a sugges-
tion my ~ge t on would be that on this occaaion at all events and for the 
next e~ years the Honourable the Commerce Member should make an attempt 
to fill t ~ po ~ with a man who ~ot. being an aet~ar  is . ati1! engaged in the 
business of insuranoe or has been mtimately assocIated wlth It so as to enable 
him to have irfside know1edge of the practices of insurance companies and of 
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the malpractices which some of the insurance c'ompanies may be resorting to. 
I want them to pick out a man who has general experience and to put him 
in the place of Superihtendent of Insurance even if he does not happen to be 
an actuary because I take it that a number of actuaries are already engaged 
by Government themselves and their advice, as and when required, wou1d b& 
available to the Superintendent. 

I again say tha·t it is deplorable that in our country legal reform in the 
organisation of business is slow. When the Companies Act was passed ill the 
United Kingdom, India followed the U.K. after many years with a number of 
. necessary alterations. When an adequate Insurance Bill was passed in the-
United Kingdom, India came a few years behind as usual and now we are-
today amending something which was passed in 1988. In a country in which 
the Government is alert, in which the peop!e and the country are co-operat-
ing, the evils get known at once and Government Olight to be ready with an 
amending Bill within a period of;,12 months to put right all the little details. 
When you draft a very large Bill, these are likely to escape attention and 
that BOrt of thing cannot be expected in India. Here we must wait for years. 
Why could not this BiU be rushed through on the last occasion. Most of the-
useful clauses of this Bill could have been put through in the last Assembly 
itself. 

'l'he JIDDOara.ble Dr. Sir II . .lIiIul. Haque: I gave notice. 
Kr. llanu Subedar: Therefore I say that my friend is the victim of the 

general tendency on the part of the Treasury Benches to leave things to grow 
until the evil becomes too great. They are not prompt in ca!ling for reports 
from the provinces on the subject and not prompt in bringing forward amend-
ing Bills. I do not speak in any spirit of quarrel or controversy. I only urge 
that in the case of this and various other Acts relating to business organisa-
tions and business contracts, there are various lacunae which I am surprised 
Government does not bring in amending Bills to stop them. Sir, I support 
the motion. 

1Ir. T. Obapman-JIonlmer (Nominated Non-Official): This Bill of 48 clauses 
looks on the face of it very fonnidable but as the Honourable the 
Uommerce Member and my Honourable friend opposite have pointed out. 
in Iact it is much less formidable thun it looks. It is more ill the 
nature of a tidying up measure following uu the great work dune by the late Sir 
Nript'ndru Nath Sircar ill 1U37. Most of the amendments proposed in this Bill 
are of a minor llature so thut there is sOllie reason for the Bill being dealt with 
straightaway on the floor of the House, more especially us it was thrashed out 
in a Select Committee of this House just a year ago. In these circumstances our 
Group would not propose that the matter should be referred to a. Select Com-
mittee. On the other hand we recognise that there are many new members of 
this House and if the feeling were strongly in favour of a Select Committee to 
report at a very early date, before the end of February, we On these Benches 
should not resist that. On the other hand, I have been asked by my party to 
draw attention to the fact that whereas in the past we were given two memberll 
on the Select Committee on this occasion only one nnme from our Group has been 
put forward. 

With regard to the Bill ib;elf, t'-tere are. T think. five major points that call 
for attention. The first of t e~e is in clause 2 where Government propose, 
and, in my opinion, in our Group's opinion, rightly propo~e to do awav with the 
rigid insistence on the Superintendent of InsurAnce being a qualified actuary. 
We recognise that Government in this matter should be free to choose the best 
man available. After the 1987 .Bill was introduced, it was vitally importanfi 
that in the early stages the work should be done Qnd supervtsed personall;v l.1y 
n trrJned actuary and we were very fortunate to get.fIrst Mr. 'rhomas and then 
~r. Vaidyanathan; and r should like on behalf of .the Euroaean Group to 
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associate myself fully with what the Honourable the Commerce Memb?r ~ ~ 
about the excellent work done by the Superintendent of Insurance. This Bill, 
·though I call it a tidying up measure, in one respect, is a. tribute to Mr. Vaid!8. 
nathan himself in that he seeks to fill up all these ladunae in the law WhlCh 
werfl left after the great struggle in 1987 when the Bill was debated for some 
4 months .. We do associate ourselves fully with the tribute paid to him. 
Then the second point is in relation to clause 8, where, I am very glad trJ 

see, Government are going to take further action to deal with peopl!,! :who, under 
the guise of calling themselves something else, are in fact managmg agents, 
I refer to the words of sub-clause (g) which says: 
"(g) in lub·section ('6), for tile words 'The Superintendent of Insurance' the word., 

figures and letter 'Subject to compliance with the p,roviliona of .ectiona 5, JO and 32 and 
of any ord\'!r made. .  .  .  " ehould be lutJetituted.' 

Now, Sir, by this amendment the Superintendent of Insurance will now be 
able, without any excuse whatever for saying that he has no power, to deal 
promptly and effectively with managing agents, to deal with them w:tether they 
are disguised as managE'lrs or managing directors or in any other shape or form; 
and in that connection I should like to draw the attention of the House and of 
the Government to the definition of a "managing agent." It says: "Managing 
agent" means any person, firm or company entitled to the "management of the 
whole affairs of the Company by virtue, etc.;" then it goes into details and finally 
ends t~ the words 'by whatever name called'. When Sir N. N. Sircar agreed 
to that amendment he thought, in my opinion rightly, that it gave Government 
full power. Actually Government have felt for VllriOUS reasons with which I Jo 
not agree but which I recognise are strong reasons that they could not act againllt 
peoplA who were evading the provisions of section 82. They now propose to arm 
t.hemselveFi with the necessary powers. I am sure, and indeed I hope that 
Government will immediately, as ROon as this Bill becomes law, deal with the 
'Said persons. ~ welcome the new provision. 
1 do not propose to deal with the Bill claus.e by clause. I would however like 

t.o deal with clause ~ and two others because they are very important. In clause 
4 Government propose to arm themselves with powers of 0. most desirable nature 
'and I should like to take this opportunity to express on these Benches our 
welcome to the strong powers that they propm;e to take; for two rensons, OM, 
t.hat they are strong and secondly. they are flexible. In other words. Government 
do not propose to tie themselves in bundles of red tape. They merely say that 
power should be given to Government to decide whether in fact the insurance 
(lompany concerned. when they apply for the registration of the company or for 
the renewal of registration, in fact is offering terms which Are sound and proper. 
Tharp are cases of companies that make A valuation on the bASis of 41 or 5 per 
('ent. anrl say that that is the assumed rate of interest that they are goin/;'{ to eam 
llnd on that basis they made all their actUAriAl calculations. In fact it is qUIt.! 
obvious from their accounts thBt instead of earning 41 or 5 per cent. thev I\re h 
fact earning 8 per cent.-or even less. when you take into account the loslles on 
investments and EO forth. By means of the provisions that Government ~ee  to 
incorporRte in the Act that kind of company should be dealt with immArliatelv. 
I hope Government will tRke very prompt fl.ction with regard to about 20 or 30 
MmJlRniAS whose affairs are in 0. very "dicky" statA, to Ray thA least. 

Then, Sir, the fourth point to which I should like to draw the attention of the 
House is in clause 8. Thc Honourable the Commerce Member has mnne it quite 
clear that Government, for good Rnd sufficient reasons. rlesire to insist .1Ipon i'l 
rigid line to be drawn between life business and all other CIRSMS of husiMIIA. 
Sir, liS he pointed out, thiFi ill 1\ rAcommpndation of the ClauRon Committr-o. ]t. 

is very SOll11d and we on these Benches whole-heartedly snpoort it. It will IIMl1re 
the asset!! of the policy-holrlprs and prevent a lot of the rather undesirable 
nctivities that have been taking place. more especially within the last two 0:-
three yean. I should like in that connection to inquire whether the l)l'O'p()8E'if 
new sub-clause (2A) will be ueed by Government promptl!, and effectively ia 

• 
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'COnntlction with powers they SetlK to take for themselves under the prolloaed. new 
ae ~on 3B. It!s most necessary that having got the law changed they should. 
promptly act upon it and not sunply pat themselves on the back for having lOti 
the new Act through and do nothing effeotively. 

Then, with regard to clause 20. 1 am afraid I do not quite agree with the 
arguments put forward by the Honourable the Commerce Member. 1 myae.tf 
Bat on the Committee in 1937 and touk some part in the subsequent debates in 
this House. I do not recollect that at any stage the then Law Member had it in 
his mind that the proposal now in the Bill should, in fact, be the effect of the 
chang'e made at that time. Indeed, I have got here the report of the Seleci. 
Committee and I find that what they said was this: 

"Clauae m (now 34).-We have supplied an omillion in BUb-ClaUse (5) and by a new 
aub-claUD (7) we have made a necessary provision excluding from tl19 operation of th_ 
clauae insurances by a married man for the benefit of hi. wife or children which are 8ubjecS 
to the proviaioDi of A.ct III of lB74." 

Act HI of 1874 is the Married Women's Property Act and, if Honourable Mem-
bers will look at that Act, they will see that one of its main provisions relates to-
this very subject. It is headed "Insurance by husband for the benefit of hi& 
wife'." It may be that I have misinterpreted the position, but, when we coml;! 
to tilt clause itself, I should like to hear more adequate reasons than Govenl-
ment have given up-to-date as to why they seek this amendment of the section. 

And, lastly, Sir, clause 35. In this clause the Government seek to substi-
tute for the word "Government" the word "approved". We have no strong 
objection to this and, in fact, it is obviously desirable in certain respects that 
Provident Societies should be given a slightly greater facility in the matter of 
investments than they have at. present. On the other hand. I do hope that 
Govtrnment will recognise the full effect and meaning of what they seek to do, 
because what they propose will have the effect, though I do not say that is the 
intention, of putting Provident Societies in a more favourable position than '1 
small Insurance Company. It may, of course. be their intention that most of 
the Flmnll insurers will disappear Rnd that the better Provident Sl:Jbieties Wllt 
thereby benefit. At the same time. I draw attention to this point because I 
feel sure that whatever Govemment are doing in the matter, it is most im-

• portant that the House as a whole should recognise fully the significance of 
what is being done, more especially when we remember that Insurance Com-
panies can acquire Provident Societies and o ~  who do, would thereby reap-
an advantag-e over those who do not do that. I mention the point because it !s 
a matter which we should fully consider. 

Now earlier in my remarks -1 made a reference to the late Sir Nripendra 
Sircar a~d  with your permission, I would like. to say 8. word or two about that. 
Of hib great qualities .• as a lawyer. I have. nothmg to say. There are. others who 
are bt'tter qualified to speak on tbat subJect. But I should like to say a word 
or two about his qualities 8S a parliamentarilln and as a man. When . ~ came 
to this House, the business of the ~o e was o~~ ted ,,!ery much as It IS con-
duoted today and he was faced Wlth an OPPosItIon whIch was, as far as the 
Congress were concerned, AuspiciouB of him because !'te was R notable and l'f'-
doubtable critic of the CongreRs. As far 9.R the MuslIms were. concerned, ~ .e  
were not quite sure, because he was. no~n M 1\ gr~nt a~plon ~  the Hmdu' 
cause. Within a very few months SIr Nn'Pendra had establIshed hImself as the 
undoubted master of' the HouRe ancl I am Rure that atl those who workecl here 
with him wnI agree with me thRt he acbieved t.hRt mltinly because of his own-
,",snt, <lllalit.ies.-his courage which non(' of llS woulcl deny sncl ~an . of us en~. 
his !;incf'ritv Rnd his intf'ln'ity. He could not bear hnmbw!. Sll' NrlTlp.nrlrR wnl!l-
one of thoRe men who wRnt t.o know the trnth. If yon hl'Hevecl in the thing, he 
expected you to .'Prove why yOU wanted it. He WSI'! Il l~. AIltil'!f1M with the usual 
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kind of excuaes or reasons of expediency which are frequent.ly advocated ur 
advSDcdd by potitlcians and busi.u.etls men ~e~ t~e  ee~ ~e~ own, d ~ntage. 
All that Sa .tmpendra wauted to know was: 18 It ngbt or 18 It wrong? 1£ It Wtw 
right, he fought. for it with all those qualitietl which be bad, an~ they were great 
qualities of mind and charactel:. If 11! was wrong. he opposed It tooth an~ !lall. 
And. finally. of Sir Nripendra as a man: those of us here who had the privIlege 
of knowing him knew him as a man of great kindijness. As a man, he was !\ 
loyal friend and in his later days he was greatly concerned a~d saddened by the 
miseries that overcame his people. Sir, I support. the motion. 

o Sri II. ADaIlUlaSqaDaID. An&'4&&'t (Madras Ceded DisUicts and Chittoor: 
Non-MuhamadlW. Hural): Sir, 1 bave no quarrel with the Bill liS brought before 
the House now. But I find that it is a bald and sapless Bill. In a few res-
pects it wants to tighten the loopholes here and there, which may unavoidably 
creep into the administration of any Insurance company. To that extent, I 
welcome it. But there are a few retrograde measures which are sought to be 
imported into this Bill. I have got 9. particular quarrel with them. It'irst o! 
all, it was with very great difficulty that in the original ~t of 1988 a clause 
was introduced that the Superintendent should be an Actua.ry. My Honourable 
friend from the European Group, Mr. Chapman-Mortimer, who spoke just now, 
welcomed the chauge that he is foregoing the qualifica.tion tha.t the Superintell-
dent; should be an Actuary. I am surprised that his Group should have changed 
their mind, because I find that in 1938, it was the spokesman of that Group 
Mr. Aikman who wanted to introduce this qualification, where in the origiMI 
Bill there was no such qualification. He wanted to introduce the qualification 
that the Superintendent should be an Actuary of 15 years standing. :\fy 
Honourable friend Shri Sri Prakasn removed the 15 years qualification lest it 
should stand in the way of Bny Indian being appointed to tbat post 0 because at; 
that time, Indians did not have the requisite qualification of 15 years standing. 
In that fonn, Sir N. N. Sircar, who was piloting the Bill adopted the amend-
ment. I am really surprised that all the arguments have been turned dow:1 
which were used by the .European Group ori,pnally which were also acceptrd 
by the Government for having a fully qualified Actuary BS the Superintendent. 
How overnight chatiges came about to alter the mind of the European Group 
and also the Government, I cannot understand. It is no excuse to sav that 
men with that qualification are not available. I learn that there are about 15 
persons in this country who are fully qualified. They may be young men. 
Young men are competent to rule large tracts of country, big Provinces. They 
must only have a different colour. But if our own men are here who are fully 
oapable and qualified, their only sin is they are dark in colour, their age stand" 
tn the way. I am surprised how my Honourable friend should have lent himself 
to accepting this modification in the qualification for a Superintendent, namely 
to. bring in an I. C. S. man or even an outsider .  .  .  . 
The Honoarable Dr. Sir K. AzIzul Huque: I never said I. C. S. men in my 

pe~ . . 
Sri K • .AIlaIlthuay&1WD. A".augar: You must have it in your mind not to 

bring in an Actuary. That iA enough for me. . 

'!'he HODDUl'able Dr. SIr K. AzInl Huque: You are entering into the 
domaIn of astrology . 

Sri K. ADanthuay&IWD .Ayyangar: As far as a human being can judge 
from the remarks made by the Honourable Member, it prompts me to think 
that he is thinking. of bringing in an I. C. S. man. If he is not an Actuar! 
whom else can he put in 8S Superintendent. Sir. I emphatically protest against 
this. There is no reason why the head of t,he administration should not be flU 
Actuary. We do not say that the Engineering Department should be rnannQd 
by persons other than Enl!'ineers, I do not SIlY that electricity should be put in 
my hnds who has not qualification in electricity. It is already wrong and bad 
enough on this side of the House and alAo t.he Muntry to some extent tba. 

,.2 



628 LBOI8LATIVE A8iJDtBLil [7TH ~. 1948 

[Sri M.. Ananthasayanam Ayyangsr] , 
1. <.:. til. man has been sUBered to occupy all kinds of jobs. This is the act of a 
foreign govemm·ent. I am really surprised that a seasoned statesman like my 
lioneurable friend who is now occupying the position of an Executive Councll 
:Memher here sho1lld easily lenli himself to this that he can put an I. C. S. man 
for IIny job, whother he is qualified to hold it or not. I cannot understand how 
anybody qtber than an Actuary will be able to discharge the duties of 11 

Supprintendent of Insurance RlIotisfactorily. That is one retrograae step, thai! 
is one amendment which has been allowed t.o creep into the Bill. Sir, I oppose 
t·his provision and I hope that clause will be removed. 

The next point is this. A very wholesome provision was made regarding 
immranoe mllde by married persons where their nominees are their wives or their 
(:hildren. As early as 1874 the Married Women's Property Act was passed and 
one of the main objectives of that was to provide for n husband who insures hiB 
life io nominate hiR wife as beneficiary. Whpn on(~(' tbe wife 01' the children 
are Ilominateli as the beneficiary on the fne:e of the policy, it becomes B truRt 
Bnd t,hp. assured ean no longer deal with that propert~ . It is for the benefit of 
the wife or the r.hildren I\S the case may he. Th"t is why such a restriction 
WA!'l plnceli in the Marrieli Women's Property Act. But when that Act was 
passed it was not extended to personR nrofessing Hindu religion, .Tains or 
Buddhists or MusHms. Later on in ]913 that Act was extended to all communi-
fies in t.he c.ountry and in 1~3  it was made Ilpplicable fully. Tn tilte 1988 
Insurance Act., that provision was incorporated in "ection 89 of the Insurance 
Act. That ~ n suhstantivfl Inw. We know that in Hindu families which are 
govern en by Mitnbharll law. RR soon ns n Ron is horn, he is entitled to half R 
"hare of t.he fathf'r'R RnceRtral property. (Int.prruptioD). I am referring to the 
firFlt horn Ron. T n o 1 ~ ld t·o my Honourable friend that he seeks to put 
more limitat,ion hecallse with each Ron, t'ip ril/:ht Qf the father to alienate the 
property goeR down and with each Ron t,he share of the father also climbs 
tlow!'. That was n provision mnlie not r t n~ fathers, lest in a bad mood 
t·hey RhouM alienAte the property or they Rhould fall into evil ways and alienate 
proPF:1'ty lenvin/! thfl c'iiMren heipleRs. It was on similar grounds that a provi-
Rion was mnd(' in the InRul'flDl1e Act. of 193R that once an Rssured nominates his 
WIfe 01' children, t'le policy becomes It trust in "favour of the wife or children and 
it. is no longer naF:sible for the person ~ lIred t e husband 01' the father-to deal 
with it a~ hp likeR. 'That proviRion iR now soug'it to be taKen away by indirect 
mdllod!l ..... 

'!'he Honourable Dr. Sir II. AIIsuJ. Huque: It is not. 

Sri II. AnanthlAY&D&m Ayy'angar: I have tried to study the provisions of 
this meaRure. I shall wait for a reply at leisure. I say once again that by 
hackdoor method!; this wholesome provision is Bought to be removed. It-is 
o ~ t to remove this substantive piece of law by improper methods. The only 
argument I have been able to hear from the other side both inside this House 
Rnti outside for this removal is that it works to t'1e disadvantage of Agents who 
gO about cnnvassing busineRR,that, onre the l'roRpcctive policyholders are told that 
they may not be nhIe t·o deal with tht· poIiri0R aR th('y liked, if t'!tey nominate their 
wives or children Of! benefirhrieR, then  they feel reluctant to insure at all, they 
refust' to im;ure. Thnt iR the only excuse given, namely that the Agents want this. 
But t.he Government forget the fact thnt besicles speaking for the Agents of the 
insurers, they mtl!'1t also spenk for the countrv Ilt Inr~e. in the intel'eRt of those 
nersonR for whom t.hf' policieR nre helrl. Mv on rn l~ friend doeR not Reem to 
hn.ve nc1vertiSl'd this pro ~ on hronnlv. H the All-India Women'R AF:Rociation 
I:hould A'et to know thiF;. they wonld 'nnvp, TaiF;en a great hue and cry o ~r this 
matter. The:v would havE' crowrleli all the galleries here and would have pro-
testeel as!ainst this provieion e n~ adopted. I say. Sir. this is an improper 
modification filat· is sought to be introducAd b this Bm. 
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The next point,l wish to refer is this. 1 haVtI studied that portion relating 
tlO Ageuts commission. I feel the provision relating to Agents commission in 
the cal>e of policies revived has been wrongly worded. I feel that that provision 
cannot fit in here. Under the existing law no policy is allowed to lapse if it 
has been in existence for over three years. Therefore that new provision which 
the Honourable Mover is introducing in this Bill thinking it is a wholesome 
provIsion is really ineffectual. It will apply only to very few installces for which 
this horrid amendment ollght not to have been tabled. 

Then, Sir, it is true that regarding provident society transactions, thtl'limit 
has been raised from Rs. 500 to Us. 750 and also a higher limit is given so far 
as annuity is concerned. To that extent the provident societies will be. 
benefited. My own impression is that the higher limit must be Its. l,OUO 
instead of Rs. 750. It is meagre. The provident societies are really crumbling 
down though they are capable of doing good work. }'rom 350 or 400 provident so' 
cietleb which were in existence a few years ago the number has now come down to 
150. The value of mOlley has now gone dOWlt. The amount of Rs. 500 which was 
the highest limit RS fixed R long time ago is DOW equivalent to Rs. 1,500. There. 
fore r suggest that a maximum of B thousand rupees may be set up for tram;· 
actions of provident insurance companies. I hope some day my Honourable· 
friend will have all the credit and all the courage which the late Sir Nripendra 
Bircar had when he brought  into existence the old Bill of 1937 ana got it passed 
into law: he was the pioneer of insurance legislation in this country. Befor.:· 
that in 1912 there was only R skeleton Act which was not at aU useful; it W:..ti 
only an adjunct to the Indian Companies Act. I thought my Honourab,( 
friend would muster up courage and nationalise this insurance. We mUf'lt mov 
with t,he times. If the Government here is an appendage of that other (lo erJ~ 

menL ruling in the United Kingdom, he must have introduced socialistic legis· 
lation by this time. He offered some sop to us that very soon he will ntrod ~ 

another piece of legislation which will radically alter or substantially improvn. 
the e t n~ institution of insurance companies. I am expecting, therefore, 
that he will try to nationalise as much as possible most of the institutions ill 
our country. 

Then, :::iir, in any case in the previoUl; Hill, though they Wtlrtl not uL .htu .. 
timtl prtll)ared tp llatlollalise aU iul>Ul'a.uctl compl!..Llieb, thtl lute :::i.ir NriptlnUL'<4 
Sircur was prepared to go to thIS extent that he u1!owtld Oll the;: directorate oL 
insulance companitls, 1<1 propr!etary compl!..u1,es, :.:!5 ptlr cellt. 01 pOlicy. 
holdeI'll.Hut ill the prt:vioul> Bul of IIJ44 my lionourabltl fritluu dId 
1l0t cven try to extenu Lile percentage of 25 for policyholders to 50. That 
is tne natural cOllsequeUctl of a principle that was st-urted in IIJ38. EVtlH 
in that matter my Honourable frieud did not muster up sufficient couruge. 1 
am bure he will modify his views and will at leust try to luake all proprletaL'Y 
oompanies into mutulu companies in the courStl of 10 or 15 years. Thele is 
no reason why, so 'far as insurance companies are concerned, small perbons who 
invested smull amounts us l>hares should have in their hands as directors large 
amounts to deal with by way of premium mcome. I can give one instance III 
an insurance company .which carrIes on buslness ill Madras und of whicn the· 
paid-Up capital is only Rs. 74,000 (the authorised capital being 4 lakhs); all 
the shares were purchased by one or two individuals and every yeBr the pre. 
mium income is one crore of rupees,-small savings of various people from eud 
to end of this country. Would you aUow that state of affairs? The policy. 
holder directors are there but we do not know the names of t':1e policyholders. 
The previous Act says that the Ilames need not be made known to all the 
persons because there are rival companies who would go and catch hold of them, 
try to get their policies lapse and make them take fresh policies in their OW!l 
company. Therefore even the names of policyholders is kept secret. So 2;; 
per cent. representation of policyholders in proprietary companies is not workblg 
well and you muat increase that proportion. I know al80 of a cale where 
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uirect.ors corllered all the shares and (lld away with one manager on the plea 
that one thousand rupees was too much by way of his salary, and after his 
dimissai one of the Directors became the managing director and took Rs. 2,500 
u month as remuneration. 'fhBt is how they are IDBnaging these affairs. Folicy-
hold(.rs are not getting any benefit; they are going to the wall under some 
ground or other. Insurance companies are not declaring bonuses nowadays. 
Are any steps being now taken in the Bill to remedy these defects? There are 
44 l'nd odd clauses in this Bill. Most of them delll with removing a braoket 
here and inserting a bracket there or putting. a comma hel'e and a semi-colon 
there. But with respect to one or two provisions of substance they disturb the 
joint. family life of this country and they disturb the small property which an 
unwary husband. soon after his marriage, on account of love and affection may 
settle on his wife. Later on he may go to the races or become immoral, change 
hill mind and change  his affection; and tben my Honourable friend on the other 
side wants to give him a long rope so that he can deny the benefit to his wife 
and children and transfer the policy to some other party. That is the policy 
of my Honourable friend. I can show that wherever this Bill seeks to do 
something it does not go far enough; in other cases it treads on dangerous 
ground and tries to unsettle many of these matters. 

I will now come to one or two circumstances with respect to which it is 
lleceE;sary or useful that sufficient attention may he paid to it in the Select 
Committee. I have tabled a number of amendments to the clauses; I thought 
originally thnt. wit·hout the Bill go n~ through the Select Committee we may get 
these amendments through in ~ e House. But in as much as my Honourable 
friend laid sufficient stress and gloated over having given us a boon by way of 
removing the clause with respect to married women and also removed the 
quahfication of the Superintendent being an Actuary. I submit that these 
matters should have some attention given to them in the Select Committee. 

A1. regards assets there is a differentiation of keeping IUe lissets separatel.,y 
from the other assete. This is certainly an improvement. But I find that 
even in that matter my Honourable friend has been ver;;' halting. In the 
Banking Bill introduced during the lust session-I am sure it will be reintro-
duced this sessioll-thel'e was 11 provision making it incumbent on banking 
companies whether incorporated in the United Kingdom or in this country to 
havt· 75 (~l' cent. of their aSS(lts kept in this cOllntry. I do not find a similar 
provision here. Provision was made in the Insurance Act of 1938 for 55 per 
cent. of the U8sets being invested in Government securities or in other approved 
securities, 30 per cent. ill nne and 25 per cent. in the other. Insurance com. 
pan l:'~ lire eompetent to denl with the lllliance of 45 per cent. in the manller they 
like, in profitable investments or at a hIgher rate of interest, so that they may 
he IIble to meet the expenses. But there is no provision insisting upon all the 
I~ et . at lelll'lt .'iii per ceni, o~ the flRsets being kept in British India. We have 
known of cases where foreign banking companies have transacted business in 
the ('ountr,v and when they went into liquidation it was not possible for those 
persons who invested n10nies in those banks in this country reaping the full 
henefits of all the assetR. Take for instance the Travancore Nationsl Bank. 
Those persons in Travancore, depositors and others, who kept a rupee there 
/,!,ot a fllll rupee back where we others got only about 12 or 18 anDRS for our 
rupee that we invested. Therefore pl'Qvision should be made in this Bill where 
"ect.ion 27 of the originlll Act is sought to be amended that n!) per cent. of the 
R8sets at leal'lt must be kept in thiR country, whoever may transact the business. 
That provision is neceFlsar:v and T nm 'lure t,at in the Select CommTttl'e mv 
Hononrable frielld will ('onRent to Allch a modification which will be in the 
intereRt of all the policyholders in this country. 

Sh. fill regards nmRiszamRtion of provident. societies I am 8.frll.id that thi. 
Eill is trying to place too mucb po~er in the handa of the per ntende t~ 
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~' e power is given to him and not to the court. In the original Act of 19S5 
ihis lWlalgamatingpower is vested ill the oourt so far as insurance companies 
are concerned but here it is the ~ per ntendent who is given all power from 
the beginning to end. For cancellation and registration it is the ~ per nten

dent who is given power; when it is a question of moving the court for winding 
up it is the ~ per ntendent that is given power. I know the present Superin-
tendent Mr. Vaidyanathan is an exceedingly lovable person; he is absolutely 
devoted to justice and truth and interested in the welfare of all insurance com-
panies in this country. But other persons may come into the place with some 
prejudices. It ought not to be left in the hands of anyone person, however 
important or however great he may be,. to deal exclusively, even with the aid 
of courts, with the fortunes of private companies or insurance companies. 

1Ir. PrulcleDt: Order, order; it being 4: o'clock, the House will now take 
U.p the motion for adjournment . 

• 
MOTION FOR ADJOURNMENT 

IXXINENOE OF STB.ID IN POSTS AND TBLBGBAPBS DBPARTKBNT 

Sit ••• V. Ga4gI1 (Bombay Central Divisions: Non-Muhammadan Rural): 
Sir, I move: . 

"That tlnl ABe8IIIbly do now adjourn." 

Sir, I wish to discuss the imminence of a general strike in the Posts and 
"Telegraph Depart.ment in pursuance of the decisions taken by certain Unions. 
Before I go into the merits of the question, I want to make. one thing clear. 
In the morning Sir Gurunath made a statement that a Commission is to be 
appointed by the Government of India to go into the larger question of revi-
sion of scales of pay. He stated that it ·was a large question, that it affected 
flot only the employees in the l>osts and Telegraph Department, but in fact 
-all the Government servants of the ·Central Government. I do not want to 
minimize the importance of this, but I want to state very frankly that the 
Elxperience which the public had about these committees and commissions has 
not been very happy. 'I'o-day, Sir, T Rm speakillg about one lllkh Rnn seventy 
thousand non-gazetted employees of the Posts and Telegraph Department. 
There is a class of 'new poors', those who Bre getting just a thousand and 
more per month and for whom special dearness allowance has been very 
TecElntly granted. I am not pleading their cause because they have always 
bad the ear of the Government st their disposal. I Rm plead n~ the cause of 
those who are really poor and who are finding it extremely difficult to make 
their both ends meet. 
r At this stage Mr. Presinent a~ntp.d the Chsh' which WflR then occupied 

by Syed Ghulam Bhik Nairang '(one of the Panel of Chairmen)]. 

Sir, in the month of October 1945, the Bombay Postmen and the Lower 
Grade Staff R.M.S. Union pS8sed severa} resolutions. In one of them it 
fltated that if within a reasonable time the demands made by them were.not 
.eatis1ied necessary action sh?uld be taken. Similarly, the All·India Postal 
and R..M.S. Conference, which was held at Mymensingh, passed a Resolution 
and among' other things stBted that if in the Budget for 1946-47, which was 
~o ng to be presented to the Centrlll Assembly in January-February, no effect 
was given to the rp801ution demandinQ' re ~ on of soales of pay, a Counoil of 
Act,ion bE' appointpd for the purpose of taking such action as was necessary to 
enforce the demands. 
Sir, the main demands of these postal workers are: 

(i) revision of scales of pay; (ii) working oonditions; (iii) retrenchment; (iv) 
the pension they are entitled to get. 
Before I go into these questions, I want to impress on the mind of this 

House that this Department is not like other departments of the Government 
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of India; this Department is a commercial department and it has always 
claimed it to be so. 
"(In this Department) ..... ,the expenditur'ol must be ,as nearly Ilol poaaible in econom.i.: 

l'elation with the receipt. It haa, therefore, not been possible to extend to the lOWdr paul 
stall of the department t.he Bame immunity from th... cuts which has been extended to the-
other Departments." 

That was in a letter dated 21st December 1931. 

Now, let us see the present financial position of the epart en~. In 1942-
48 this Department earneQ a profit of Rs. 4,51,00,000; 111 194.3-44. 
Rs. 9,02,57,000; in 1944-45 Rs. 10,24,65,000; and in 1945-46 I am told it :wi!! 
be more than ten crores. With this background the House will judge whether 
the employees of this Department are udequately paid. 

Taking the first question of revision of scales of pay, I know that u ,Com-
mission will be appointed and it. will go into the larger question, but it is only 
necessary to understand how injustice was done' .!.lptil now and the appoint-
ment of a Commission mny be good for the future but it does not detract 
from the fact that injustice has been done to these employees. ,Sir, with 
your permiBBion, I will briefly read out what was the position from the memo-
randum submitted by the Bombay Postmen Union to the Enquiry Committee-
that was appointed by this Department in 1944-45. 

Minimum pay of Overseer and l"lostmen before 1914 was Hs. 15. Iu 192()' 
it was Rs. 27, in 1927-28 it WlloS Hi:!. 30, in 1935 there was a revision nnd it 
was reduced to Rs. 24. 'l'he pay of the packer in 1914 was Hs. 12. In 192()' 
it was raised to Rs. 20. In 1927-28 it was Rs. 25. In 1935 it was reduced 
to H-s. 16. 
'fhe Boy l'eou ill 1914-minirnum !ls. 7. III 1920 it was Us. 1,j. In H.l27-

28 it was-Ha. 18. In 1935 it was reduced to Rs. 12. 
You will find, Sir, that there hati been u reduction in 1935 from anything 

like 33 to 42 per cent.; that was the position. The reason given then was that 
the prices had gone down. The Government is very quick to take advantage 
when there is a decline in prices, but when it is a question of rise in the cost 
of living, the Government is not equally prompt. This will be obvious from 
the way in which these employees were treated in the matter of dearness 
allowance during the period of war: 
For the first nine months nothing a~ paid. From the 1st of April 1941 

to December 1941 from 2 to 3 Hupees. From 1st JUlluary 1942 to 31st July 1942 
Rs. 3 to Hs. 5. :From 1S1i of August 1942 to 31st December 1942 Re. 6 to 9. 
Then from 1st September 1943 to May 1944-from 7 to 10. From 1st March 
1944 to 31st August 1944-from 14 to 18. During this time the price index 
doubled and the working class cost of living also showed an upward rise. In 
the month of September 1989 it was 106 and in the month of December 1944 
it went to 247. Now, if during the whole period 01. war we were to compare-
the rise in the index number and take an average, the average is 168, deduct-
ing 105 that is the index belore the war started, there has been an average 
increaStl of 51:1: whereas whatever this Department has granted by way of dear-
ness is taken' into consideration, the average neutralisation effect has not 
heen more than 10 per cent. for a man drawing Rs. 60 by way of basic pay. 
In some cases it has been less than 8. It has been laid down in many dis-
putes decided by the Industrial Disputes Court and also in England that at 
least thoRe who· are getting just above the minimum living wage should not 
be so reduced in their income that they should tall helow that. Now, it has 
been laid down in one of the decisions by the Industrial Court in Bombay 
that the neutralisation tilhould be 66 per cent. at least. Nowhere, in no ·grade 
has t ~ been Rchieved by whatAver hilS bAen done by the Department· up tilT 
now. '1'herefOl·e. Sir, l a n~ BRide the wider question of revision of scales of 
pay and t.m that is achieved, I should like to make 8 constnlctive sugges-
tion for the time being' to t,he Honourable Member in charge of t ~ Depa* 
ment, that he at least should restore those scales which were available in tlie 
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year 1927-28 and further he should increase the dearness allowance to such 
IIoD extent that the rise in the cost of living should be neutralised to the extent 
of 66 per cent. at least. What great suffering is being undergone by t e ~ 

persons is a matter which is in the knowledge of the Honourable Member. 
'fhe Committee that was appointed by him toured several provinces, prepared 
a report, submitted it to the Depu.rtment, but it has not been published. If; 
that were to be pubhshed, the public would know what recommendations the· 
Committee made. That is one of the demands made by the several unions. 
Before that Committee evidence was laid to show that many postmen had. 
to go without footwear. MIIoDY had to go without proper and protective ood~ 

Many had to live under roofs practically comparable to stables. 

Jlr. Chairman: The Honourable Member has got one minute more. 
SIt. 1{. V. GadBil: Most of them are in the clutches of sawko.rs, the violent. 

pathan and the non-violent marwari. The few that are left are-
subject to the penal interest clauses of the co-operative societies. I doubt 
whether there is one or two per cent. of the non-gazettid employees of this· 
Department who are free from indebtedness. 'l'his is the position; During. 
the war they did good work. That was a compliment paid to them this morn. 
ing. Wh:at has been their reward? They have incurred debts and in many 
cases they have sold their ornaments. During war they proved loyal, now the 
wllr is over, and when they merely £osk for living wage, their demand is. 
practically turned down. I:)ir, the other question of retrenchment is 0. wider' 
question and it is not possible to do justice to it within the short time of. 
fifteen minutes. If this Government accepts that it is the duty of every 
Govcrnmtmt to provide sufficient food a.nd of requisite quality for everyone 
then it must find employment for everybody. If it does not it is not doing 
its duty by the people. I maintain that every citizen has a right to employ-
ment and if they are retrenched without provision, they will be thrown on, 
the streets. If they are honest they must perish and die. If they become· 
criminals they will be fed, clothed and looked after in jails.  This is present. 
society and the present state I 

Jlr. ~an: The Honourable Member's time is up. 

Sjt. N. V. G&dgtl: I will finish. In view of the profits made by this; 
Department, I submit, Sir. that maintenance of a decent standard of living for 
all its employees is the first charge on the profits and unless that is done I. 
think this Government ought to be condemned. Sir, I move: 

1Ir. Ohalrman: Motion moved: 
"That th9 ABesmbly do now adjourn." 

Jlr ... Mammae! Ifauman (Patna and Chota Nagpur cum Orissa. :\-luh8D1-
madan): I rise to support the motion for censuring the Government for not: 
having done anything substantial so far for the employees of this particular 
Department of .Posts nnd '.rele~rap . The Honourable mover has very ably 
given the House the figures of the dearnesR allowance and has also stated how-
they compared with the index of price levela from 1939 to 1945-1946. He has 
also given to the House the figures of the profit that this Department has. 
been able to earn during the period of the war from 1989 to 1945, which he-
oalculates . to be in the -neighbourhood of about ten crores, and he has accepted" 
the claim of the Government that it is a commercial organisation. I per-
ROnallv do not aocept his 08sflrtion of ~t  n~ p.1 ~rnp  heinll Commercial' 
Department. I believe that it is • public utility department and should be-
paid accordingly; whether the Department earns any profit or not is a ques-
tion immat.erial to the issup.. This Department has got to run efficiently n p ~ 

of losses. being a p l ~ utility service department and it cannot he argued' 
that it should be treated as a commercial organisA.tion and I am not going fin. 
hase my argument on thp line· i,hllt, because this Department has' earned' 
larger income' that it should neCessarily give away " bigger part of it towardS" 
salaries or dearness allowances of the employees. My argument i. this: tha" 
thii is the only -Depat"ttDent which haa been able' to eam a better' reputatio"" 
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-of honesty and hard integrity thaIi any other department of the Government 
.of India so far. If you do not give encouragement by way of 'better emolu-
ments to employees. then it only means that you are discouraiing honest 
,employees in their discharge of duties. I am not here. Sir. to take the brief 
~  those who have been engaged in the Supply Department or in thf;l Food 
Department. although there may be honest people there as well; but the noto-
.riety those other departments have earned is enough indication of the fact 
that whatever the index prices may be. they have been able to earn more than 
they required in view of higher index prices in India. This is a point which I 
placed before the Honourable Member in charge of Posts and Air (the Secre-
tary WRS {'resent and the Director ~neral of Posts and .. Telegraphs) last year 
when I led a deputation in my c4pacity IlS President of All-India Posts and 
Telegraphs Union. 1. impressed on the Honourable Member for Posts and Air 
.that although the question of revisioh of the seales of pay may be a question 
-which requires scrutiny on behalf of the entire serviQe section of the Govern-
.ment of India as certain uniform regulations regarding salaries and scales of 
!;pay have to be maintained. yet it was so necessary in the meantime that this 
partioular Department should be given a hiJrher dearness allowance to com-
pensate it for the particuPar conditions under which it has been warking 
,in these hard times. 

You will notice Sir. as the Honourable ~ e Mover has proved to the House. 
that for a period of four years they did not pay anything to this Posts and Tele-
..graphs Department more or less-for ~ ne months no dearness allowance wal 
,Biven and for the other three years the allowance given was in the nature of 
Re. 2 to Rs. 6. You will notice that the higher index prices have been mostly 
for those commodities which are among the essentials of life; I mean food-
,:grains and cloth and it was not possible to cut out a certain amount of luxury 
jor these poor people and even then to make both their ends meet. On this 
,point I think the Honourable Secretary. Sir Gurunath Bewoor. will appreciate 
when I say that he has not been doing what his conscience prompted him to 
<10 in such particular circumstances. I remember the reply given to me. 
during the discussion, was that effort was being made to do something more 
-<substantial as soon as the report of the Enquiry Committee was laid before 
-them. The report probably is with them. It has not been given out to the 
public and we are not in a position to know exactly what the report contains. 
In any case I would like to know whether any action has been ta.ken on that 
-report. Although the questi.n of revision of pay. may be a larger issue. 
which may involve not only the Posts and Telegraphs Department but also 
-other d~part lent  of Government of India. yet 8urel.y the increase of dearness 
allowance to suited conditions which would allow those people to exiRt is a 
"matter of emergency and is within the powers of the Department itself. This 
"Government has. failed so far and has done nothing for Postal Employees which 
"is more or less criminal. I would only suggest that they should rather com-
pensate them by making such allowances as would take effect not from 1946 
'but from 1089 or at least 1~. since the time they have been viotims of such 
1I.bnormal rise in prices of essential oommodities of life. 

On the bigger issue of revision of scales of pay I have no doubt in my 
mind special regard has got to be given to this Department. The Government 
'have got to look into t.he integrity of this Depariment. they have got to see 
"how this Department has worked over a period of fifty 01' sixty yaRrs and 
-whether any other department of the Government of India. has been able to 
-earn that reputation for honesty, that reputation for integritv and regularity 
All thiR nPTlar+-TY1enfi hilI: PRrnp.tt el'l fnl'. 'R'I'lW h,," t.hat, Denartment ARmed this 
'reputation? Not only because t.he Director Generals or the Honourable Sect'8-
+"rips hRve hp"n "'00"1 nerinle I'll' t.hat t.he Spn1'ptal'V to the nppartmp.nt hAS 
"been verv alert. but her-ause the small man, the flostal and tele~1'  peons. 
the man" who denlR with th" humbler seotions of the l)eonlf', have been ,nod 
'hard workinR and honest. Thera was an argument advanced by someone that 
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the chances of dishonesty were very remote in this Department but can you 
;say that there were absolutely 110 chances of indulging in corruptions by 
employees of this Department. You cann<>t say that at all, for instance, tele-
.graph peons or postal peons who distribute letters could have indulged in 
taking an anna or two pice per letter or per telegram if they so chose to do. 
They have kept up their honesty so far and you must appreciate that. This is 
the only. Department that has eanled that rellUtatioll even from those" critics of 
the Government of India who have not seen eye to eye with them on any 
-other matter. I would only impress upon this House that it is high time that 
immediately some sort of a.rrallgement should be made so that the Govern-
ment of India could give some relief to these poor people of Posts and Tele-
graphs Department soon. 
I am not going to say that they are justified in going on a strike. That 

may not be a very correct thing for them to do but it is the last resort. If 
·8 man cannot find any appreciation or redress of his grievances to get the 
.authorities to a proper sense of consciousness to do their . duty they have to 
resort to such measure, to l'isk everything that they have. It is in a spirit 
cl helplessness rather than defiance that _ they are probably resorting to • 
general strike. I have always advised the .Postal and Telegraphs Department 
~ plo ee  whenever they came to me not to resort to this method and I will 
continue to give them that advice provided I am given assurance by 
Government . that some thing will be immediately done. I want 
Government to give me an assurance that they are prepared to give 
immediately here and now some such concession which would even-
tually satIsfy those people and which will also satisfy us as the 
representatives of the country. We are not here to tell the Government that 
they should be extravagant. The money has to be found from the general 
exchequer and we are the .subscribers to that general exchequer. We do not 
for 8 moment suggest that the salaries of Posts ond Telegraphs Department 
employees should be increased by five or ten times. Of course we feel that 
fiO far as this Department is concerned you have not done anything for your 
employees nor have you tack!ed this question in the manner in which you 
should have done. I ask the House to look into the whole question and ask 
for an assurance from the Government, here and now that they are imme-
diately going to set up a committee to see that the old grades of 1927 are 
immediately brought into existence and grant dearness allowance on the lines 
I suggested to them that is-those people who get less than 100 should get a 
minimum of Rs. 50 as a dearness o.llowance those' who get 100 nnd above 
up to Rs. 500 should have a certain percentage, with a minimum increase of 
Rs. 100 per month towards dearr.ess allowance. I am not here to say that 
t.his will Ratil.f:v the interested people but at least it will satisfy the House. 
Government will be able to sBtisfy representatives like us that they have done 
o et n~ substantial for these honest people who have worked hard all these 
days and have earned a reputation for honesty and integrity for themselves and 
for +hAir Department in J\1I ('onditioDl'. . 
With these words, Sir, I support the motion. 
Lt.-Ool. Dr. I. O. Oh&tterjee (Nominated Non-Official): Sir, if I intervene 

in this debate, it is merely because J wish to support the plea made ot) behalf 
of public servants like postmen and telegraph peons and people working in 
these DePArt·mentl;. who PIAV such an important part in the eVerYday life of the 
people of this country. J feel, Sir, that these men,  whatever their faults may 
be, deserve well of the public. Every. householder knows ~  welcome the visit 
of a postmlln is and equally that of the telegraph peon, even though he may 
occasionally bring bRd news. One wait,s in the o n~ for the postman to 
bring his letters or r n~ his nl'wspnpers Rnd there is some sort of void in the 
daily life of R householder until the nrrival of the early postman. 
Sir, sometime ago, in the daYR of mv youth, in this city of Delhi, I do not 

know for what reason but somehow, I was asked to become a chairman.,....I 
do not know what they call him, perhaps the President of the Union of Postmen 
In those days I used to do a certain amount of soci$l work and came to know. 
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these people and to like them immensely_ They are II-very respectable aet,-
of public workers who are not well to do and yet as my Honourable friends have-
said, they are penple who have earned the esteem of the general public in a 
city like Delhi or ever. outside and I have always had a great deal of affection for 
them and have felt fl. p-eat deal of concern over the way in which they have had 
to face their many difficulties. Most of them are literate. They have -to send 
their children to school and I have often wished that I could get them admitted 
free into schools. These are the pf'ople who have been very hard hit by the-
difficult times through which we have passed. Anything that can be done for 
them is well deserved. 

I was surprised to hear the Honourable the Mover say that they were very 
badly shod. I thought that thi!'l Department generously, or shall we say 
equitably, supplied them with uniforms. Till recent times they-used to appear 
quiie respectably elothetl in their postal unifonns. Lately things have-
oiet-eriorated immensely lind they IlT)pf'Ur in all kinds of multi-coloured clotheR. 
Probably my friend has not -supplied them with uniforms lately. 

Sir Gunmath Bewoor (SeC:l'etary, Posts and Air Department): Lack of cloth. 

Lt.-Ool. Dr. J. O. Oh&tterjee: Lack of cloth? This ill not his fmllt. 1 hope 
he will do his best. As far as J remeIJlber in England all postmen and tele-
graph peons are very well shod. Is it true that my friend's department, thoug!). 
not able to give them good uniforms lately, has also deprived them of shoes?-
If that is so, I hope he will ~ ppl  them in with shoes before long .  .  .  .  . 

Jlr. JI. Asaf All (Delhi: General): And umbrellas too. 

Lt.-COt Dr. J. C. Chatterjee: And even ice-containers in the hot weather 
because they do have to do a great deal of trudging in the hot weather. 

My friend just now said they are the only  species ~  public servants who have 
a reputation for integrity and honesty. I agree with him to 0. very great extent; 
but I feel that that is not quite and completely hundred per cent. true always, 
may be because the dearness allowance is so small. I do not know whether my 
friend goes into the villages very much, but if he did he would know that when-
ever a money order is received even by a poor man or the family of persons 
serving overseas, the postman does occasionally get a certain amount of, Ilhall 
we call it a commission or good will offering. 

Mr. JI. As&f All: It is only a tip. 

Lt.-Ool. Dr. 1. C. Chatterjee: It is sometimes a little more than a tip. 

Mr. Muhammad N&uman: That is your hearsay evidence: you have no 
experience of it. I know the villages more closely. 

Lt.-Col. Dr. J. C. Chatterjee: That is a matter of opinion anyway; but if 
my friend would face facts, he could know that it is common in a great number 
of cases that illiterate people and e.ven others have to give some consideration 
to obtain their money orders or their telegraph forms written, and knew the 
varioul! kinds of vexations which one has to undergo when one has the mis-
fortllne to go to It post-office counter. It may not happen in a place like Delhi, 
but I cannot say it is not true that these gentlemen do things occasionally which 
they are not entitled to. J am not blaming them; it does not in any wa:v det,ract 
from their qualities nil a class, but I do want to point out that these things do 
happen and perhaps ihese things will not happen when their deameSi allowance 
is increased. As I began by saying, it is perfectly true that these men are some 
of the hardest working individuals nnd very heavily worked; but when I am told 
and it is claimed that the work of the posts and telegraphs in recent years hM 
become excellent, though I agree generally, I-do demur to a. certain extent. I 
feel t a~ anyone who has the misfortune of using the telephone in Delhi would 
agree WIth my view-it may be due to war conditions; but I still maintain that; 
the telephone in Delhi (~ e number is not even one-tenth of the telephones in 
London) and other large towns is very unsatisfactory. Does my honourable 
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friend remember these sub-exchanges' which he has now introduced with auti· 
diluvian machines and tbat some peoples' telephones have been taken away 
for the use of officials or other favoured people? The fact remains that anyone 
who lives in Delhi cannot really compliment my friend on the efficiency of his 
telephone exchange. I am a man who does not have a reputation for losing 
his temper often. In fact even iI1 senates where -members are very unruly 
I keep an unruffled temper. But if anything makes me lose my temper, 
it is the telephone exchange which my honourable friend provides and for which 
he is responsible. 

In the same way, talking of money orders which are sent, and that to poor 
people, I could quote  instances which have come to my notice lately, where s. 
money order from Agra to Delhi takes something like two months to travel; 
and if ever a complaint is made, no acknowledgment is even received; and that 
js particularly true of the very efficient telephone system here. You may write 
to them; you may telephone to them, but nothing happens ..... 

Ilr. Muhammad Nauman: Have you ever written to them and received no 
reply? 
Lt.-Col. Dr. J. C. Chatterjee: Many times; and not received a reply. They 

only maintain their Rerene majesty because they have the whipha.nd over e ~r  
one; and if yon complain they say you ean get your telephone dIsconnected or 
a~' be they can sell it at a premium of a thousand rupees to some one elde. 
Therefore I cannot fully agree with my friend that there is any great reasoll to 
l'ompliment the Posts and Telegraphs Department on the good work of these 
men. I do not know who is responsible ..... . 

Ilr. Muhammad Nauman: Which other department are you prdpared to 
compliment then? 

Lt.-Ool. Dr. J. C. Chatterjee: 'fhe question does not arise. 

Ilr. KUhammad Nauman: But it does. I have (?) (inaudible) 

Lt.-Col. Dr. J. C. Chatterjee: If he wants a comparison, let him have it. 
As regards this honesty and integrity, they may be more honest than others: 
anyway I will not quarrel with him over that matter. 

Th'e last thing which I want to say is this: that whereas I fully support this 
motion which has been so ably moved, I do hope their dearness allowances will be 
increased: but I also wish to make it equally clear that I am not one of those 
who support dearness allowances to officers drawing large salaries. (Interrup. 
tion). I have never drawn dearness allowance myself. The point is that I do 
not think for a moment that it is necessary to give dearness allowance for 
persons getting over one thousand and two thousand rupees a month. I do not 
quarrel with my friend over this matter. The sooner such allowances are with· 
drawn the better. When a commission of inquiry is appointed by my friend, the 
Honourable Member incharge, he should also tell them that they malte it part 
of their business to see as to how they should  improve the efficiency of the 
working of the telegraph and postal Bnd telephorie departments. I think an 
inquiry of this kino should not be confined only to one matter. I fully agree 
that if you pay a man well. he will do better work. Let them by all means 
do all in their power to im!>rove these men's efficiency by clothing them better, 
by 'shodding' them hetter, and also by raising their dearness allowances, and 
improving their efficiency by any other means that he can find. I would also 
urge him to exercise greater vigilance. or may be perhaps he has already taken 
t,hat action, over the working of these departments, which I quite realise do 
very harn work nnd have passed through difficult times: Yet I think when 
normal times return, Ill' they are now returning and when we are anxious to 
provide them with better fnod and clothing, they will also see to it that their 
efficiency is increased in like manner. 

Mr. S. GW'1IIW&1Di (Nominated Non-Official): Sir, I rise to support thia 
ac!j<,urnment motion. In doing 80, I am sorty to .t ~ that the 8tAftemerlt m6 
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by Sir Gurunath Bewoor this morning explaining t~ attitude of. the govern·· 
ment leaves the position as unsatisfactory as ever. Why do I say that? I 
judge them by their conduct in 1944 and 1945. There was universal discontent 
in the department in 1944. A committee of inquiry was appointed.· Hopes. 
were given that the conclusions of that committee would be implemented and 
something better would happen. But what did happen? That committee'.s-
report is still a secret. Government is ashamed to reveal the recommendations· 
of that committee. I challenge the government to tell me whether or not it is 
a fact that 'the committee  has recommended that the inferior service employees 
should get the same pension as the subordinate employees, and this government 
is sitting silent on that. If that is the attitude, in regard to the committees 
appointed by them, then what confidence will the workers have in regard the 
government's announcement that a commission, a roving commission with 
indeterminate terms of reference, wi1l be appointed. to conclude its task perhaps 
by 1950 or 19601 That will not do. What are the demands of the workers? 
The demands of the workers are in respect of wages.. that they should be better 
off than what they were twenty years ago. Is that an irresponRible demand? 
Nothing of the kind. The implication of this demand is that new scales of pay 
which were introduced in 1931 must go lock. stock and barrel. If the Honour-
able Member had made A. categorical statement this morning that he is preparea 
to recommend to the Government the nbolition of the new scales of pay he 
would have been in ~ better position to ask for our co-operation. Not only 
that, Sir. Even in regard to t.he old scales of pay in 1927 there was discontP.nf. 
Rnd the Government told them-have patience. What is more. in regard to the 
scales of pay, we have a new situation after the war. These men are not able 
to have the conditions of service or the conditions of standard of living which 
they had at the time of the declaration of war. Therefore they have been 
demA.nding an equitable deamess allowance and this department had a new 
system of dearness allowance partly covered by a system of so called good 
conduct pay. Is it that men under 125 are men with good ('.()nduct and above 
that without any conduct? I say, Sir, that this discrimination in regard to. 
conduct pay is an inequitable discrimination and what is more, this committee 
known as the Krishna Prasad Committee which was appointed in 1944 wanted 
to recommend the opening of grain shops. In the wake of that agitation of 
1944, they opened cheap grain shops in Bombay City and soon after the conclu-
sion of the labours of this Committee the department went to sleep. I condemn 
this department strongly for not opening cheap grain shops throughout the length 
and breadth of India, wherever practicable. Not only that. They have not; 
been able to implement the other recommendations of the Krishna Prasad Com-
mittee. There are different sets of leave rules for people doing the same job 
and I say that this inequita.ble system must go, whether the workers are ran-
waymen or employees of th1!J Postal Department or the Telegraph Department. 
Whether thelle men belong to theBe departments or other departments, WE" 
will fight for them tooth and nail. I say that any Government which is res-
ponsible for the continuance of that system of discriminatory conditions of 
service for the same work will stand self-condemned. 

I do not want to make a big speech. I would appeal to the Honourable 
Member to give a categorical assurance here and now that the new scales of pay 
will go. Not only will it go but the men who are subjected to the iniquity of 
the new scales will be fixed in the corresponding positions in the old scales. 
That iR No. 1. No.2-that dearness allowance on a rational basis based on 
the findingR of the several courts of inquiry in different parts of the country will 
be fixed. No. S-thBt pensions for inferior service employees will be on the 
same basis aA that granted to Ruhordinate employees in the light of the recom-
mendationR of the Krishna Prasad Committee report and to take the old :>m-
ployeeR of the DepnrtmE'nt into conficlclDce Rnd cliRClIRS the lloflt war schemeR of 
absorption of the so-called surplus men. The Honourable Member has been 
referred to a.s the most intelligent officer of the Department and therefore when 
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the question of retrenchment came he said that 80 far a8 the permanent em-
ployees are concerned. their positions are safe and in regard to others unfortunate-
ly styled as ~ porar  he did not· have the courage to give any assurance· The-
other day, when there was a debate on the railway question, the whole chs-
ouasion was derailed by misleading questions that were put. It was alleged1 
again 'It the workers that they are such impossible men that they were against .. 
all retrenchments, that there would be necessity for retrenchment and that the-
workers are not taking 8 reasonable stand but what is the position today. Two-
issues are involved in the question of the temporary staff. One 'is the grant of 
privileges which the permanent employees enjoy and which are denied to people· 
who have been treated as temporary from 1942. No.2 is insecurity of service 
whicn threatens them unnecessarily not because the activities of the Depart-
ment are going downbut beoause of a policy which was irresponsibly indulged' 
in by this Government by saying that 70 per cent. of the vacancies after 1M2: 
would be reserved for ex-service men. I have already said on a previous. 
occasion that we are not against the employment of ex-service men but I say 
thRt these p,mployees of the Department who served the Department loyally dur-
ing the period of the war, who were subject to the provisions of the Essential 
Services Maintenance Order and were not allowed to seek better jobs sh,uld 
not be kicked out flS if they are men of no consequence. They should be conti-
nuerl to be employed as long ns there is work in this Department. If you want 
to give employment to ex-service men, give them employment in regard to the· 
future vacancies when you think of extending the post war activities of the 
Postal Department. Take the Unions into confidence and consider various 
alternative methods. Unt ~ you do so it would be premature on the part of 
thiFl Department to Rend away from employment any single employee of the 
Department. If you do so, you will be liable to be tried one day for the crime 
of forcing unemployment on the citizens of this country. I say this, becatlse 
this is an occasion, the seoond of its kind which has been given to me, to res-
pectfully warn this Government that their policy in regard to the temporary' 
men is wrong, is unfair and unjust. If you indulge in that policy, it will be' 
creatnig a situation which will be very difficult for the responsible officials of 
the Department who wUl ceme hereafter. I therefore appeal to Sir Gurunath· 
Bewoor to give the three types of assurances that I have asked for, so thnll 
under a good atmosphere this roving commission which he contemplates may·. 
have some success and may do justice botn to the workers in this Departmenfl-. 
and to the public who are the real owners of this Department. 

Srijllt Dhirendra KaD.ta Labiri Ohaudhlll'J (Bengal: Landholders): OIl 
behalf of the All-India l'ostal and .H.. M. 1:). Union 1 fee! it my duty to suppon 
this motion which has been so ably moved by my Honourable colleague AIr. 
Gadgil. In supporting this motion, I a~ tell I:)ir Gurunath Bewoor t?at if he 
thinks that he can dIvert from the real Issue by some meaDS of settlDg up ,... 
committee or a commission he is much mistaken. Only this afternoon we· 
were having the meeting of the U 1~d a Council where. we will have ~e. 
pleasure of meeting representatives of different parts of IndIa. What I find IS 
this. There are so much dissatisfaction with the existing state of things that 
they are prepared to go even to the extreme steps. I would invite the 
Honourable Member's attehtion to t.he recent statements of no 
less a responsible man than Pandit Jawahar1al Nehru where 
he says if the postal employees owe a duty for the public then public 
and Government owe a duty to the employees. Even today he Rays thflt; 
before things take a serious turn it is the duty of the Government to look to 
the interest of these. e pl~~ee  of t~e r . I~ is no~ out of any bad spirit thRt 
they are bent on strIkes. [he questIOn touele!; theIr re~d. and butter .. When 
1 WIlS com in" to Delhi from Calcutta, I have had the priVilege of meetmg the 
employees at the different main. tat ~n . I heRrd h.llrro,,:ing details Of. their 
dailv life. They could not prOVide milk even to their children. That IS th('\ 
position not to speak of clothing. When the war started there were instructions, 
that ~ ern ent servants could have _ their places of duty in case of extreme 
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6mtllgeucy . such as bombing but so far the postal employees are concerned it 
.-was uefimtely instructed not to leave thell duty and take shelter when such . 
tlUll:!rgeucy arlses. .Now atter the war is over these unfortunate Postal, R. M. S . 
. and 'felegraph employees are not even given the benefit of their legitimate 
•• demand. This is the reward they are getting. And what is their demand ~ The 
.tionourable Member wants to take tIme. May· I ask him what for does l~e 

want time? 'fhis question of t·he revision of scalell of pay is not a new one. 
Last year ill Bombay a resolution was passed to that effect. At that time 
they gave a deJinite scheme and also suggested how to fix up that scheme. It 
was not an excessive demand. If you look at that scheme, which I have got 
in my hand, you will find that it is not at all excessive, It is a most moderate 
.one and I do not think Sir Gurunath Bewoor should take time to consider it. 
,Last time. if 1 may say so. ,,·hen 1 had the pleasure of meeting Sir Gurunath 
Bewoor. he gave me the assurance that the case of the second grade clerks 
'was to be dealt with sympathetically. What is the. result of that sympnthy? 
·Just before he departed for England. I tl ~ ld to find ()ut what had been doue 
'with that scheme and to my utter surprise I found that no relief had been 
given to the employeefl. The only thing that has been done is that the second 
grade has been abolished. Can any man with commODsense understand that. 
if t.he grade is abolished the pny will remain the same? But it is only possiblc 
in the Department of Sir Gurunath Bewoor. 1£ any untoward things happon. 
I tell him that the responsibility will rest with him for it. It was he who 
introduced the new scale of pay in 1981 and it is for him to revise it. 1£ he 
does not do that. the whole blame will be on him. I want a categorical reply 
'from him to the question as to what he is going to do ? 1£ there is any 
Commission or Committee. let it take place. in due course. But what is the 
immediate relief that the employees are going to get? There is a concrete 
~ gge t on that has been made by my friend Mr. Guruswarni. It is a. pity 
that in this HOllse we have onlv a nominated member of labour when in other 
parts of the globe Jabour eond ~t  t"3e destinies of the nation. His Excellenc:'l' 
·the Governor General could add one nominated member more on the ground 
of enlargement of porl folio!! but he could Jlot think it expedient to add one 01' 
two more labour representatives Amongst the nominated members. It is a 
-disgrace to the present a.dministration to have such a poor representation of labour 
in this House. Mr. Guruswami spoke very rightly and I entirely endot'M bis 
·views. If Sir Gurunath Bewoor wants the goodwill from this side of the 
·House. he must come out with a categorical reply. What we want him ttl 
do is that he must abolish forthwith that new seale system and introdll(,p. 
immediately the scale which prevailed before 1981 with point to point system. 

. As regards the dearness allowances, everybody knows how the prices have 
• .KOD" up. 'J.' e~ have granted t~e dearness allowance to the extent of 171 per 
.cent. When there W88 depreSSion t ~e had ee~ a reduction of pay to the 
.extent of 30 per cent. only, when there IS so much mcrease in the price of every 
o ~~t  wey sanction dearness IlUo an ~ only ~ 7l per cent. It is a great 
pity. l.ilr r~nat  ~e oor ought to conSIder thIS matter in a very seriOlls 
way ~d. not 1D a g ~ e rted mauner by suggesting the appointment of 
o I l lon~ an~ CommIttees. I know it fully well that at present there is a 
great dl atl ~ t on. a ~llg the postal employees and the entire administration 
mu,Y olla~ e If their grIevances are not redressed in time. Let me give him 
t l~ w'l.rl'llng t.~ t before Any IIrisis happens. he must look into things in their 
proper peISpectlve and avert it. It can only be averted by a definite assurauce 
that the ~ono ra le Member can give on the floor of the House namplv 
that the system which prevai.led before 1931 will be immediately introduc;d 
antl . t,hf! dAarness lJ.o~lI.n 'a 'WI)) he incrMRed by 60 per cent. It" you look I)t 
.the L?-dex figure, you WIll find that the price level has gone up by more than 150 
.and 1D .some cases 200 per cent. even to day as compared to the price-level 
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o~ ore thb WIU'. tio, there lit no JU ~ I lpn tor the, Honourable Kembel': t.o 
l'ClUt>e t.nll~. 

:~a  rtlglll'ul!l Iiole ~Ol'  01 ~ ~ postuL ~Olp.o ee  I can tell 'him that after the 
lt: ' Ul .l~'UU 01 lJU yt:lU'lS e;dnn.:b, ~lltar Wul'.II. 'e; :':'i1,tI per Ctlut. more 't.nlUlt.na~ of 
au,)' OLUdr, UOVer.ilUU;lllt. ~r all~  .nertl 1 naVd gOIi line wnole CQ!culIUlOn.' 1n-
uV ytU'1'D stlrV1(.le iltl worKs i.I.:.l,UW noure; m01'e tllan line eW,1IlOyee 01 lJ.11y 'ot.ner 
uepart.In6nt. 

JYi.y Honourable friend ,Mr, ll.tter e~ mU,ue lIome remarks about the e t ~  
vf tne post81 employees, van 'you expect emClenc,)' 1.1'0m peUl/Ae wuo are ClAli: 
sat1stteu anCl UllUtlrleU who have to worK wLlin enormoWi prtlllSul"tl 01 wor.lt Wl\in 
Ot ~  wsumcLtlnli nand 'I , 1 can LeU ,you Ii panlUU1ar ll~I (Je. 1 was meetADg 
some 01 POSlillol emplOyees IillU my .i:LollourliOltl UlenU waa ttlhmg us aooU\i ~t1t  

lSSUe 01 lllooey orc1ere;. !\jOW, thi;, 1l111~r t .ollt  01 t,Utl uO\ltl1'UWeUIi are \iru6\i elloCn 
clerK snould receive and dlscnarge VU money ONers per clay. J:Sut 
they recelve as many as ~ U mOlley orders per day and Iill6re 18 no e.x\ir8 
hand to help them, 'J.'here 1S a 1I01'1i 01 UilUertHlWuillg tnali liney SllOUld .&.Ite 
help trom tnelr co-counters, whlcn lS g~nera  not 10rlihcomw.g. In Ultise 
L'1l'CumstIWCtlS, how can you expect e:tn lell~  when no ext.ra hand lS grtUlttld 
fol' eXLra pressure of work ~ '..Ifurt.IIerrnore, so far' as honesty 1S concerned, 1 
can 'Say w1tnoUIi any fear 01 coniradlCt..on tnat It 1S only the .1'ost&l JJeparliWenli 
Wh1Ch 1S workL.llg With honesty and dlgnny in the wllole of the Uoverwnent of 
lndla., 1 am sure tilr Gurunalih J:Sewoor cannot deny that fact, And. the reward 
of lineir honesty 1S this Lhat they C8LWOt UlaKe bOLh ends meet. ISlr, tws is • 
very grave situation. ' 

Before 1 resume my seat-and I am not in the habit of making long lpeeches; 
my speeches are short., terse and POS1t1Ve-l wouldll.ke 1!o'tell him thaj; if no 
!.hrecL step is taken immediately and it no relief is given o~ t.  by tho 
Government of India, they will have to face an unprecedented iituation and 
tile ent!re ad ~at on will come to 110 stand still, AI the 1'reaiden' , of 
UlliolA, 1 give him this warning. ' 

Shrlm&\i Ammu Swamlnadban (M;adra8 City: ~on ~ a ~ManUr a.n : 

t:iir, 1 r1se to support this motion because 1 nave seen the hardship thali it 
expl:rienced by the 8ubol'dinate ~ t of the !:Josta! Department. l. feel that 
the IJosts and Telegraphs ·subordinate staft work harder than most other stal 
in the other Departments and yet they never hltve 110 proper enoouragem8!l' 
from the Government nor have they been given enough pay for a deoent ~. 

t:iir G urunath Bewoor told us this morning that they were going to appoint a 
Commission to look into the matter of the revjsion of pay. We know too W6U 
about Commissions and Committees and we know how long they sit and how 
long it takes them to write out a report. Even after the report is written, 
we know how long it takes to put that report ~nto eftect. If they are not 
satisfied with the eftect of the report or if they think that the report is 110' 
eXllctly of the kind that they wanted, then another Commission is appointed to 
go into that report, So, if we are going to delay the matter of increasing 
iihepay of the 'subordinate staff of the Posts and Telegraphs ~part ent  then 
they are going to have 0. great deal more hardship and suftering than they are 
having now, I know with regard to branch post masters, for instance, their 

, "pay is about Rs, 8 a month and out of that pay" they are supposed to 
6 1',11. buy stationery, also pay rent for ,the building in which the branch pos, 
office is situate, Sir, I want to know if Government is going to' encourage dis· 
honesty deliberately, How does Government expect any man to live on Rs. 8  • 
month, It may be that in England Branch Post Masters perhaps occupy them: 
selves in some other job which gives them enough' livelihood.. Moreo'Ver, in 
England perhaps the Branch Post Masters have t.he post ofllce in their own 
houses. I have seen that done; they also run a small shop which brings them 
some money. apart from their pay as Branch Post Masters. In India it is not tJIe 
Bame case, You know very well that in little villagefl, Branch post'Mast4ft.. 
have no other job at all. Post office work more or leIS 6eoomel hit fun tim. 
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job. WIth regard to posw.i rWlllers IUld carriers, I believe the:r pay is about 
.l101i. t).w .t1.s. l~ II. month and the maXIUlum tbey get is .li.s. It> wu.h a promise 
to gral.lt them a peuBloLi of lts. is to 1ts. [) a month, after they worked in the 
job for over t lr~  years, after their health is ruined. It was already brought 
liO our notlce wat t11ey nllve been granted certlticates' lor having worked hara 
d r n~ the war. lndeed posta! tlmployees have been most loyal, they never 
struck work. 1 feel that ji they ro gn~ on a strike at that time, they would 
have got whatever they wanted. Hecause they were loyal, because they did 
not E.trLke, because taey did not create trouble during the war, ~ e  are suffering 
now, while others who have given trouble are also being given better pay. 1 
submit that if the Government feel that each person who does work for thf' 
Government should get at least II. decent living wage, then they must soon 
revise their cadre of pay and give them something better than what they iet 
now. You can never expect us to live on Rs. 8 a month and out of that Bs. 8 
a month, he has to purchase stationery and giVtl house rent also. Surely the 
Government do not expect them to live on that pay and work here also. ~ e r 

health fails' and still they go jogg.ing along day to day and month to month 
II.nd year to year. With regard to runners and carriers, I am sure Sir Gurunath 
Bewoor has seEm them run in the hot sun. If my Honourable friend should 
CODle down to South India in May and June, he can see for himself how those 
poor runners run from one village to another. I want to know whether for this 
~p  they should be paid a pittance of Rs. 12 a month. They have nothing 
to look forward to in later life at all. 

With regard to subol'diuate services, they have no prospects in their own 
Department, and they have' no opening in other departments :also. ·ft1.ey 
cannot get a transfer to another department, once they' enter the Postal Depart-
ment.. I tinderstaud this is the rule. I do feel that the setting up of Commis-
SiObS and Committees will not help them. It is necessary that the Govern-
ment should approach this question with a human touch. They haYtI to see 
whether it is possible for any man to live on suoh a low salary. You mighta8 
well not give him any salary at all. Ask him to find his own food and clothing 
rather than pay him this pittance of Bs. 8. 'I should like to know why th 
postal staff have not been given this dearness allowance. I feel that the 
Government should not give Rny of their servants less than a basic pay o( 
Rs. 50. Dearness allowance should be given to them whenever necessity 
arises. I always hear of people drawing higher salary getting dearness anow-
ance It is only people who kick up a row get their grievances reilressed, 
whereas people who are docile are always put off with the .promise that 11 
commission will be appointed to look into the matter. It takes  months and 
months before they come to any decision at all. The man who gets a slllall 
salary is kept on the same low salary with no prospects to look forward to. 1 
feel strongly that it is not enough for Sir Gurunath Bewoor to give us an 
assurance' that a commission will be appointed. Surely he has got the data 
in his office, surely he knows what people in his Department are getting, surely 
he can find out all details for himself. Is that not enough? It is not necesslll"J 
for him to appoint a commission to find out these things. I hope that Govern-
ment: will see that before things get worse than it is now, I do not think it 
can be much . worse as far as the lot of the people are concerned, the situatIon 
in the country might become worse, and I hope before that, something will be 
done and people in the subordinate ranks of the .Posts and Telegraph Department 
will be given much better pay 80 that they can live and carry on their work. 
80 that they won't have to have recourse to bn'bery or any other dishonest 
modes of living. We feel that Government tllemsehres are encouraging dis-
honesty in this c18ss of o ern~ent senants. 

Sir, with these 'worda, I support the motion. 
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Sir &1II'IIDAUl .'.001': Sir, the debate has raDpd ova a very wide ield and 
it is quite pouible t.he.t I may not be able to cover all ~e points raised. I would 
first of all like to express on behalf of ~e Postal and Telegraph Department our 
appreciation of the remarks made by various speakers about the loyal and devoted 
service of the stat! of the Department aDd about their honesty and integrity. I 
am sure it will make them proud and make them work more efficiently. 
Remarks were made about the inefficiency of the service. I should like to 

be honest about it. I would not ascribe it to inefficiency of stat!. It is due to 
the fact that we have a very large numb(r of inexperienced staff, but it is not 
their fault. Large expansion of business caJDe after the war broke out arid it 
has been impossible for us to secure all the additional stat! required on account 
of the large demand of various other Departments at the same time. Further 
no amount of training can be a substitute for exp£rience. The equipment is 
worn out; we have not been able to secure new apparatus and a great deal of the 
inefficiency is due to caU!'1es and difficulties created by the war and it would be 
wrong to blame the stat! of the Department for this inefficiency. 
Now, Sir, this morning, I made a short statement to the effect that we had-

received communications from various Unions and that these were. under CODsi.-
«1,eration. We have in the Department about 12 to 13 recognised Un on ~a  

of which has its provincial, divisional and district branches. There is an 
arrangement by which these Unions have opportunities of discuss:ng their various 
gri(vances with the local officers. Indeed the Unions have large opportunities 
of, placing their cases before the Director General and before Government. Mr. 
Nauman mentioned the inst8lice of the interview he had last, year. I am merely 
mentioning thiB to show that 80' far as Government are concerned, they haw a 
complete appreciation of the case as presented by the Unions. 

An Boaourable Kember: Wit·h what results? . .  . . 
Sir GunmathB,woor: Now, Sir, we have received from time to time nWner._ 

ous demands for rem(dying a large number of grievances. We do our. best to 
deal  with each of them individually. Recently I have had discussions, as I 
mentioned, with ~ e office bearers of the new Federation which has been organis-,. 
ed quite recently and I told them that I would like to have in brief what their 
main demands are and they were good enough to give me 8 statement of which 
I have no doubt that Diwan Chaman Lall, Mr. Gadgil and others are fully aware. 
One of these related to retrenchment. Mr. -Guru swami in the course of hiB 
talk referred to that. I think you would like me to deal with this "'Iery briefly. 
The question of railway staff retrenchmoot was dealt with the other da, in 
connection with Rn Adjournment Motion about railway retrenchment. I need 
not repeat all the arguments that were then advanced on behalf of the "Govem-' 
ment. I ,hollid like to RBy that RO far as the Postal Department ill COI\cemed, 
there is really no need for any great fear of retrenchment ona large Bcale in 
the near future. '  -
The total number of permanent employees in the Indian POflts and ele~ 

graphs Department is about 1 lakh and six hundred in round figul'flll and the 
t.emporary employees are about 24,700. We have sent on military setvice Ons 
voluntary baRis ahout 2.170 men of the grade of clerks an~ other perat)ns. When 
these are demobi1ised-and they are not going to be demobilised non~ lot-
they will revert t.() civil employ. and we estimate that an equal number of 
. temporarY emplovees will have to be discharged. We have in addition reRerYa. 
ti;'nR. made under the nromiRe !riven bv Government, of a tot,RI of about 8.177 
non-I!R1.etted Rntt about 1.1/lO inferior I~r nt  i.e. men of tl1 ~ claRR of packen 
Rnd nortera. Thus taking both those who have vofuntAf'!rpd anti those fnr wllom 
,"",iII"1'Vation haR hpf'n ma"e. t.he t.otnl nnmhf'!," ;If nORRihle d o r~e  from ,the 
POSliR and ele~all  DepBrtment is about 6,500'-

Prof ••. G. RaM" (GlIntn" I'tlm Nellore: Non-Muhammadan RurRl): whv 
were these reservationp. ID'!«J.P: ~ Were they previously employed by t1te ~ ta1.' 
Department? 
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: '. 81r G'IIrIIUUI: .eWOOl: Tm. reservation is made. as. .was :expl8ined the other 
day. on the general O11iera of o ern en~ in all.depar.tments, that the re~r a

tion is for di!Jcharged war. service personnel, that 70 per ~. of the p.ermanent 
vacancies occurring during the war would be reserved for retumed or discharge.d 
war. service per&1Onnel.The reason was that people who .volunteered for . war 
service lost their chances of permanent employment in the civil servicEs and 
tIPs was considered as ~n unfair thing for those who went to risk. their lives in 
~ e  war. . 

JlaulaDa Z&fIr AU. Dan (East Central Punjab: Muhammadan): How are 
tl;lese retrenohed people to live? 

Sir Q1InIII&th Bewoor: I am coming to that. I said the total number of 
people who may tie discharged is 6,500 out of a total of 26,000 temporary 
emp,loyees, ...... roughly 25 per cent. Now, Sir, we do not expect this retrench-
met to occur in one day or in one month; this will be spread over 8 long period; 
it can only occur when the demobiliBed personnel have been discharged and they 
have ·applled for employment in the Posts and Telegraphs Department, . have 
been teatedto see whether they possess the minimum qualifications and training, 
and ·then they will displace these people. In the meantime, in the Posts and 
Telegraphs Department there is an annual intake of about three t o ~d 

pe~n d e partly to the creation of new posts and partl, due to retirementR, 
discharges. dismissals, deaths, resignations. etc. Now so far 8S these vacancies 
oaeur, such temporary personnel as have been discharged wi1t bave the first 
claim to all suoh vacancies whioh occur after the 1st Januarv 1946. In addition 
we have a lar~e proll1'amme of post-war expansion, partic{I1ar1, in the rurn1 
areas, and we hope that there will be new posts creatfd in order to meet this· 
flxpansion. The total traffic of thEl POl!lts and TeleaTaphR Departmenti mAV 
possibly faU: our own anticipation ill that it iR nof likely to fnIl in ~ e neBr future 
to Bny BPPrt'ciBbleextent. But thl' noint T wish to moke dMr iR thAt. t·hprn 
ill no Il1'flnt fpar of .immediAte retrenr'hment in the Popt,q nnll Tell'''1'RnhR Denort-
ment. ,",prp will l1ndoubteillv he diRcharl2'pFI hp"e nnn t.hf"e. nllrf;i(,1I1Ilrlv in 
nreas where due to ·the movin!!' AWAV of t.he nonulnHon or n~ .r  f."''' nnqt A"il 
tE,le!!TAn'h· trRffic fRllR: hllt t"'il!l iR one of t.hp norm'll fpllt.nrpII of th" n"T'Prtm"nf. 

Sir, before I deal with the main point I should like to remove an impression 
w'h;c"h mv 'R'onolJrable tripnd Mrs. Swaminndhan ll ~t have given to this O l ~. 

nAmel.v. that we pay RR. A toO Ol1r brAnch nost mAst,erR. Thill is A mntter which 
tbhi 'R'01JS8 knows .verywell. These Bre what we call extra-department.al Rgent,!:;. 
Ilnd thpv are not employed nnleRI! they h.Rve indepen(\ent sources of incomE'. 
When theRe PAonle Bre ii1'8t employed Rn inQuirv is mAllr ns to whether they 
have an indpTlendent Rourre .of n o~e. A vprv lnrlle number of 0111' hrAnt'h po~t 
mBst.ers in viIlRges art' I!lchnolmRRf.p.rR. nonnn-keeners, rRilwlI" Rt.Ation mllstel'R or. 
tlrivemment. TlElnAioners. ·pith.,,. of thp 'PORt.1I1 Dennrtmlmt or of othpr npnBrtmentR. 
'MtP MeR iR thAt the Amonnt. of wl'lrk involvpcl iR !'IO Rm'll1 i" f·h" RmAll. nnc::t ofli,.,." 
fohat. jj. mAn cRn CAlTV· on the work of thp. nORt. ~re in nttn ~ n to ' ntt ~r hill 
normRT nmf'PRiliori is. Tf t.'hp work ~ too ';'lIIcn it i!'l onf;'n tn +h" nn""f. to RRV t"'"t 
this if! t"kinIY t.oo mnehof his t~ e: n~~ WI' thAn inrrenR(' l1iR 1l1lownnf'1' lip t(' n 

t~  of .Rs. !aO'. . 

" Prof ••. G. · .... n .. : Yon onlv renlAt'A him bv nnother. t n~ ;!'i thP. tmllhll' 

_ . t~ ~ ~ ~t . BWoor: ~n i.he other mAn. hAC! an independent !'Ionrce of 
ineoryte. 

Prof ..•• G. -11&110: Th.,re is so mllch ·lIneml)loTment nn'tt VOll p'I'nJnit ~ 
. .. '.' ~ ... . .' 
At/' ""Pn".th B.woor: ThAt, tA A tnHt.ter nf· oninion. .O\",-l,ow·T wn ... + tn 

l'pmovp. th .. ;mnl'PRRion (,l'PAf.p.it hu ,.r"" R"'n ...... n ~l n  "'l. ... "+h",, ."':n, tl.:>t qnl' 
G .. M··WIIII t.hAt. 1'11nnerl1 .. et. A vprv IImAll I1nll11'V '~ n,,+ t.h"oi·" ""n ... rll "" n"t111;on 
,",,,t·'" TINt. tln!'I'Mt;. ''r ~ nf(v O'rl1nflerM i" frnriiRR. 12 to 'RI!. 17 ""r 1!1('nth nn t. 
4.1,e:v get deRmeslll allOWAnce noW'. ' ... .. 
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ShIt SMJa Karayu SbIha(Darbhanga eu1tJ Sarnn:-Non-Muhammadah): Not 

in all cases.; I know of r nner~ who.are paid Bs. 5. 

Sir G1U1IIl&t.h Bewoor: They must be extra-departmental men. Their pension 
is the same; it is subject to a minimuIO of Re. 8 and they-get· Rs. 4' as dearness 
allowance on pension. 

Sir. I find that I am not dealing with the main pointe in tryjng to answer 
these various questions, and I have a limited time. Now taking the main griev-
ances advanced by the Union I explained this morning that on the question of 
the revision of the scales of pay Government have decided to appoint a commis-
sion which will be a commission on a very high le ~l and will be, as I said 
predominantly non-official in character; and it will examine the whole range of 
(}overnment salaries, particularly what should he the minimum wage. We 
cannot. decide the question of posts and telegraphs in isolation. It is because 
attEmpts have been made in the past to fix a scale for each different department 
that we ha·ve reached a chaotin condition in which one department repreeAnts 
that another department is getting a higher pay and therefore it should get tht' 
samo. and when the Posts DellArtment getR R hililher pay the other department 
says that there wa!'l always a dU'ference of Rs. IS say between them Rnd so they· 
rt111st r;!'et more. and so on. It is in order to !let over all this  chMtic condition 
that Government now intend to appoint 'l commission whirh win examine thf'. 
whole basi A on which Government servants' a~  Rre fixed and. whaf is still 
more important, provide mennR hy which F;nch disputes aR nriRP ·todAV are not 
taken to a stR'!e Rt. ~  threntc:: of !'If,.ikp. havp. t.o he mAd!'!. T t.h;nk it will hc 
An excellent t.hing if we have a nRHnnnl trihnnal before which all disput.es (lAn bp. 
nlaced and the R\\'ard of the nationRI tribllnal M1)lil hA t.Rl(en RR the 11nll.l wnril 
in thp. matter. T '\II'onM urge on HonourRhle Mpmhp.1"R thRt thiR iR not. aCRRp 
which could hp. der.idpd for the PORtR and Telem'RphA DepArtment. however. ImlRt 
in numbers thev nre. 

ShrlKohan Lal Sakl8n& (Lncknow Division: Non-Muhammadan Rural): How 
long will the commission takE? 

Sir Gurunath Bawoor! I cannot say. I myself feel that it will be a very big 
job and will take some time. 

Shri JIohu Lal Sabana: How are they expected to carryon in the mean-
time? . 

. Sir Gurunath Bawoor: I am trying to deal with that. The new revised scale!'l 
of pay have come in for B good deal of criticism. These were int·roduced during 
the depression period of 1981-84. We recognise that these scaleil of pay are 
nnreal in the present condition .• Oovernment hRve tried bv thp grQnt of dearness 
IIJlI)WRnCp to bring them to mpet the prmlent day cost of living. I am aware 
that ~ ere is a difference of opinion as to whether the amount of dearness allow-
ance given is adeqnate or not. It is trlle that various comflarisons could bA 
made. various percentae'es couM be calculated. We are however /living quite 
an 8deouate del\rness allowance. Take a mRn who is on the 10WE'!Flt scolA of pav 
-1\ nnckAr for instance on Re. 16 in BomhRv-he ill now gett,in!!' Rlt.oflethr·r 
Rs. 54: before tho WRr he WAR e-ettine-RFI. 27: FO that t.hpre is in· t.hiR CAse II 

hundred per cent. increRile. But if YOll takp a mnn on hi",hrr PRV. the pf'r('ent-
~ iR lower until. you rome to n Atall'e whprr. we ~ p' l 7~ per CAnt.. uniform 
tIearness  allowance . 

.An Honourable Kamber: Whnt do YOll call "higher pny"? 

Sir ~1I1'IUI t  Bawoor: I am me1'!lly showing the percentage. I reoognist' 
that there can be difference of opinion on thiR point. Also the 'question of, 
rensions of inferior servants has bf'en advl\nced. There Rl!'ain it has been 
Rdvanced. more thAn onCl'! in thiA . House in hlldllet deb&t(>s and so on . 
. Th(>se Rnd yariom:: othpr sll<l'lYestion::, or d ' and~ if you like t·or.All them. 
which nRveheen ma.de hv the UniOTJs we intentt to examine. to !rive thpm imme-
iliate ~n der t. on. ana we hopt' to be ahl(l to communicate our d~e on to th", 
Federation of UnionR who have prel!lPritea this C8se to UB. • .. 
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.. AD JlcmoarabIt Kember: When? 
Sir Q1IlI1D&UI. Bewoor: ·As soon as we possibly can. I think Honourable 

Membel'B are rather inclined to think that you could grant these things just by a 
stroke of the pen •  •  • 
.AD BOJlOUlable Kember: Where there is a will, there is away. 
Sir Qurauth Bewoor: One has to see the consequences of giving80methmg 

I1nd see what it is going to cost. l agree with Mr. Nauman that the Post and 
Telegraph Department is not just a commercial department and there is no justi-
fication that because it is making a profit it should throwaway money to its 
einployees. I would like to point out here that when Mr. Gadgil sJ>Oke of the 
ten crores of profit, 118 he calls it, he must remember that this is a wartime 
income and it would be very umVise to build on thi8 surplus in the future. We 
look upon the Posts and Telegraphs Department as both a cominercial as well 
as 8 llecurity service. Its accoUnts are maintained on a commercial basis. To 
pay fair wages to its (:mployees in the right thing in any commercial conCtnl. 
Bu·t you niust give time to Government ·to examine what is B fair wage. In the 
meantime we shall examine v€ry carefully the proposals or the demands made 
by the Unions and we shalt give them n sympatbiltic consideration, and we shall 
Rive ()ur considered decision Oll the demands made,. but I consider that it would 
be entirely unjustified for the Unions to take any desperate action, and I hope 
that in this matter Members of this House would support the Government. Mr. 
Gadgil himself· has referred t:> the situation in· 1;;e country and with the food 
positioB being what it is, surely no olle ·in this Honse would like any upsetting 
of the communication system of this conntry. It is in the g'meral public ·int.erest 
that I plead that there is no need for auy desperate action, that Government 
will do its hest to give consideration to the demands, but it will be very wrong 
to compel Government under a threat to do something which fairness· or justice 
does not demand. 

Srijut DhlrIJldra J[a.nia x.tairi Ohoudhury: It is a legitimate demand. 
Ilr. I'ra.Dk B. Anthon), (N.ominated N.on-Official): There have been so many 

Epe£ches from so many different points of view and with so many implexions of 
voice that 1 do not know that I can add very much more to what has beeu 
already said. I may from the poin.t of view of some of the Union representa-
tives, seem to strike a discord .. nt note whw 1 say that I um partially tlHmkful 
to the Honourable Sir Gurunath for his statement. But I would ullOo like to 
soulld a warning to the Department. After· all J spenl{ for a section of the 
workers who call· claim that they have founded and built up this Department and 
whose vital services have over and over again maintained the stability of this 
Department in periods of crisir;;. But J have just ~ e to know during my recent 
to r~I do not know if the authorities already know it, but they ought to be told 
-that there is a very serious and widespread feeling of unrEst among' the 
employees of this Department. And while I realize the proportions of the pro-
bleme which face this Department, lind it may be necessary to undertake a ~o t 

careful investigation by R Commission. I would also ask Sir Gurunath to consider 
giving some immediate relief to the lower paid employeeB, These people are in 
v£rY dire circumstanc0R Rnd while they Are still motivated by 8n impulse· to 
maintain the stability qf the administration, they feel that unless they join some 
movement, with which they may not be in o ple~e sympathy, they cannot get 
anythiM from the administration. I would ask the ndministrat.ion Rt this sta.ge. 
as gracefully as possible, to make some concession to the lower-paid employees. 
Later on the. whole matter may he explored and investigated on the basis of " 
commission .• There is. a feeling that there· is not F;ufficientsympathy towards 
the lqwrr-"ald employee on the part of the senior official. If you ma.ke some 
Ilellture now-I am not onlv. l1leadinl!' for the menial employee; I am talking of 
the 10:weJ'. middle class and the middle dRRS worker; the mRn who if! llettinR" un 
to 'pe~  ncr mO':lth-if V01l make . .a0"1e ~ t re now, it will be very much 
rIPweC18ted. The revIsed. RCAles Rre qUIte 1\lsttfiabIvrel!'BMed bvthe employees 
88 8 matter for resentment.. It is .n~ for. me to elaborate ~ e ftgurea here. 



but tll far as 1 remember, 80 ttlr tlli .~e ·l.,iegrtlplWitB, J'elegrtlph ~a l1 r1l and 
CltlrJCtU cMdres lU"e ooucerul::<1, \ille revl8ld SC811::1:1 give ~lle e p~Upltl at. Llle end. ot 
tne.r SerVl(le Wlltlli people ill we o.Jl scales 01 pay gOIi lil:l tl I:ILlArL;ug wtlge. ·J:ne 
COUt.1UUUt.10ll 01 tlUl aLalie of I:I.tllurs 18 entllely UllJ UIItltied. 

'lhfre is another matter which 1 would like to bring to the notice of the 
lJeparliIIlent, and thlUi 11:1 the undue lllSlst.euce 011 111gh LechwclI.l and tI. ~de . ' 

quaWictltions. As,l. have claimed-and .L believe 1 have claimed quite juatrli-
ably-it is my community which founded and built up this Depar.ent. And 
llOoody CIlU say tnut. it has 110t mWntluned thIS llepart.ment at the highest level 
of elUciency Ilnd iutegl'ity. .uut today your Departmeut l:Ieems to have been 
over-born by a fetish of requiring very high academic qualifications. You are 
prepured ill pUrSUtlllCe of thlll fetlS-l, call iL 1:1. babu complex if you like, to sacrifice 
efficiency, aptitude, real ability to the demand for 110 paper degree or a high 
techniceJ, qualification. This is the matter which ill causing and which· will 
continue to cause very considerable hardship. 

Sir GunmaUL Bewoor: The qualification ~e red for the posts of Clerks and 
'felegraphists is a pass in the Matriculation Examination or ita equivalent . 

. JIr. J'r&Dk B • .Anthml.l: ;My community instead of passing the Matriculation 
Exammatiou take the School l.,'ertificute bXl1minution which is Oll d~ed as it. 
equivalent, but from the academic point of view it is higher than the Matricula. 
tion Examination. In 110 country like England do the authorities require qualifi.-
catio1ls, such I1S the School Certificate, for the posts comparable to those in 
ln~ a. In the past you took people who did not have 110 School Certificate Exami-
nation to offer you. Did your departmental efficiency or your integrity sufter? 
On the contrary it is 0. matter which is admitted by people who controlled this 
Department in the past that in spite of the fact that you did not insist on theBe 
very high paper academic qualifications, tile Department was run a~ the high •• 
possible level of admiuistrative and technical efficiency. . 

.lfinally, ~ r  ~ do want to say a word on this matier of retrenchulent. Here 
ugam various leaders of tile Umons, particularly my Honourable friend on lOY 
le~~  may not agree with me. 1 am III C011lplete sympat.hy wlth the desire to ~ 
to whittle down io the lowua,it possible scaiEl unemployment in this country. But 
tlt the same time I rull one of those who feel that you do owe a duty to the ex-
lIoldiEr. And the Government hus made it very clear on .the basis of what I 
regard as a solemn pledge ~ at you have resel'Ved-and 1 believe ~e rightll-
7U per cent. of appomtmeuts ill certain Central lJepartments for ex-soldJers. I 
believe that if the Government attempts under pressure or under threat to resile 
from this promise that it will be guilty of 110 gross breach of faith. As I say, 
I 110m not in any way arguing against the man who ill temporarily employed, but 
after all you are under no pledge to him. More than that you are under no 
contractual obligation to him; the temporary employee was specifically employed 
on the understanding and on the agreement that he would be employed only for 
the duration of the war. You are under no obligation, legal or moral, to employ 
them for a. longer period. Whereas you have, as I say quite rightly undertaken, 
1108 a result of 110 solemn promise to employ 70 per cent. of  ex-soldiers. If you 
resile from it, then I wish to give a warning, not only to the Posts and Tele-
graphs Department but to all departments of Government, if under any pressure 
you adopt or are driven to an ill-conceived policy of resiling from this promise 
then you will be creating a most serious position for the Government itself. You 
owe your first duty to these people. Aft·er the last war you fell down on many 
promises made to the ex-soldier. If you repeat that mistake you will be ereating 
the most serious repercussions from the point of view of administrative integrity 
and stability. 

Mr. Muhammad B'&UID8D: These are good soldiers. 

Mr. J'rlllk ... Antboa,.: I include Huslim ex-soldiers. 

KI'. Ihbammad .&1IIIIAIl: These are .. good 101clien. 
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Mr •. J'raDk B. ,Aatb.cmJ: o e en~ are under no obligation, moral,· contrac· 
tual-or legal to employ these people. 1 am not unsympathetic towards them. 
1 hope tb,ey can be all rea ~ ed ip.to permanent employment but your Drst duty 
i& due to those people to whom you huve given (l solemll pledge, 1 would repep.t 
my request to the Honourable Member that he will-.even t o g~ ~t may be 
n~ ar  in order to produce a complEte report to appoint a Commission ....... give 
~ate er redress is possible immediately to the lower paid employees and also 
~n detre tor ng as far as possible the old scales of pay. 

8hrt Satya lIan.Ju SIuh&: The question be now put . 
• 

.,. ObairmU1 The question is: 
"That t.he queetion be now put." 

The' 'motion was adopted. 

Mr. 0baIrm&D: The question is: 
'~ at' Ute Aaeambly do DOW adjoul'D."· 

The motion was adopted . 

. The Assembly then adjourned till Eleven of the Clock on Friday, the 8th 
February, 1946. 

. (" ~ .. ', 
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